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LOK SABHA siowex wiw : ot forr EATT-
Wednesday, the 29th March, 1961/ T & fereTs §F a<g #Y ferrae faet
Chaitra 8, 1883 (Saka) ot qt ¥ A fererw o Y o o
W e ar g 9 ¥ 9% fawre g

The Lok Sabha met at Eleven of the oAy A Ay af g ?

lock w0t s sy Y E ) e
[Mr, DEPUTY-SPEAKER in the Chair] & farar sraer wafs ard foqd A

ORAL ANSWERS TO QUESTIONS

gam {1 ™ gIgE0 weTA
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r&ﬁ' WF IAA :

*ttwﬁw-‘ TR T 40T
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o7 FEA
o QI ;

FIT  &{TFT JGT IAW HAT 3o
qATTAL, {8%0 & WATUTHRT WA q&qT
fogs ¥ IAT ¥ JA4g # 77 a7 A
FN F4A 5 §F Freafas ITIEA
I wTAE fwd 77 wrEard aere &
FETGRT & AT & AT ATT-TEATA I Y
Y 3wt o afromy fager ?

The Minister of Industry (Shri
Manubhai 8hah): The investigations
are still in progress.

st wer ot 2 e, w@oAA
TERT a3 FAATT A W FA fF €7
o qyara ¥ gy 0 | AT oY
g7

ot wpar T A A A A A
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Shri D. C. Sharma: What is the
amount of money involved in this
misuse of imported newsprint?

Shri Manubhai Shah: As far as this
particular case is concerned, when the
place was raised they got about two
tons of forcign newsprint. One does
not know the total actual quantities
involved. After the investigationg are
over, the actual quentities could be
assessed.

o wo qo arfew : v 7@ FEEA

t fe oA wmak a Jifs @
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a5 fr foay sy 9 fear g @
Y @ gAfectsm g @ S
W17 Ry W kAT wmAm AT FW
w7 A 9T fa=re F44 )

st Wo Ao fradY : #ar ) APY
®gg o7 g fw 3% g waAnTi §
Y udzH qwiT fay . § gafaz
2% & faq 1 39 79 § A% 57 qANZ
SR ILTIAE ...

ATAN REWAD : AE HATA T A
& gr
o 7o ®o fyadt . ;qAfas wr 7T

g

IqrenR RLEG ;A F Ay 7
T femmom ar #dY Faw 2

This is a particular investigation.
That is all.

Shri M. L. Dwivedi: But the press
is using that newsprint.

Mr, Deputy-Speaker: Order, order.
I hold that opinion.

Shri Tangamani: May I know the
name or names of the users of this
newsprint?

Shri Manubhai Shah: It will be
rather premature to disclose the
names. As soon as the investigation
is over and Governmcut decides on
prosecution, then all he facts will be
known.

Shri N. R. Muniswamy: Who con-
ducts the investigation? Is it non-
official or departmental? What are
terms of reference?

Shri Manubhal Shah: This is crimi-
nal investigation under the IPC and
Cr. PC. 1t is not done non-officially.
It is done by government departmen-
tally. It is normal governmental in-
vestigation for prosecution.

ot wwow fay : sTRA, AT TR AR
& fir Pt waani & farmss T foreram
& IAA F waral 7 N wd §q wicw
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T gE {7 § 37 miaw T w1 A
afaz faar mar § o afz Y faar
TaT 3T FAT IT A AATHT BT WA K
Y oy frrar rgea g ?

Mr. Deputy-Speaker: That does not
arise out of this question.

Shri Ramanathan Chettiar: May I
know whether on account of mal-
practices of one or two people, the
genuine consumers of newsprint,
especially daily and weekly journals,
are handicapped by not getting their
adequate quota and, if so, what steps
Government will take to improve the
position and see that the genuine
users do not suffer?

Mr. Deputy-Speaker: That is not
connected with this question.

Shri Ramanathan Chettiar: It is
quite relevant in the sense....

Mr. Deputy-Speaker: In my opinion,
it is not so.

Shri Jaganatha Rao: May I know
how long the investigation is going
on?

Shri Manubhai Shah: We have
started it and we are trying to expe-
dite it, But, as far as criminal investi-
gation is concerned, we cannot....

Shri Jaganatha Rao: How long is it
pending?

Shri Manubhai Shah: One cannot
say when the criminal investigation
would be completed. We are trying
to expedite it as much as possible.

Scooters and Motor-cycles

+

Shri Bibhuti Mishra:
Shri Ajit Singh Sarhadi:
Shrimati Ila Palchoudhuri:
Shri P. C. Borooah:
Shri P. G. Deb:
Shri Sampath:
Dr. Ram Subhag Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how far India is self-sufficient
in the manufacture of scooters and
motor-cycles;

*1178.
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(b) what steps are being taken to
attain self-sufficiency; and

(¢) what percentage of components
is being imported in the manufacture

in the country?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-

ment is laid on the Table of the House.
[See Appendix IV, annexure No. 27].

ot fyqfa fawr : 3@ 2ediT &
@ ¥ 77 gav A wwar § fr aped
WX A3 afeew Y fegem & @
T § IT wwa § fEad s s
QAT 9 AT & qE & 1§ HAr
TgIRY ¥ ¥y saar =g § fF o
| FY g oW FwT § AR I
®rg & Qg ¥ feay &1 v Svar
T ? 9 ew frad ®vm g e
IqH qET &7 fFAA FT ATHR A
z?

it w7t g ¢ 99 R § 9T
d2x Y gf ¢ | weaw Amew A wfed
e st s o ATIEA § I -
HEF &t A fgmma A

wt fayfa fam : IToy ARy,
g & TH AT AT W FrEvy
a9 & 977 7g g g frama T

sit aarf my ;g7 a1 A ¢
AT F77aEY A gL @ wa o feft &
AT AZT T §2FE g1 Al AR IAR
T ¥ fgmra 7o 74 § Wi 17 9
;T N7 dwT § g9 ITW A
foezn gt gf @ o7 7z o @t
T agt & farer fa wret & o A
AT AT HE |

oft fayyfor formt - & o wEm g
fe g% a5z ot RNeTangfes & N
¥h & A 3w mErT O AreTaTfen

CHAITRA 8, 1883 (SAKA) Oral Answers 7826

¥ Y ffaw o9 &7 & gW TRl
iy § W fFay 98 &1 9w 2w
A E ?

IMEW  WERT . WOH §EATE
AreT agfedt Wi @t ¥ a% afe-
forget & av? & qur ¢ 7 fy whl &
R F

ot fayfer forsy : SuTeer wERT,
£ e § o rge . ...

IqTeT RENAW : HT AFH &7 HET
TE A P | W AT ANMF AT
AZS AT UL TR FIH |

ot fayfar ey © 7 77 ST W
f f& oF =gz uix gF AT angfes
A faeelt F g § 9w A §
foad v9F F7 ATATA EW aET ¥ WA
g?

it syt g : aw A wmar g
TEALLT F AR Ay Y THE wraw @ o
TEaLeT Yo Yo gYo ¥ w3 qTHT WAy
2 1 72 A7 Trew Wk Az avgfeey €
fohz Fvedtor ®7 qTEEIw eEde &
fear gwr & 1 a%T wgE fa7 A &
CTE & QUAT I §9,000 AT THAT
& wafw q@ a% wet g@ xd g § (v
q {880 H QEYA FIERA 39,306
@ A 5AE fad {wedt anrk #Y ary
2

¥ wew twg : ¥ g4} wEE qE
TATA ¥ g1 w77 {w fgoqear & vz
€ foadt femre g ag g Y Y 7

ot wyart g ;- femy g0 W)
& W@ ¢ rdifam gwa e Srewer
®1 ZTiz o fear § w3y Famea
WA g emmeco g

Shri Harish Chandra Mathur: May
I know whether this percentage
represents the percentage of number
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of parts or is it the percentage of
value?

Shri Manubhal Shah: Percentage of
value. The general formula accepted
is the complete CIF value of a CKD
unit and local costs is compared to
the CIF value of the components im-
ported.

Shri B. K, Galkwad: May I know
the number of scooters and motor-
cycles which are in use and also the
requirements of the country?

Mr. Deputy-Speaker: That has
already been stated.

Shri Tangamani: From the state-
ment it is seen that our requirements
will increase to about 60,000 by the
end of the Third Five Year Plan.
May I know whether any specific
target has been fixed for the Third
Plan?

Shri Manubhai Shah: As I have
already said, we have fixed a target
of 60,000. But, in view of the fact
that the demand is fast increasing in
other scctors of the national economy,
more production is being envisaged
in the Third Plan veriod. The House
will appreciate that whereas the
normal growth of economy is taken as
10 to 20 per cent in other sectors, here
we have taken it at 600 per cent.

=t Wo Wo arfew ;. § 77 AT

oA EE A e W AR
e W frew Wm0 e &
wTk AT H arE wT Awar 7
S o ol Wa 4 )
g K S 2 adyda g S
u-’r&‘-l «-ieh"-""‘r‘“-".._,rt""
wila] ol 'S 2 0O e dule
pykaa] b M- oy da 0
Saad) ol S eyl Wiy S
u&-w;’jhl?‘)"‘s?""“lﬂ
[- & bk S
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st wwrt g ¢ R O T
w awmag i & P
T E aga AT Wl @ § A
ITH ST AR FHE F AW I
TOT A F aFT § wWiFH JAEA
wTa @Al g qg Iq qF TH PR
wmY § < qar T & fe 9w d @
aF ar e

ot qo wro fyadr ¢ fom wReX
& T oo TR AY AY TW AF
Rcow &7 # faw wr @ @ § staar
gt g o sesvam agg R 7

st gyatf mg : T A w0 A
TR G S Iw @ A R
g & W g W Fife e 5@
frga A st 31 o A owRw R
M GATT F AT FIATTT H T
A Y RFA JAT I G E AR
gt ¥ T F fAFAT FeT T oA
g faaw 5 oqm oo F R F
TH { A "wTAT 2N

At @@ T AEAE qAT
it # 7g s 2 fF oy o faa-
@ W fawdt Y, 37 1 f77 Y
W T 4, 97 f5 g 39 A
o e R g ! d ag
wHAT  wgar § fF s ey W
g A F WA W o ¥
fra-afa-fra  agy w@w |, a1 TR
) HIT 7 IT $T F7 F % 94~ fogqr
LU

Iqem™ wiRw o g@ A I I
wE
Manufacture of Steel Props at
Vikhroll

*1179, Shri Bibhuti Mishra: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that an
Indo-British plant for the manufac-
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ture of steel proposals and scaffolding
system for construction purposes is
proposed to be established at Vikhroli
near Bombay;

(b) when the plant is expected to
be constructed; and

(c) to what extent Vikhroli plant is
going to save foreign exchange by
restricting imports?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) By the end of 1961.

(c) The import of Iron and Steel
Structures has been banned since the
last three years; hence there would
not be direct saving in foreign
exchange but it will help to meet our
fast increasing internal demands. The
value of the production of the under-
taking on establishment of full
licensed capacity, would be of the
order of Rs, 48 lakhs per annum.

st fagfa frwr 3 owRaTd
¥ Ay W AT WTEd, I %1 fwaen
QT gTFT HUA @9 # fA3 afy 9
foraT QT WTH wAAT wY Ay P

st wawrf my : g A ofew
& fAd & T gvEre v A wifeq,
N @iy M T aAm W
gz A wmam ooy g fr g oW
dY ¥ fFaar a0 S

ot foafa frg : adm W
wgx § fr aoere 1 v g=rar 9@
g e & fraza semaEm g fr
urw  afysax g ofsae dwec &
&Y g Jrar § W Arfar g N
w sy wmfaad o
AT =g § fr W sTeTT A N
Fga fafrmr srar  fs afs ©
fear frm sngm s 7@ 99T w5
& fagd ferr 3l wife arm &1 39-
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T AFA F wWA H @A YT AT
g

YT WHAW : AT qTED ¥6
AT 29 AHT | shri Indrajit Gupta.

Shri Indrajit Gupta: May I know..
Sir, the hon. Minister is not listening.

Mr, Deputy-Speaker: He is listen-
ing. If he does not answer his ques-
tion, he might complain.

Shri Indrajit Gupta: What are the
terms of collaboration with the British
firm in setting up this plant and on
the Indian side is it the Government
or some private company?

Shri Manubhai S8hah: It is a private
company, called, the Hindustan Cap-
struction Company, which has secured
collaboration witl. a British company
and about 50 per cent partnership by
a British firm envisaged.

Qe | fase awn
+
(St Taara fey
Wi TETETAT TEAT :
1 iy g
i Wgewy gfomne :

*pfgo.

wr wfrwa aqr 3wk A4 gy
A ® gar w3 e

(v) v ug ww ¢ fr ogd ¥
185 ¢ 7 i a1 fama I § Wy
Y W A o Prewg e

(@) afz at, &Y =T T ok
qroer =t k¥ W 3T qerew #
o w1 5G WEE g ;oo

() = g of 7w } fv qard
¥ 7 7w ¥ g% wfafafomas sy
wrar qr ?

wifweg awr Fotm FoEst (A
witw wx) : (%) s fawrr-
Lo o
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() o &

st vqre feg : @ T A
W & ~Eme & wrk o, ¥ I ¥
o g Rk aa-d gk !
s gk, &1 W@ FOR T TR
g e fF gt 9% #17 w17 & ETE
o arfgd s 99 $A< § AT AT
aifed v 4@ 7

ot wefrwwwr : g9 A gETS AL
frmr |+ g dw fggemw wTd
o ggamr A & far "fs &
geferfy % feeer & Y ~qame A
e At ¥ 7g dwomew fafaes
¥ o, wod 0o e fafaeex
¥ foelt T qw & fireft | &9 7 #T
fir 7w fasre w7

Mr. Deputy-Speaker: Next question,

Shrl Ranga: Sir, I want to ask a
supplcmentary.

Mr. Deputy-Speaker: He rose very
late. I am extremely sorry.

Shri Ranga: I was thinking that
the hon. Member who gave notice of
the question was going to ask a sup-
plementary first. That is the practice
here.

Mr. Deputy-Speaker: But I am also
looking for hon. Members to rise in
their seats.

Shri Raghunath Singh: I asked a
supplementary, Sir.

Shri Ranga: I am sorry, Sir, cnough
time was not given.

Mr. Deputy-Speaker: I am very
sorry. Next question.

Small Scale Industries around
Durgapur Steel Project Area

*1181. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether it is a fact that a
survey has been made regarding the
setting up of small scale industries
around the Durgapur Steel Project
area; and

(b) if so, the result of the survey?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Not
yet, Sir.

Shri D, C. Sharma: When is this
survey starting and how long approxi-
mately will it take to complete.

Shri Manubhai Shah: As far as the
interim recommendations are con-
cerned, the survey is already with us,
but the information that I wanted to
give to the hon. Member was that the
Durgapur complex is still expanding
in several activities and at this stage
to hamstring it by any new area te
develop is rather difficult. So we are
awaiting the major units to be com-
pleted. As soon as those are com-
pleted, we will take up the small-
scale units there. It is already a very
big complex.

Shri D, C. Sharma: May I know if,
while thinking of this Durgapur com-
plex, the hon. Minister did not take
into account the small-scale industries
that could be set up in collaboration
with  this complex? Has this idea
come to them after the complex has
been set up?

Shri Manubhai Shah: That is not
the point. The most important part
of it was to set up a steel plant there
and not necessarily the small-scale
units immediately. Now that the steel
plant is to go into production and the
coal mining project is also likely to
go into working order soon, it will be
for the authorities there to apply their
mind to what the items are, after
proper analysis, which can be
encouraged either in Durgapur or in
the rest of India. We do not want t&
concentrate everything again in one
place so that it becomes unmanage-
able.

ot Ho ®yo fyay : F Ty IvNT
wignr § fe gige & oW s
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R ¥ gomar #41 fifeqw agy Wk
T RS A TR Wifim s\ FAR
# oft fec g afz
AR B AR Tt & faA
fraror @ & 7

Nt wyud W TAE-ERT w7
qdwa 4 TEf ¢ fF o arwr g &
A F e g amd aEEr ) A
e wgr @ frogwa @y @
TR g T N w
R ad ) fggea Wk
feedt ® ft 97 ® @ W faA
g g wmE-ET AR dfew
e geerd W gni

Shri 8, C. Samanta: How far is
the scarcity of power supply standing
in the way of ancillary industries
that are being proposed to be set up?

Shri Manubhai Shah: Actually
speaking, there are so many things
which are standing in the way of the
current plans themselves, that we do
not want to add to them. Power scar-
city is there; water scarcity is there
and scarcity of construction materials
is there. But we are trying to cope
up with all that and are implementing
the heavy industries programme
according to schedule all over in addi-
tion to this particular place. When
those are sorted out, the small-scale
and the medium-scale programmes
will also be taken into consideration.

Shri Ramanathan Chettiar: May I
know whether it is not the intention
of the Government to set up not only
ancillary but also auxiliary industries
round about the steel towns so that
they will be complementary to each
other?

Shri Manuobhai Shah: That is so.
But I must again caution the House
that while thinking of a particular
programme one should not forget that
India is such a vast country that one
has to spread industries all over the
country and not only concentrate
industries where there is a heavy
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complex thus depriving other areas of
industries. So, a proper balance will
have to be maintained and we should
have auxiliaries at site as well as
throughout the country.

Shri Bimal Ghose: Apart from steel
and mining industries, to which the
hon. Minister made a reference, s it
proposed to set up any other large-
scale industry in Durgapur area
round which the small-scale units
which will be set up later on?

Shri Manubhai Shah: If proposals
come up for those auxiliaries which
can use the products of Durgapur,
there is nothing to prevent this type
of medium-scale and large-scale units
to come up there.

Shri Bimal Ghose: That is not my
question. My question is whether
there are any large-scale industries,
other than steel and mining, proposed
to be set up in Durgapur area.

Shri Manubhai Shah: The hon.
Member has perhaps in mind the
ophthalmic glass unit which is coming
up in a big way.

Mr. Deputy-Speaker: Shri Indrajit
Gupta.

Shri Bimal Ghose: Sir, in another. .,

Mr, Deputy-Speaker: Unless I iden-
tify the hon, Member he should not
begin his question. Shri Indrajit

Gupta.

Shri Indrajit Gupta: The hon.
Minister has said and 1 agree with
him that industrial concentration must
be dispersed all over the country,
but in the case of the Industrial
Rehabilitation Corporation which has
recently been reconstituted will it at
least be borne in mind that it will be
given some scope in Durgapur area?

Mr. Deputy-Speaker: It is only a

suggestion.

Shri D. C. Sharma: The hon. Minis-
ter talked about some interim report
which he had received. What are the
major recommendations of that
interim report?
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Shri Manubhal Shah: Interim
report only gives the survey poten-
tialities. In every report that a
particular party makes they submit
that also to the Government so that,
it any action is to be taken in the
mean time, we can take them into
consideration. When the final report
is made then, and then only, we can
is made then, and then only, we can
comprehensively consider all the re-
commendation.

Arrest of Chinese

+
Shri Radha Mohan Singh:
*1184. | Shri Koratkar:
Shrl Aurobinde Ghosal:
Shri D. C, Sharma:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Government of the People Republic of
China have lodged a protest with the
Government of India against the
arrest and deportation of two
Chinese nationals formerly residing in
Calcutta; and

(b) if so, what was the reply given
to this protest?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes,

(b) They have been informed that
gince the two Chinese nationals had
failed to comply with the orders pas-
sed on them to leave India within a
stipulated period and in view of thelr
undesirable activities. it was consi-
dered necessary to compel them to
leave the country.

Shri D. C. Sharma: May 1 know
whether a protest has been lodged
against the deportation of only two
of these Chinese nationals or whether
a protest has been lodged against the
deportation of other Chinese nationals
also?

Shri Sadath Ai Khan: Specially
against te deportation of these two
Chinese nationals there was a note
of protest alleging that we treatea
them inhumanly.
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Shri Inder J. Malhotra: What was
the undesirable activity in which they
were involved?

Shri Sadath Ali Khan: It is of a
political nature.

s ww T fag oW A w
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Shri Braj Raj Bingh: “Arrest of the
Chinese"—that is the heading of the
question.

Mr, Deputy-Speaker: The heading
alone is not to be seen.

Shri Tangamani: May I know whe-
ther any more Chinese have been
deported—other than these two?

Shri Sadath Al Khan: Seventy
Chinese nationls have been served
with notices, I believe ten of them
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have left, and a few others are
packing up to go.

Shri Indrajit Gupta: May I know
whether any representation was
receiveq from, or on behalf of, the
Manager of the Bank of China in
Calcutta, whose case was widely
reported in the Press and who was
arrested, released and rearrested and
finally discharged by the Chief Presi-
dency Magistrate?

Shri Sadath Ali Khan: [ will require
notice of that question.

Shri D. C. Sharma: The Parlia-
mentary Secretary stated that it was
alleged that inhuman treatment was
meted out to these Chinese. May I
know the nature of the inhuman treat-
ment that hag been alleged?

Shri Sadath Ali Khan: The inhuman
treatment alleged? We  supplied
them with food, warm clothing and
left them on the other side.

Nt o ®To frEaY : Wi & wEETX
F A g & 6 o it e @
& UL IFE Tq § I Famar §
€ & AT 7 ITH WG TTAT FHTGC
foaqr & Segia W Sfaa awwr
T 5T GETII H ®1E g=a1f & 7
=t wraw o wf  gg e A
LA IO A
Shri D. C. Sharma: The Parlia-
mentary Secretary said that ten
Chinese have been deported already
and about sixty have been served
with notices, Will the Chinese Gov-
ernment accept the allegations against

all those Chinese, because it has
lodged protest only in the case of two?

Shri Sadath All Khan: They have
only raised the jssue of these two
specific cases. In the other cases, we
received representation from the
Chinese authorities saying that the
quit notices were unwarranted.

sftawn o ;. Sy & AT
wgat § e o1 @ ifrat A arer o
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Shri Sadath Ali Khan: These
Chinese nationals were sent across
the land frontier on Monday, the 13th
February, 1961 and the Chinese
Embassy sent a note, dated the 25th
February, 1961,

Shri Chintamoni Panigrahi: Does
the total number of arrests include

those who were arrested in the border
area also?

Shri Sadath Ali Khan: I could not
answer that question.

Implementation of Jute Wage Board
Recommendations by Kanpur Mills

+
Shri S. M. Banerjee:
Shri Aurobindo Ghosal:
*1185.{ Shri Narayanankutty
Menon:
| Shri Indrajit Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
recommendations of the Jute Wage
Board have not yet been implemented
in Jute Mills in Kanpur;

(b) if so, whether the final date for
implementation was fixed as the 15th
February;

(c) if so, the reasons as to why
Kanpur mills did not implement the
same; and

(d) steps taken by Government?

The Deputly Minister of Labour
(Shri Abid Ali): (a) to (d), Imple-
mentation is being secured through
the State Government. The latter
have informced that a meeting is
scheduled to be held on the 28th
March, 1961, to discuss the matter
with the representatives of employers
and workers.

Shri 8, M. Banerjee: May [ know
whether any reason has  been
advanced by these jute mills in
Kanpur for not implementing the
recommendations of the interim
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report, and it so, what are the
reasons?

Shri Abid Ali: 1 do not think they
have refused to implement. We have
not received any communication from
them. A complaint has been receiv-
ed from the Workers organisation and
the facts were ascertained from the
State Government. They said what
I have quoted in the main reply,

Shri 8. M. Banerjee: May I know
whether in the even of non-implemen-
tation in Kanpur or other places of
the Wage Board Recommendations,
‘Government propose to bring in legis-
lation to compel the employers to im-
plement them?

Shri Abid Ali: Out of 111 mills
connected wit this in_dustry.

Mr, Deputy-Speaker: Is there any
proposal to bring forward legislation?

Shri Abid All: This question may
not arise. If it arises, we shall think
what to do.

Shri Indrajit Gupta: Is it a fact
that the jute mills in Andhra, includ-
ing the two mills which are members
of the Indian Jute Mills Association..

Mr. Deputy-Speaker: We cannot
extend it to such an extent.

Shri 8. M, Banerjee: May 1 know
whether any time-limit has been
given by Government and whether it
is a fact that the time-limit was 15th
February, 19617 If so, may I know
whether it has been extended by Gov-
ernment and if not why has not the
particular time-limit been gdhered to?

Shri Abld All: Time.limit on what?

Shri 8. M, Banerjee: For the imple-
mentation.

Shri Abid All: So far we are con-
cerned, we have not fixed any time-
limit. As the hon, Member knows,
thig is a recommendation of the Board
and the State Governments are doing
the needful As I have sald, today
‘they will be meeting.
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Training of Teacher Administrators

*1186. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Third Course for
the training of Teacher Administrators
has commenced in Bombay;

(b) if so, the number of trainees
selected for the same;

(¢) how many are from the trade
unions and details of the same; and

(d) what are the differences in the
curricula as compared to former
courses?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (c), Selection
of candidates for the course is in
hand.

(d) No materia] difference.

Shri Tangamani: Even on a pre-
vious occasion we were told that the
selection is still in hand. I want to
know when this course is going to
start in Bombay.

Shri Abid Ali: Perhaps in June,

Shri Tangamani: May I know how
many students are going to be select-
ed by the Selection Board and how
many from the Central trade union
organisations?

Shri Abid Ali: Twenty direct and
22 from trade union organisations.
Perhaps three more will be taken.

Shri Tangamani: What will be the
duration of the course? Will it be
the same as it happened in Calcutta
and Bombay?

Shri Abid Ali: Yes, Sir, aimost the
same,

Shri Tangamani: May I know whe-
ther those who were trained in
Bombay and Calcutta have been
absorbed or whether there are stil]
some who have not been?

Shri Abld AN: Those who were
trained in Bombay and Calcutta—
direct recruits—have already been
taken in employment and they are
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working. With regard to others who
were recommended by the trade
union organisations, it is for them to
give them work and utilise their ex=-
perience.

Paper from Mango Wood

*1187. Shri Achar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
Forest Research Institute, Dehra Dun
has discovered a method for prepar-
ing pulp for manufacturing paper
from mango wood; and

(b) if so, whether any scheme is
being worked out for preparing paper
from mango pulp on a commercial
scale?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Forest Research Institute, Dehra Dun,
has been investigating the possibilities
of manufacture of pulp and paper
from various cellulosic raw materials
available in the country. Mango
wood is one of such raw materials
that has been tried by them,

Although it is technically possible
to use mango wood for manufacture
of pulp and paper, it is not economi-
cally so. Mango wood is used exten-
sively for manufacture of plywood,
packing cases, and structural con-
structions etc, It ig sold at approxi-
mately Rs. 200 ton. The normal raw
materials for pulp manufacture are
priced at Rs. 70 to Rs. 80 per ton.
Mango wood will be too Expensive
for manufacture of pulp and its fibre
length is also sorter than that of
bamboo which is the mainstay of
paper industry in India, In view of
the above it will not be desirable to
use mango wood for manufacture of
pulp and paper.

Shri Achar: From the statement I
find that mango pulp is not economi-
cal, May I know whether a survey
hags been made about the quantity
of wild mango trees available in the
forest areas?
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Shri Manubhal Shah: No such sur-
vey has been made. But the hon.
Member will appreciate that mango
timber is so much more important for
other work that it may not be pulped
down to make paper out of it. There
are many other alternative raw
materials available which are cheaper
than mango pulp.

Shri Sadhan Gupta: May I know if
any research has been carried out as
to the possibility of manufacturing
paper from mango wood pulp and if
s0 what will be the use of carrying on
such research when mango wood
obviously much more expensive than
the usual raw materials and what
will be the cost of that research?

Shri Manubhal Shah: That is ex-
actly the question asked by the pre-
vious hon. Member—what is the result
of this experiment—and if the hon.
Member refers to the statement I
have laid on the Table of the House,

Mr. Deputy-Speaker: The hon.
Member wants to know whether any
money hag been spent in research on
this when it wag evident that it would
be uneconomical.

Shri Manubhai Shah: The reason
wag that in our search for different
raw materials, unless a trial is held,
one could not say what will be the
recovery that will come. For that
research is called for. The result of
the research ig that it is uneconomical

Shri Yadav Narayan Jadhav: May
I know whether any assessment has
been made of our requirements of
paper in the Third Five Year Plan
and whether there is sufficient raw
material for it?

Mr, Deputy-Speaker: That is too
distant a question from the original
question.

Shri Ranga: Ig a study being made
as to the future effects it is likely to
have on the horticultural side of the
mango plant?

Shri Manubhal Shah: This does not
arise. The mango timber is used after
the fruits of the tree have been
enjoyed.
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8hri Achar: Is it not a fact that
large quantities of the smaller pleces
of this mango timber are thrown
away by the plywood factories and
other factories, and if so, may I know
whether it would not be possible to
utilise that material to have paper
industries started on a small scale?

Shri Manubhal Shah: Paper indus-
try may not be started, but cheap
boards, hard-boards, and particle-
boards and different types of plywood
boards by synthetic can be made from
them,

Tea Estateg

o189,/ Shri N. R Ghosh:
" Shri P, C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many tea estates owned
by Sterling Companies have been
sold by them during 1955-—1960; and

(b) at what price?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The question will be answered by the
Minister of Finance on a subsequent
date.
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Circulation of a Brochure Entitled
“Victory of the Five Principles”

+
Shri Radha Mehan Singh:
Shri Goray:
*1190. { Shri Khushwaqt Rai:
(_ Shri Ramji Verma:

Will the Prime Minister be pleased
to state:

(a) whether Government are aware
that a brochure entitled ‘“Victory of
the Five Principles” is being circu-
lated in India containing a map of
South East Asia classifying India still
ag a country ‘under imperialist domi-
nation’; and

(b) if so, what action has been
taken to counteract the propaganda?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Only
a limited number of copies of the
pamphlet have come to the notice of
the Government of India.

oY et AgA Ty 0 & AT "R
g % 77 Sz e 8w a1 amx
¥ ST mar g

it aTaa WHT W AT ¥ EY wmar
g

Shri S, M. Banerjee: May I know
the agency which is circulating in
India this particular brochur, and
also whether steps have been taken to
know the purpose of circulation of
thi: brochure?

Shri Sadath Ali Khan: ] cannot say
what the agency 15, but the purpose,
1 suppo-e, is to give a perverse inter-
pretation of our foreign policy We
have taken step: agnist thiz, A far
as propaganda within India is concern-
ed the Ministry of Finznee gave
instructions to the Collectors of
Customs on the Bth February. 1961,
to seize copies of the pamphlet which
may be brought into the country.

Shri D. C. Sharma: Evidently, some
of the copies have not been seized
May I know what is being done to
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counteract this propaganda, not
within this country but in other coun-
tries where this brochur is being
circulated?

Shri Sadath Al Khan: We have
informed our Missions in Asia and
elsewhere and cautioned them and
advised them to contradict this publi-
cation.

Shrimati Renuka Ray: In view of
the fact that counteracting of this
propaganda in foreign countries in
this matter and in other allied matters
has not been as effective as it should
be, what steps are being taken to see
that we have more effective ways of
counteracting such pernicious propa-
ganda?

Shri Sadath Ali Khan: It need
hardly be added that our foreign
policy over the last fourteen years
has been a standing testimony for our
detachment from Power Blocs, and
independence of judgment, and I do
not believe that thesc distortions will
cut much ice,

Shri Joachim Alva: May [ know
the procedure for circulation of
material from the Embassies? Are
these pamphlets filed with the Publi-
city Section of the External Affairs
Ministry first just as books and
magazines are flled with the censors?
If they are circulated first to the
External Affairg Ministry, that is, to
their Publicity Section, can we effec-
tively check the'r circulation when
there is objectionable matter?

Mr.  Deputy-Speaker: Order, order
The hon. Member need not enter into
arguments,

Shri Sadath Ali Khan: 1 could not
say; what the procedure is; the pro-
cedure varies. Sometimes, they are
posted by ordinary post and some-
times they are sent to the Ministry
of External Affairs. In this particular
case, | want to make enquiries,

Shri Ranga: Have we issued any
specific pamphlet or brochure show-
ing the map of India with the boun-
daries as indicated by MacMohan
Line and also stressing how prepos-
terous are the claims of China in
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regard to our boundaries? Has thatl
been circulated in the other coun-
tries?

Shri Sadath All Khan: There iz a
map which forms the centrepiece of
this pamphlet. Burma, Nepal,
Cambodia and Indonesia are shown as
aligned with socialist countries, and
in the same group is shown Bhutan;
then, we are bracketed with Pakistan,
Thailand, Laos, Philippines and
Japan,

Mr. Deputy-Speaker: This has been
done by others, But what have we
done?

Shri Ranga: Have we done any-
thing in order to publicise our own
map with proper indications as to how
reasonable our claim for our boun-
daries is and how unreasonable the
other claims are?

Shri Sadath All Khan: As the House
knows, there are the several White
Papers and the last report of the
officials’ team, and we take every
precaution and every step to inform.

Mr, Deputy-Speaker: Has any map
been i:sued to show those areas as
ours. which are erroneously being
shown in that map as belonging to
somebody else?

Shri Sadath All Khan: We have
our maps which show our correct
position,

Shri Ranga: But, have we circulat-
ed our maps? Have we taken any
specia] steps for circulating our maps
with necessary explanatory memo-
randa and so on, in as short a form as
possible, so that it can be understood
by the rest of the world?

Shri Sadath All Khan: Yes, these
are gsome of the steps that we have
taken,

Raja Mahendra Pratap: May I know
whether this propaganda has anything
to do with our remaining within the
Commonwealth?

Sbri Sadath All Khan: 1 do not
think so.
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Shri Tyagi: 1 am sorry I could not
listen very attentively to the answer,
but as I understood it, the Parliamen-
tary Secretary meant to say that they
could not yet locate the origin of
these pamphlets or at least the coun-
try from which these pamphlets are
coming,

Shri Sadath Ali Khan: I shall make
enquiries as to what the sources are
from which this has come. We have
not received many copies; there are
only a very few copies, a limited
number of copies, and as regards
where these limited number of
copies have come from, I cannot say
offhand. [ ghall have to make
enquiries.

Shri Tyagi: Tt is surprising. Even
the postal stamp will give an indica-
tion as to the place from which it
has come, if it has come by post. I
wonder why that could not be located,
It iz not a difficult matter.

Mr, Deputy-Speaker: The Question
Hour cannot be used for arguments
and other pressures.

Shri Chintamoni Panigrahi: Do
the Government of India propose to
publish any such map to show which
countries are aligned with whom?

Shri Sadath Ali Khan: T am not
awiare of any such proposal.
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Some Hon. Members: In English
also,

(a) Yes, aliotment of 115 persons
hag been cvancelled  for non-payment
of the first instalment,

(b) to (d), T+ guestion of giving
another opportunity to these persons
to pay the initial instalment, by a
date to be fixed, is being examined.
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Shri P, S, Naskar: These people had
more than five year< to pay only 10
per cent of the price of the land and
they could pay the rest in fifteen an-
nual equated instalments, but they dig
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not pay. About 115 personsg are con-
cerned at the moment, and their al-
lotments have been cancelled, The
hon. Member approached the Ministry
to consider this matter, and it is now
being examined, and all that is neces-
sary is being done for the examination,
and we are trying to see....

Mr. Deputy-Speaker: The hon.
Member’s question is whether pending
that examination the eviction would
be stayed.

Shri P. S. Naskar: We shall consider
that,

Shri Hem Raj: May I know whether
it is a fact that the payment has not
been made by them because they are
too poor, and if so, whether Govern-
ment will consider the question of
lowering the amount which has to be
paid by them?

Mr, Deputy-Speaker: That is a sug-
gestion for action.

Shri P. S. Naskar: Everything was
considered at the time of the fixation
of the price of land. Especially, we
took care about their economic condi-
tion. After all, more than ten thous-
and Harijans and poor people had paid
it; at the moment, only 155 people are
defaulters in Shriganganager District
of Rajasthan.

Shri Pahadia: May I know how
many cases on & similar basis have
been pending in Rajasthan, and whe-
ther orders have been jssued by the
Ministry to acquire the land without
any authority, while the actual ten-
ants are the occupants of the land?

Shri P. 8. Naskar: At the moment,
the original question refers only to
Shriganganagar district, 1 would re-
quest the hon. Member to put a sepa-
rate question.

Shri B. K. Galkwad: May I know
whether it was Government land or it
was evacuee property? May I also
know whether Government would lay
down a system of easy instalments
which would enable the Scheduled
Castes people to pay the instalments?
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Shri P. S, Naskar: The present ques-
tion relates to evacuee land, And we
have given the easiest instalments,
namely that 10 per cent of the initial
cost can be deposited immediately and
the rest in fifteen annual equated in-
stdlments.

Shri Ranga: What was the price fix-
ed for each acre, and whether any
effort is being made to convert the in-
stéfiments into a loan and recover it
from these people in course of time?

Shri P. S. Naskar: The lands have
no flat rate. The price of the land
varies according to the quality of
land, All things have been considered
at the time of fixation of the price.

Mr,  Deputy-Speaker: Shri Braj Raj
Singh.

Shri Ranga: What was the price of
the land per acre?

Mr. Deputy-Speaker: I will call him
again.

Shri Ranga: My question is in two
parts, The first one is, what is the
price of the land per acre. To that,
he has not given an answer,

Mr, Deputy.Speaker: I will eall him
again.

Shri Braj Raj Singh: The Minister
was heard to say that there were seve.
ra] thousands of people and all of
them had paid except the 115. May I
know whether the circumstances un-

der which these people were unable to
pay the instalments were examined
and whether in view of their inability
to pay....

Mr. Deputy.Speaker: The whole
thing is being examined. It Is under
consideration,

Shri Braj Raj Singh: In the eastern
sector, we have been spending a lot
of money for the rehabilitation of re-
fugees. Will the same consideration
be given to these people also?

Shri Bimal Ghose: Let there be a
discussion on this,
Mr, Deputy-Speaker: We should

enter into a discussion now?
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Shri Ranga: What was the price that
was charged for each acre of land
that was allotted to these people?

Shri P. 8. Naskar: I have not got
the flgure of the exact value of the
land with me now. But the price of
the land varies from one tehsil to
another, Even in the same tehsil, the
price of the land varies according to
the quality of the land. I have not got
a flat rate for them.

S8hri Tyagl: They may find non.
Harijans who on account of poverty
may not be able to pay. Will they
be treated at par with Harijans? Or
will a distinction be made?

Mr. Deputy-Speaker: That is not the
objective of this guestion.

Shri Tyagi: There are others also.
I want to know whether all of them
‘will be treated at par,

Mr. Deputy -Speaker: No, that would
be outside the scope of this question.

Shri Tyagi: It includes Harijans and
non.Harijan=z, both.

Mr. Deputy-Speaker: Would others
be treated at par with these Harijans?
1 disallow that question. But if the
Minister is prepared to answer, he
may.

Shri P. S. Naskar: The very question
refers to some 200 Harijans and some
non-llarijans refugees,

Mr. Dcputy-Speaker: Are Harijans
and non-Harijans treated on par?

Shri P. § Naskar: This is for the
refugees. This is not a Ministry for
Harijans alone. This has been consi-
dered.

Shri D. C. Sharma: This problem is
confined not on'v to Ganga Nagar but
is one which we find in every State.

Mr. Deputy.Speaker: But the ques-
tion is confined to Ganga Nagar.

Shri D. C. Sharma: May I know if
the Minister will take this problem in
all jts aspects in all the States of India
into consideration and arrive at a
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comprehensive solution thereof, be-
cause it affects every State? Punjab
and every other State?

Mr, Deputy-Speaker: It is a sug-
gestion for action.

Collapse of Scaffolding at ALR.
Building, New Delhi

<+

o f Shri D. C. Sharma:
1s2. 7 Shri P. G. Deb:

Will the Minister of Works, Housing
ang Supply be pleased to state:

(a) whether the scaffolding support-
ing the new structure of the All India
Radio building fell down on the 1t6h
March, 19861;

(b) if so, the causes of the same;
and

(c) the details thercof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Yes, Sir.

(b) The cause of the accident is
under investigation.

(c) While connecting end-beams of
the roof of the auditorium stage, the
structure erccted to support the roof
slab collapsed. Four persons were in-
jured three of whom were rrleased
from the hospital after first uid The
condition of the fourth is r ported to
be out of danger.

Shri D. C. Sharma: May 1 know if
this is the first accident of its kind in
Delhi or some other accident like this
had taken place before? If so, what
precautions has the Ministry taken to
avoid accidentg of this kind?

Shri Anil K. Chanda: I do not think
I can go into the past history of all
the constructions in Delhi, but go far
I remember, during the last four years
I have not had such an example of an
accident before,

Shri Joachim Alva: May I know,
Sir....
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Mr. Deputy.Speaker: Shri D, C.
Sharma. He should not look behind.
He should look forward.

Shri D, C, Sharma: My hon. friend

behind started asking a question and
1 wag lstening to his siren voice,

May 1 know if the Ministry has laid
down any procedure and any scale of
compensation to be paid to the
‘workers when they meet with an ac-
cident of this kind?

Shri Anil K. Chanda: There is the
law covering this, the Workmen’s
Compensation Act.

Shri Joachim Alva: We had trouble
in the basement of Krishi Bhavan; we
had trouble with this building. ...

Shri Anil K. Chanda: What does he
mean by ‘trouble’? I do not under-
stand.

Mr Deputy Speaker: He will just
disclose 1t

Shri Joachim Alva: We had trouble
with the basement of the Krishi
Bhavan and we had trouble with this
building. We have spent crores of
rupees for erecting these mighty struc.
tures, At the same time, there are
other buildings. ...

Mr. Deputy-Speaker: Speecheg and
arguments are not allowed. He may
put the question straight.

Shri Joachim Alva: At the same
time, foreign Embassies here have put
up first-class structures. ..,

Mr. Deputy-Speaker: Order, order.
Then 1 presume he has no question to

put,

‘Shri Joachim Alva: 1 want to ask
the hon. Minister why is that we have
trouble with our structures. Is it be-
cause our architects are of inferior
ability or that our contractors are dis-
honest?

Shri Anil K. Chanda: So far as the
Krishi Bhavan was concerned. the
basement was flooded during the un-
usua) flnods of. I think, 1958. So far
as this is concerned, this building Is
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CHAITRA 8, 1883 (SAKA)

Oral Answers 7854

under construction, If there has been
a loss, it will be incurred by the con-
tractor, We suffer only to the extent
that the work might have been re.
tarded by about a fortnight or so,

Ss far a; the constructions are con-
cerned, 1 think our buildings are very
solid and they compare very well with
the foreign Embassy bulldings.

Shri Inder J. Malhotra: May I know
whether this work was undertaken by
some private contractor or by the
CPWD?

Shri Anll K. Chanda: It is acon-

tractor’s work.

Shri S. M_ Banerjee: In view of the
fact that recently the buildings which
are being constructed in Delhi are
going up like a skyscraper, what
positive steps are being taken to en.
sure the safety of those who work
under the contractors, and whether
these poor workers are going to be
paid compensation or not?

Shri Anil K. Chanda: I do not un-
derstand this. This is a solitary in-
stance. It is an honest accident, if I
may say so. So far as the workers are
concerned, they will get financial bene.
fit under the Workmen's Compensa-
tion Act,

Shri 8. M. Banerjee: My question
has been misunderstood.

Mr. Deputy-Speaker: That is because
he enters into an argument while ask.
ing questions. What has a skyscraper
got to do with this? He should direct-
ly put the question.

SBhri 8 M. Banerjee: This has been
endangering the life of workers. Bo
I wanted to know what safety mea-
sures are evolved.

Mr. Deputy.Speaker:
further question to put?

Bhri 8. M. Banerjee: 1 want to
know whether adequate safety mea-
sures will be " taken, T say this be-
cause [ visited the place and the build.
ing under construction. In the soafl-
olding. hamhboor have been used. which
crashed

Hax he any
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S8hri Anil K. Chanda: It is not a
skyscraper. The work of concreting
of a roof was going on. Such an ac-
cident might happen even in a one-
storey building. This is just an audi-
torium in the AIR building.

Shri 8. M. Banerjee: Why bamboos
were used and not timber?

Shri Aunil K. Chanda: No. bamboos
were used; they were timeber ballis,

Transfer of C.P.W.D, Staff

*1194, Shri Tangamani: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that workers
of the Central Public Works Depart-
ment were transferred to the Rajas-
than Public Works Department along
with the works;

(b) whether it is a fact that many of
these workers were transferred back
to the Central Public Works Depart-
ment;

(c) whether all such workers re-
transferredq to the Central Public
Works Department have been paid ar-
rears of interim relief granted with
effect from July, 1957; and

(d) if not, the rvasons therefore?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) The information jg be.
ing collected and will be placed on
the Table of the Sabha.

Shri Tangamani: May I know how

many workers were transferred, in’

the first instance, to Rajasthan, and
how many were re-transferred back
to C.P.W.D., Delhi?

Shri Anil K. Chanda: Certain
works were transferred to the Rajas-
than Government under the provi-
sions of the States Reorganisation
Act. Along with the works, all the
work-charged people were alzo
transferred to the Rajasthan Gov-
ernment. But it so happened thal
the scale of salaries of our people
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are higher than that of the Rajas-
than officers, and they found it diffi-
cult to absorb these people. So they
returned these personnel back to us.
We took back only the permanent
and the guasi-permanent and I think
the numbdr is about 130 or 134,

Shri Tangamani: May I know
whether these 134 workers who have
been re-transferred and who are en-
titled to the interim relief under- the
CPC will get that interim relief now?

Shri Anil K. Chanda: Yes, Sir.
They are entitled to it. As a matter
of fact, the Rajasthan .Government
has already asked us to pay on its
behalf and ajustments will be made
later on.

Shri Tangamani: May | know what
i1s their status now regarding senio-
rity and other things?

Shri Anil K. Chanda: I am afraid
I cannot go into the details. But 1
should think that the temporary
transfer they had to Rajasthan would
not affect their interests.

Mr. Deputy-Speaker: The questions
are over. Is there any other hon.
Member who wants his question to
be taken up?

Shri Raghunath Singh: For the
first time the questions have been
finished.

Shri Vidya Charan Shukla: Ques-
tion No. 1177, Sir.

Mr. Deputy-Speaker: Yes.

Backward Areas

*1177. Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased to state: .

(a) whether the term “backward
areas” has been officially defined by
the Planning Commission; and

(b) if so, what is the definition?

The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) and (b).
The Working Group on Problems of
Regional Developmenty is current'y
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engaged in the study of problemas
relating to backward areas and re-
gional development, including the
determination of criteria of back-
wardness and identification of back-
ward areas.

8hri Vidya Charan Shukla: A few

days back the hon. Minister, replying

to a question, said that they have re-
quested the States to map out their
own backward areas and make spe-
cial arrangements therefor. May 1
know if this matter of backward
areas has been left to the States for
ever or whether the States are going
to be bound by the deflnition pre-
pared by the Central Government?

Mr. Deputy-Speaker: That was
sufficiently discussed here. That has
been answered.

Shri Vidya Charan Shukla: May 1
know whether any terms of refer-
ence have been prepared for the
working group which is going to de-
termine this deflnition of backward
areas?

S8hri 8. N. Mishra: Obviously, ques-
tions relating to indices of the levels
of living and development in those
areas constitute the terms of refe-
rence—if we may call them terms of
reference.

Mr. Deputy-Speaker: Great con-
cern was shown herc when several
hon. Members but questions whether
the Central Government thinks it
necessary to lay down certain criteria
on which that determination might
be made or whether it would leave
it to the State Governments to do as
they like, in which case the criteria
in every State might be different.

Shri 8. N, Mishra: For the guid-
ance of all concerned, this Study
Group is working on evolving a de-
finition of and the criteria for back-
wardrie¢s which may be useful for
the demarcation of the backward
areas,

Shrl Vidya Charan Shaukla: There
is obviously a discrepancy between
what the hon. Minister said and what
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the Deputy Minister says. On 24th
March, the Minister said that various
criteria have been developed and sre
being developed. I want to know
which criteria have been developed
and on which they are working.

Shri 8. N. Mishra: What the hon.
Minister said that day was that for
the purposes of the Third Five Year
Plan he had asked the States to in-
dicate the areas for which allocations
have to be made. We have certain-
ly something to go by. It is not as if
we are working in a vacuum. Since
we did not want the work to stop
so far as the formulation of the Third
Five Year Plan was concerned, we
have asked them to go on_ the basis
of the available data and do some-
thing.

Shri Harish Chandra Mathur: From
the answer given by the hon. Minis-
ter I find that to this day they do
not know what backward areas -are
there in this country. May I know
how they were functioning during
the First and Second Plans and whe-
ther they have any criteria to give
any incentive? Have they done any-
thing for the backward areas during
the PFirst and Second Five Year

Plans?

Shri 8, N. Mishra: The assumption
is not correct a; all. We have al-
ready indicated earlier that we go by
certain criteria, namely, the per
capita income, the per capita con-
sumption, the state of communica-
tions, the relationship between popu-
lation and employment opportunities
and the utilisation of productive re-
sources and all that To the extent
we have got data about them. we are
trying to utilise them.

Shri Harish Chandra Mathur: For
the First and Second Five , Ycar
Plans which were the areax which
they considered to be backward and
which were treated ax such?

Shri 8. N. Mishra: It will be diffi-
cult for me to lay the entire map
just now.
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S8bri Pahadia: May 1 know whe-
ther any special provision has been
made for the development of these
areas; and, if so, what is the amount?

Shri 8. N. Mishra: I made it clear
that we have requested the State
Governments to indicate to the Plan-
ning Commission the deflnite provi-
sion made for the Backward areas
and we are awaiting from them in-
formation in this respect.

Shri Chintamoni Panigrahi: May I
know which State has the lowest per
capita income in India?

Shri 8. N, Mishra: I could not
hear the question,

Shri Chintamoni Panigrahi: It was
said that during the First and Se-
cond Plans one of the criterla to de-
termine the backwardness was the
per capita income.. May I know
which State has got the lowest® per
capita income?

Shri 8. N. Mishra: All these things
are being considered by the Study
Group, T would not like the House
to be confronted with kaccha figures.
We do have a certain idea about
this; but it would not be fair to the
House to give that kind of thing.

Shri Raghunath Singh: Sir. question
No. 1196 regarding Russian Atlases
may be answered. It is an important
question.  (Interruptions) .

Mr Deputy-Speaker: Is the hon.
Minister prepared to answer? Even
if the hon. Member is absent, if the
hon. Minister desires to answer it,
he may do so.

Shri Sadath Ali Khan: It all de-
pends upon whether you ask me to
answer. It you ask I will answer it.

Mr. Deputy-Speaker: That is why
1 have ‘asked him. 1 cannot compel
him. The hon. Member is not present.

Shri Sadath All Khan: When the
hon. Member is not present I do not
want to answer.

Shri Tyagi: Shall I take it that the
Minister is withdrawing his consent
1o reply?
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Mr. Deputy-Speaker: So, it ap-
pears.

Shri D. C. Sharma: Sir, question
No. 1182 may be answered.

Mr., Deputy-Speaker: That also
will depend upon the willingness of
the Minister.

They are not prepared to answer
further questions. We will take up
the Calling Attention notice.

Shri Harish Chandra Mathur: Sir, I
have a submission to make. While
answering the question regarding the
backward areas, we find that only
evasive answers have been given. We
have always been trying to get some
information from the hon. Minister;
but we have never been able to get
better replies,. The hon. Minister
says that he could not go into details.
Because of that, will he lay a state-
ment on the Table of the House in-
dicating all the details, the areas
which they have considered for
special incensive and special treatment
as backward areas during the First
and Second Five Year Plans?

Shri S, N. Mishra: When we get the
information from the States and also
from the Study Group which we have
constituted. . . ..

Mr. Deputy-Speaker: As soon as the
facts are available a statement may
be laid on the Table of the House.
(Interruption). Order, order,

8hri Harish Chandra Mathaur: I
am not talking of the future. I am
asking about the areas which the
Central Government has treated as
backward during the First and the
Second Five Year Plans. I only want
details of that.

Mr Deputy-Speaker: That will be
given.



7861 . CHAITRA 8, 1883 (SAKA) Written Answers 7462

WRITTEN ANSWERS TO
QUESTIONS

Sholapur Spinning and Weaving
Mills

Shri Rameshwar Tantia:

Shri Pangarkar:
Shri Mohammed Elias:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
4] on the 14th November, 1960 and
state:

*1175.

(a) whether Government have since
considered the report of Investigation
Committee which investigated into
the affairs of the Sholapur Spinning
and Weaving Mills; and

(b) it so, the decisions taken there-
on?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
Report of the Committee is still under
Government's consideration.

Fertiliser Plant at Bombay

s117¢. / Bbri Ram Krishan Gupta:
"\ Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
355 on the 22nd November, 1880 and
state:

(a) whether the agreement for
petting up fertiliser plant at Bombay
has since been signed; and

(b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Not, yet.

(b) Does not arise.

Chinese Residents In Calcutia
*1182 Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether the Chinese Consul
General in Calcutta lodged a protest

with Indian authorities against alleged
maltereatment. and prosecution of
some Chinesc students of that City;

(b) if so, what are the precise alle-
gations; and

(c) whether the accusation is cor-
rect?

The Parliamentary Secretary to the
Minister of Exiernal Affairg (8hri
Sadath Al Khan): (a) to (¢). The
Chinese Consul General at Calcutla
represented to the West Bengal Gov-
ernment against orders served on
certain  Chinese nalionals to quot
India and consequent arrest of a
Chinese under the Foreigners’ Act.

Low and Middle Income Groups
Housing Schemes

*1183. Shri L. Achaw 8ingh: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that persons
in low and middle income groups arc
granted loans of Rs, 8,000 and 20,000
respectively for construction of their
houses;

(b) whether the loanees have to face
considerable difficulties as loans are
Eiven in instalment and lot of time is
taken in the completion of the formali-
ties;

(¢) whether the loanees in the low-
income group find it dificult to build
& house with the meagre amount; and

(d) whether there is any proposal to
raise the amount of loan for persons
in the low.income group?

The Deputy Minister of Works,

Housing and Supply (Shri Anii K.
Chanda): (a) Yes.

(b) Completion of certain formal;-
ties by the loanees. and releass of
loans in suitable instalments. has to
be insisted upon to safeguard Gov-
ernment interests and prevent mis-
use of funds.

(c) The quantum of loan-assistance
admissible under the Low Income
Group Housing Scheme s concidered
reasonable.
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(d) Does not arise in view of reply
to part (c) above.

Magnesite Refractory Bricks

*1188. Bhri Narasimhan: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) whether the quantity of magne-
site refractory bricks required by the
iron and steel projects in the country
during the Third Five Year Plan
period has been estimated;

(b) the total quantity for which
licences have been issued up till now
for production of magnesite bricks;
and

(¢) whether a statement will be
laid on the Table giving the names of
the parties to whom licences have so
far been issued?

The Minister of Industry (8hri
Manubhai Shah): (a) Yes, Sir.

(b) 2,55,400 tons per annum for all
basic bricks including magnesite re-
fractory bricks. It is open to the
manufacturers to adjust the type of
basic bricks according to demand.

(¢) A statement is laid on the Table
of the House. [See Appendix 1V,
annexure No. 28].

‘Geophone’

#1183, Shri Ram Krishan Gupta:
Will the Minister of Labour and Em-
ployment be pleased to refer to the
reply given to Unstarred Question No.
17 on the 14th November, 1960 and
state:

(a) whether Government have re-
ceived fuller details from Soviet
authorities regarding & devicc_ called
“Geophone” capable of predicting at
least six hours in advance a blowout
o" ~ca] and gas which is a great threat
to niiners; and

(b) it so, the details thereof?

The Deputy Minister of Planning
and Labour and Employment  (8hri
L N. Mishra): (a) and (b). Govern-
ment are in  correspondence with
Soviet authorities in the matter. De-
tails are not yet available.
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Chemical Manure for Tea Indusiry

*1195. Shri P. C, Borooah; Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the tota] requirement
of chemical manure for the Indian Tea
Industry for 1961;

(b) whether the full quantity is be-
ing made available to the industry:
and

(c) if not, the reasons for the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). The question will be ans-
wered by the Minister of Food and
Agriculture on a subsequent date,

Russian Atlases

*1196 Shri P. G. Deb: Will the
Prime Minister be pleased to state:

Russian atlases
Chinese

(a) whether any
showing Indian territory as
were bought into India;

(b) it so, whether those were con-
fiscated under the Sea Customs Act;
and

(c) whether it is a fact that these
Russian atlases were circulated in
India by the Russian Embassy re-
cently?

The Parliamentary Secretary to the
Minister of External Affairs (Bhbri
Sadath Ali Khan): (a) No irstances
of copies of the atlas having been
imported for sale or distributing in
India, have come to Government's
notice.

(b) Does not arise.
(c) Not to our knowledge.
Allocation for Handicrafts during the
Third Five Plan

‘1187 [ Shri Ram Krishan Guapta:
"\ Shri Rameshwar Tantia:

Will the Minister of Oommerce and
Indastry be pleased to state:

(a) what is the final allocation
agreed to by the Plamning Commis-
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sion for handicrafts during the Third
Five Year Plan; and

(b) what was the allocation sug-
gested by this Ministry?

The Minister of Industry (Shri
Manubhai S8hah): (a) and (b). The
Planning Commission have made a
tentative allocation of about Rs. 8
crorgp for handicrafts in the Third
Plan. The revised plans of the State
Governments and the central pro-
gramme  for the development of
handicrafts in the Third Plan are be-
ing examined and the final allocation
wil] be decided in due course. The
estimated requirement is about Rs. 12
crores.

Cement for Tea Industry

*1198. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the total requirement
of cement for the Indian Tea Indus-
try for 1961;

(b) whether full quantity is being
made available to the industry; and

(c) if not, the reasons therefor?

The Ministey of Industry (Shri
Mannbhal 8hah): (a) to (¢). A state-
ment is laid on the Table of the
House. [See Appendix IV, annexure
No. 28]. ~

Indo-Pak, Border Incldents

['Shﬂ Ram Krishan Gopta:
Shri Balmiki:
2468. Shri Pangurkar:
Shri D. C Sharma;
Will the Prime Minister be pleased
to state:

(a) the details of the Indo-Pakistan
border incidents which have taken
place so far during the year 1960-61;

(b) the extent of damage to life and
property; and

(c) the teps taken by Government
in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). Details of bor-
der incidents upto October, 1960 have
already been supplied to the House.
A statement showing details of border
incidents for the period November,
1960 to February 1061 is laid on the
table of the House. [See Appendix
IV, annexure No. 30].

(c) Aetion taken by the Government
as regards these border incidents is
mentioned in column 5 of the state-
ment. Besides this, these incidents
are also taken up at the monthly
meetings of the District Officers and
the Sector Commanders as provided in
the “Ground Rules”.

Streptomycin

2469. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any assessment as to
the present and future requirements
of streptomycin has been made; and

(b) if so, the resuli thereof?

The Minister of Indastry (Shri
Manaobhai Shah): (a) Yes.

(b) The current demand for strepto-
mycin and dihydrostreptomycin is
estimated at 100 tons, per annum.
The requirement at the end of the
Third Five Year Plan is estimated to
be about 130 to 200 tons. per annum.

Hindostan Insecticides Ltd.

2470. 8hri Vasudevan Naly: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there are possibilities
to increase prédduction in the Hindustan
Insecticides Litd ;

(b) whether it is a fact that the
demand for inlermediate products
manufactured there, such as Mono-
chloro Benzene, Chloral and Dichloro
Benzene is going up; and

(c) if so, whether there is any plan
to Increase. their production?
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The Minister of Industry (Shri
Manubhai SBhah): (a) Yes.

(b) In the recent past there has *

been an increase in the enquiries re-
garding sale of Monochloro Benzene,
Chloral and para Dichloro Benzene.
"The supplies however are limited to
the quantities surplus to the require-
ments of manufacturing DDT. There
is negligible demand for Ortho-
Dichloro Benzene. s

fc) The plans are being formulated
on the basis of figures of requirements
of DDT and other intermediate pro-
ducts estimated by the Development
Wing.

Paper Mill at Nangal

2471, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal to
set up a paper mill at Nangal in
Punjab; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) No, Sir.

(b) Does not arise.

Biack-Listing of Contractors in Orisea

2472, Shri Kumbhar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether a black-list register for
the contractors involved in misuse of
Government money and materials for
construction of buildings and other
projects in Orissa State is being main-
tained there; and

(b) if so, the number of such cases
during the Second Five Year period so
far in that State, district-wise?

The Minister of Works, Housing and
Supply (Shri K C. Reddy): (a) and
‘b). Inform&ffon is being collected.

Unemployed in Delhi

2473. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:
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(a) the comparative figures of the
registered unemployed during the
fourth quarter of 1980 in Delhi; and

(b) the number of unemployed
graduates, intermediates and matricul-
ates registered during the same period?

The Deputy Minister of Labour
(Shrf Abid AlD): (a) '

Month No. of registrations
effected during the month
(all categories)
1 2
1960
October 5,607
November 6,687
December 7.857
(b) ) -
Category No. of registrations of
cducated applicants
during the quarter Oct-
Dec. 1960.*
1 2
Graduates 1,208
Intermediates 703
Matriculates 5,804
Total : 7,712

*Monthly figures are not available.
Review of Punjabi Books by All India
Radio

2474. Shri D. C. Bharma: Will the
Minister of Information and
Broadcasting be pleased to state:

(a) how many Punjabi Books were
reviewed by All India Radio in 1960;
and

(b) how many of these books were
by Indian authors and how many by
Pakistani authors?

The Minkter of Information and
Broadcasting (Dr. Keskar): (a) and
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(b). Twenty-four Punjabi books by
Indian authors and one by a Pakistani
author were teviewed over All India
Radio in I960.
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Shri AJit Sifgh Sarhadi:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the Punjab Govern-
ment has approached the Central

24%6. {Bhl'l lam Krishan Gupta:

Government for selting
factory in the State; and

(b) if so, the decision taken there-
on‘?

The Minister of Industry (Shri
Manubkai Shah): (a) and (b). Four
Small Scale units from private parlies
in Punjab State for manufacture of
watches (with an initial capacity of
12,000 watches per year each) have
been approved by Government.

up watch

Solvent Extraction Plants

2411 { Shri R. C. Majhi:
"\ 8hri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased (o state:

(a) the nameg of the leading firms
whose schemes for manufactudes of
continuous type of solvent extraction
plants have been approved; and

(b) when these plants are expeoicd
to be established and start production?

The Minister of Industiry (Shri
Manubhal Shah): (a) The schemas of
the following parties have been ap-
proved by Government:—

(1) M/s. Walchandnagar Indus-
tries Ltd, Construction House,
Ballard Estate, Bombay-1.

(2) M/s. Larsen and Toubro Lid,
1. C. House, Dougall Road,
Ballard Estate, Bombay-1

(3) M/s. Vasant Industrial and
Engg., Works, 470-71, Worli

Road, Bombay-18.
(4) M/s. Amociatéd Cement Cos.
Lid., Cement  House, 121,

Queen's Road, Bombay-1.

(8) M/s. Oil Corporation of India
Private Ltd, Bansamandi.
Kanpur, UP. State.

(8 M/: Schantung  Agencies,
28A. Ezra Mansions, 10, Gov-
ernment Place Easdt.  Cal-

cutia-1.
(7) M/s. Scindia Workshop
(Private) Ltd., Dockyard

Road, Mazagaon, Bombay-10.
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(b) The first five irms have gone
into production, the remaining two
firms are likely to' go into production
by the end of 1961.
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Naga Rebels

2479 8hri Raghunath Bingh: Will
the Prime Minister be pleased to state:

(a) whether Naga village guards
who were co-operating with the ad-
ministration had an encounter with
Naga hostiles on the 18th Jsanua-y,
1981 ten miles from Kohima and
many fire-arms and important letters
were found; and

(b) if so, the details of the incident?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): (a) and (b). On the 16th
January, 1961, a Village Guard
petro] from Kohima had an encounter
with approximately 15 hostiles in an
area four miles North-East of Xohima.
The Village Guardy opened fire but
the hostiles managed to escape. In
the encounter, three hostiles were
wounded. Two of them are reported
to have died subsequently. The Vil-

MARCH 29, 1861

Written Answers 7872

lage Guards captured six rifles, one
muzzle-loading gun, some ammunition
and documents. "

CP.W.D Workcharged Stafl in West
Bengal

2480 Shri Tangamani: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that many
workcharged staff of the Central
P.W.D. were transferred along with
the works from the West Bengal
PWD,;

(b) whether it is a fact that service
rendered by such staff under the State
P.W.D. has been counted for purposes
of seniority, confirmation etc.;

(c) if so, whether it is a fact that the
benefit of State P.W.D. service is not
being given for purposes of pension
and gratuity; and

(d) if so, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C, Reddy): (a)
Yes.

(b) Yes.

(c¢) and (d). The matter is under
consideration.

Uniforms to Workcharged Staff of

CPWD,

2481, Shri Tangamani: Will the
Minister of Works, Heusing and Sup-
ply be pleased to state:

(a) whether it is a fact that cer-
tain categories of workcharged staff
of the CPW.D. are provided with
uniforms;

(b) if so, whether they are paid
washing allowance; and

(c) it not, the reasons therefor?

The Minister of Works, Housing and
Supply (Bhri K C. Reddy): (a) Yes.

(b) Yes. Orders sanctioning wash-
ing allowance have recently been
issued on the basis of the Pay Com-
mission’s recommendations.

(c¢) Does not arise.
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Ce-operative Industrial Estates in

Ludhiang '

2483. Sbri D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that Indus-
trialists in Ludhisna (Punjab) have
staried building Industrial Estates on
co-operative basis: and

(b) if so, whether any technical
advice or any other aid is being given
to this co-operative enterprise?

The Minister of Industry {BbM
Manobhai Shah): (a) and (b). Some
Industrialists of Ludhiana District are
contemplating to start an Industrial
Estate in Jogiana Village as a joint
venture. This is not on co-operative
basis. The Industrialists have pre-
pared a plan which is being scruti-
nised by the Town Planner, Punjab
Government,  After the plan has
bee approved, a detailed scheme
would be submitted to the Govern-
ment for technical approval. All
possible facilities would be afforded to
this industrial estate when it comes

up.
Reid Chesi Hoepital at Shillong

2484. Shri P. C. Borooah: Will the
Minister of Rehabllitation and Mine-
rity Affairs be pleased to stage:

(a) whether it is & fact that a grant
has been made to Assam Government
for the purchase of equipment for the
New T.B. Ward for Displaced Persons
in the Reid Chest Hospita! at Shillong;
and

(b) if ab, how much?

The Depuly Minisier of Rehabilita-
tion (8hri P. 8. Naskar): {aT ane-(W).
Yes. A grant of Rs. 7,000 has been
sanctioned for the provision of cquip-
ment and waler supply in the new
T.B. Ward at the Reid Chest Hospital,
Shillong.

Development of Industries in U.P.

2435, [ Br Kalika Singh:
*{ Shri Sarju Pandey:

Will the Minister of Commerce and
industry be pleased to state:

(a) the amoumtis of Central assist-
ance authorised so far during the
Sccond Five Year Plan period for
development of different Industries In
UP. State;

(b) whether UP. Government  has
indicated to the Central Government
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the special necessities of certain back-
ward areas in U.P.; and

(¢) if so, what are the areas and
help given to them?

The Minister of Industry (Shri
Manubhai Shah): (a)

Name of Industry Amount  Amounts sanc-
of Central tioned allocated
assistance for 1960-61
sanctioned
during the
first 4 year:
of the Se-
cond Plan
(vig. 1956-

5710 19-
59-60)

Bl

Large & Medium 110-76 60-74(Sanctioned)
Industries

(Rs. in Lakhs)

Co-operative Sugar

Pactories 38-00 22-oco(Allocated)
Small Scale In-

dustries 251-80 56-0o(Allocated)
Sericulture 10°86 2°16(Sanctioned)
Handicrefts 28-15 15-04(Sanctioned)
Handloom Indus-

try 197-84 45-oo(allocated)
Industrial Batates 65-68 25-00 (allocated) §
Khadi and Village

Industries. 1113°68 77-91(allocated)

(b) Yes, 8ir.

(c¢) 1. Five Industrial Estates have
been sanctioned for backward areas
in the UP. and these Estates will be
located at Deoria, Basti, Bijnore, Etah
and Jhansi.

2. The following schemes have been
sanctioned for the development of
small scale Industries in certain back-

ward and underdeveloped areas of
UP.:

(i) Training-cum-production Cen.
tres in areas of Community
Development Blocks in U.P.

(ii) Model wire netting centres
at Varanasi.

(iii) Three mobile blacksmithy
units one each at Varanasi,
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Faizabad and Gorakhpur.

(iv) Three mobile carpentry units
ance each at Varanasi, Faiza-
bad and Gorakhpur.

(v) Pilot centre for footwear,

3. A scheme for organising the
Woollen Carpet Industry at Mirzapur
and Bhadohi submitted by the U.P.
Government was approved and is
under implementation.

Export and Import Licences

2486, Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any firms have been
black-listed for indulging in mal-
practices in obtaining export and im-
port licences in 1960; and

(b) if so, how many and what are
their names?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) 84. It has not been the usual
practice to publicize their names.

Pay Scales in Government Presses

2487. Shri Muhammed Elias: Wil
the Minister of Works, Housing and
Sapply be pleased to state:

(a) whether the recommendations of
the Pay Commission have been im-
plemented fully in his department;

(b) whether the pay scales in Gov-
ernment presses in different places are
the same;

(c) whether the pay scales of Ston?
Keepers of Delhi and Santragachi
Government presses are the same;
and

(d) it not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to (c).
It is presumed that part (a) relates to
the Printing and Stationery Depart-
ment,
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The recommendations of the Central
Pay Commission (19857-58) which have
been accepted by the Government of
India and are applicable to the Print-
ing and Stationery Department, in-
cluding the pay scales of various cate-
gories of employees of Government
Presses, have been implemented. The
pay scales of various posts in Gov-
ernment Presses are the same irres-
pective of the place where the Press
is located. There is no Government
of India Press at present at Santra-
gachi. Only a Wing of the Govern-
ment of India Press, Calcutta, is
functioning there and an Upper Divi-
sion Clerk Incharge (Stores) looks
after the Stores there, The revised
scale of pay of this Upper Division
Clerk Incharge (Stores) is the same
as in- other Government of India
Presses. There is no post at present
of General Store-keeper in the Santra-
gachi Wing.

(d) Does not arise.

Refugees from Tibey in NEF.A.

2488. Shri P, C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a Targe
number of Tibetan refugees have en-
tered the NEF.A. region recently;

(b) if so, the reasons therefor; and

(¢) the steps taken to give asylum
to them?

The Prime Minisier and Minister
of External Affairs (Shri Jawsaharial
Nehru): (a) The number of Tibetan
refugees who entered N.E.F.A. during
the month of December, 1960 and up-
to 14th January, 1961, upto which
date figures are available, is 861 and
483 respectively.

(b) and (c). The Tibetan refugees
have been coming to India in view of
the disturbed conditions in their own
country. On entry into NNEF.A_ the
refugees are dis-armed and given
essential medical aid. They are pro-
vided with rations and shelter and
are evacuated to a central location in
the Division for dispersal to a select-
ed rchabilitation site or camp  Those

among them who are skilled workers
and craftsman are found suitable em-
ployment to pursue their trade. Un-
skilled workers are found employ-
ment on road projects and as mule-
teers. A small number is being
settled on land.

Value of Work done by Departmental
Agencies and Contractors

[ Shri L. Achaw Singh:
489, . Shri Kumbbar: -

Will the Minister of Works, Housiag
and Supply be pleased to state:

(a) the total value of work done
through departmenta]l agencies and
value of work done through contrac-
tors during 1959-60 and 1960-61 in the
central sector; and

(b) the number of contractors
blacklisted so far and the reason
therefor?

The Minister of Works, Housing and
Bupply (Bhri K, C. Reddy): (a)

Year Value of work  Valuc of work
executed th-  exccuted th-
rough depart- rough contrac-
mental agencies  tors

Rs. Rs.
1959-60 3.03.71.791  18,55.31,679
1960-61
(Upto end
of Jan
'61) 1,95,66.969  13,17,9%,242

(b) Twelve contractors of the Cen-
tral Public Works Department have
been blacklisted for doing substand-
ard work, unauthorised disposal of
Government materials etc.

Industrial Esiates in Andhra Pradesh

2490. Shri Rami Reddy: WIl! the
Minister of Commerce and Indusiry
be pleased 10 state:

(a) whether it is a fact that the In-
dustria] Estate: at Sanatnagsr, Visha-
kapatnam, Vijayawada, Samalkot and
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Nandyal in Andhra Pradesh are being
expanded;

(b) what is the cost of each of the
programmes at these Estates as per
the original estimates;

(c) what ig the cost of the expand-
ed programme,

(d) whether the State Government
have requested the Centre to approve
the sanction the increase outlay om
these schemes; and

(e) if so, the action taken in the
matter?

The Minister of Indusiry (8hri
Manubhai Shab): (a) Only the Indus-
trial Estates at Sanatnagar, and
Vijayawada were expanded during
the course of the Second Five Year
Plan,

(b) The cost of the estates as ap-
proved by the Centre is as under:

Rs. in lakhs

1. Sanatnagar 2000
2. Vishakapatnam 20°00
3. Vijayawada 20°00
4. Samalkot 700
5. Nandyal 3-00
Total 7000

(c) The cost of the expanded pro-
gramme of the Industrial Estates is
given below:

Rs. in Jakhs
1. Sanatnagar 4747
2. Vijayawada 2°33
Total " 40-86 i

(d) Yes.

(e) The Andhra Pradesh Govern-
ment along with other State Govern-
ments have been informed that no
extra funds could be made available
from the Centre for the purpose of
expansion. They have been advised
tor meet the increased outlay by ad-
justment within their over-all Annual
Plan Ceilings.

Loans to Cooperative Societies
2491. Shri Rami Reddy: Will the

Minister of Commerce and Industry
be pleased to state:
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(a) whether the State Government
of Andhra Pradesh has recently sent
a scheme for giving working capital
loans to primary co-operative societies
from cess funds;

(b) if so, the reaction of the
Centre;

(c) action taken in the matter by
the Centre; and

(d) what is the Cehfral assistance
received by the State in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir, in res-
pect of Co-operative Societies in a few
districts,

(b) to (d). Matter is still under
consideration.
Central Drug Research Institute,
Lucknow

2492, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether there is any proposal
to coordinate the activities of the
Central Research Institute, Lucknow
and the Central Drug and Medicine
Plant at Rishikesh; and

(b) if so, the details of the same?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). There
is no proposal at present to coordinate
the activities of the Central Drug Re-
scarch Institute, Lucknow and the
proposed  Antibiotics Plant at
Rishikesh.

Manufacture of Tractor

Shri Bishwanath Rey:
2483 ./ Shri Aurobindo Ghosal:
Shri Mahammed Elias:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any firm has applied
for/obtained a licence to set up a new
factory for the manufacture of trac-
tors; and

(b) if so, the details thereof?
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The Minister of Industry (8hri
Manubhai Shah): (a) and (b). The
following are the details of schemes
licensed under the Industries (Deve-
lopment and Regulation) Act, 1851
for the manufacture of agricultural
tractors:

" Name of the
firm

Details of Licence

1. M'S. Goodearth Licensed for manu-
Co., New Delhi facture of 2,000 Nos.
per annum of ‘Eicher’
tractors in 12—18
- DBHP and 20—30
DBHP ranges. Loca-

tion: Punjab.

2. M'S. Mahindra Licensed for manufa-
and Mghindra ture of 3500 Nos.
Ltd., Bombay. per annum of David

Brown  tractors in
12--18 DBHP, 20—30
DBHP and 35 & above
DBHP ranges. Loca-
tion: Maharashtra. The
firm have reported that
their collaboration with
the U.K. Company has
fallen through and they
are negotiating  with
other foreign companies
for technical collabora-
tion.

3. M'S. Amaigam- Licensed for manufac™
tions (P) Ltd., ture of 3500 Nos. pefl
Madras. annum of  Ferguson

tractors  in  20--30
DBHP and 35 & above
DBHP ranges. Loca-
tion: Madras.

4.M S.Tractors Lincesed for manufactur®

& Bulldozers  of 1000 Nos. per annum
P) L, of Zetor tractors in 34
Bombay. & above DBHP range.

tion: Gujarat.

Besides there one more applica-
tion under the Industries (Develop-
ment and Regulation) Act, 1851 for
the manufacture of agricultural trac-
tors is at present, under consideration.

Jute Mill in Assam

2494, Shri Imdrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a new Jute Mill is to
be established on a cooperative basis
at Silghat, Assam; and

(b) the details of the scheme?

The Minister of Industry (Shri
Manubhai Shab): (a) and (b). An
application for an industrial licence-
for this purpose has been approved by
Government. The proposed jute mill
will have an installed capacity of 160
Jooms for the manufacture of gunny
bags and hessian products.

Plan Expenditure in Madras State

2495 Shri Tangamani: Will the
Minister of Planning be pleased to
state:

(a) whether the amount set apart
for Madras State for the Second Five-
Year Plan has been spent in full;

(b) if not, what is the shortfall;

(c) whether the expenditure re-
quired for the completion of the
Second Five Year Plan Schemes for
Madras State will be provided in the
Third Five Year Plan; and

(d) if so, whether a statement will
be laid on the Table giving the
details?

The Deputy Mindster of Planning
(Shri 8, N. Mishra): (a) and (b).
Figurey of actual expenditure are not
yet available

(¢) and (d). Statement indicating
the details furnished by the Govern-
ment of Madras for the final report
on Third Plan is laid on the Table of
the House. |See Appendix IV, annex-
ure No. 31].

Employment of Educated Persons

2496. Shri Tangamami: Will the
Minister of Labour and Empleyment
be pleased to state:

(a) whether more ceducated regis-
tered unemployed were employed
during the second half of 1960 as
compared to the first half; and

(b) if s0, the number in each state?

The Deputy Minster of Labeur
(Shri Abld Al)): (a) Yen
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ALL INDIA TOTAL 44,181 61,627

* Matriculates and above.

“Tea Production in Kerala and Madras

24%7, Shri Tangamani: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the production of tea in Kerala
.and Madras State both in quantity
.and value during the years 1958 to
1960, (year-wise);

{b) the area under tea cultivation
in each of the States in each of the
above years; amd

. (¢) the quantity and value of tea
exported during the above years from
Madras State and Kerala?

(b). The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
State No. of placements of (2) KERALA MADRAS
educatad®*  appli-
cants during Quantity Estimated® Quantity E“:m
Jan.—June July—Dec. (mn.lbs.) value in (mn.lbs) value in
1960 1960 Year crores crores
e 1958 81-63 17°96 76-61 16-85%
1 2 3 1959 78-48  17-42  72-77 16°1§
1960 8415 10-19 B2:37 18+78
*Based on the combined average
.Andhsa Pradesh 4177 5,256 price per lb. for teas sold at Cocl':.n
Astam 316 419 and London auctions during the res-
Bihar 1,182 15058 pective seasons,
Delhi 1,594 1,482 ()
Gujarat 2,165 2,979 —
Himachal Pradesh 287 347 YEAR KERALA MADRAS
Jammu & Kashmir 112 201 (as at 315t March) (acres) (acres)
Kesala . 2,113 3,580 o S,
Madhya Pradesh 1.48 2,42
Madr::. 6.:9: m::ﬁz 1958 97,004 76:458
Maharashtra 5.837 5 -,ro%l 1959 97,296 78,608
ara: 583 hE 1960 98,084 80,270
Manipur. 76 82
M!','w“ 3,299 3.927 (c) It is not posmble to gwe sr.au.s-
Orissa 751 1,018 tics regarding exports of tea from
Pondicherry 14 50 Madras and Kcerala as the teas includ-
Punjab 4,314 6,102 ing tea produced in Mysore are ship-
Rajasthan 32,77 7,652 ped through the Port of Cochin with-
Tripura . 244 114 out any distinction based on the State
Uttar Prasdesh 5,419 7,167 of origin.
West Bengal . . 1,330 1,375

Production of Cars

2498 Sbri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) Whether it is a fact that M/s.
Standard Motors, Vandalur, Madras
State have approached Government -
with a programme to increase produc-
tion of cars; and

(b) if so, the broad outlines of the
programme?

The Minister of Industry (Bhri
Manubhai Shah): (a) and (b). M/s.
Standard Motor Products of India
Ltd., Madras, have applied for a
licence under the Industries (Deve-
lopment and Regulation) Act, 1851,
for increasing their existing installed
capacity for the manufacture of
Standard ‘10" Standard Herald cars
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to 6000 Nos. per annum and also for
undertaking the manufacture of
Standard (1-ton) trucks upto 1500
Nos. per annum.

Dock Mineral Cooperative Society
Ltd.

2499 Shri Elayaperumal: Will the
Minister of Labour and Employ-

ment be pleased to state:

{a) whether Government have re-
ceived any representation from the
Dock Mineral Cooperative Society
Lid. (Madras); and

(b) if so, what action "has been
taken on it?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

{b) The Socicly has already been
listed as an emplover by the Madras
Dock Labour Board. As regards list-
ing of the member workers of the
Society, the Board has been reguest-
¢d to consider the matter sympatheli-
cally.
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Export of Tea from South India

2501. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether exports of tea from
South Indin during the ten months
ended January, 1961 showed a decline
ax comparcd to the cdrresponding
period 1n the preceding year; and

(b) if so, what were the main
reasons for this decline?

The Deputy Minisier of Commerce
and Industry (Shri Satish Chandra):
{(a) and (b). While there wars a
decline in the exports of tea from
South India during the ten months
ending January 1961 to the cxtent of
3.36 million lbs. as compared ‘0 the
corresponding period a2 year before,
exports during the calendar ycar 1960



7887 Written Answers

were higher by 2,26 million lbs, over
those of 1959. There is no firm trend
to show that exports of tea from
South India are declining.

Export of Indian Tea to UK.

2502, Shri P. C. Borooah: W:ll the
Minister of Commerce and Industry
be pleased to slate:

(a) whetlher tea imports into the
UK. from India during 1960 have
shown a decline, if so how does it
compare with that during 1959; and

{b) what are the reasons for the
decline?

The Depuiy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Imports of Indian tea into  the
UK. during the ycar 1960 amounted
to 259:36 million lbs., compared to
284.16 million Ibs. during 1959, there-
by showing a decline of 24,30 million
1bs,

(b) Lesser availability of Indian
teas due to decline in  production
caused by drought conditions in North
East India during the carly months
of the year was the primary reason
for the decline in imports.

Settiement of Tibetan Refugees in
Ladakh

2503. Shrimati Maimoona Sultan:
Will the Prime Minister be pleased
to state:

(a) whether Government have
finalised a scheme to  settle  about
1.000 Tibetan refugees in Ladakh; and

{b) if so, what are the outlines of
the scheme?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). It is proposed
to settle on land in Ladakh about 700
Tibetan refugees who were working
on Leh-Kargil road till November
1960. The area where they are to be
settled has still to be surveyed and a
proper scheme formuiated.

MARCH 28, 1961
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Praga Tools Corporation Lid.

2504 Shrimati Maimoona Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Praga Tools Cor-
poration Lid. is proposcd to e shift-
ed from Secunderabad to Maulali in
Hyderabad;

(b) if so, what is the cost involved;
and

(¢) what progress has been made in
that direction so far?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). Under
the expansion programme, Praga Tools
Corporation propose to sct up a new
factory with facilities also for deve-
loping ancillary industries to feed the
main factory with components. To
build the new factory premises land
ncar Moulali Railway Station is under
acquisition. The total cost of expan-
sion  programme 18 estimated  at
Rs. 123 lakhs. With the approval of
Government, the Praga Tools Corpe-
ration Lid., have entered into techni-
cal collaboration  with three UK.
firms for undertaking manufacture of
new items like lathe chucks, drill
chucks, tool and cutter grinders ete.
A portion of machinety required has
been ordered. An agreement has also
been entered into for technical colla-
boration with Poland in the ™Tew
factory by utilising credit to  the
extent of Rs. 1 crore available under
the Indo-Polish Economic Agreement
signed in May, 1860.

Exhibition of Indian Goods in Kuala
Lumpur and Singapore

2505. Shrima.i Maimoona Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government of India
have decided to hold exhibitions of
Indian goods at Kuala Lumpur and
Singapore;

(b) if so, when; and

(¢) whether it is aimed to popu-
larise Indian goods there?



7889 Written Answers CHAITRA 8, 1883 (SAKA) Written Answers 7890

The Depuly Minister of Commé¥rce
and Industry (Shri Satish Chandra):
(a) Yos.

{(b) Kuala Lumpur—from 13-4-1961
fo 28-4-1961.

Singapore—from 19-5-1961 to 4-6-
1961.

(c) Yes,
C.P.W.D. Staff

2506. Shri Tangamani: Will the
Ministcr of Works, Housing and Sup-
ply be pleased to state:

(a) the number of employecs of the
Coniral Public Works, Departinent n
whose case there has been a break in
serviee for participation in the Cuntra!
Government emplovees sirike of July,
1960; and

(b) whether the break in their ser-
vice has been condoned?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Nine.

(b) The matter is under consider-
ation.

C.P.W.D_Staff on Deputation to New
Delhi Municipal Committee

2507. Shri Tangamani: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Central Public
Works Department workers who have
been sent on deputation  to the New
Delhi Municipal Committee have been
supplied with statement of Workmen
Contributory Provident Fund and
General Provident Fund accounts for
the period they were employed in the
Central Public Works Department; and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). Subscribers to  Workmen's
Contributory Provident Fund are given
pass books in which accounts are
entered annually. Out of 80 sub-
scribers, the pass books of 81 have
beer. completed for the period of their

service in the Central Public Works
Department. The remaining 9  pass
books have not yet bean received from
the employees through the New Delhi
Municipal Committee,

As regards General Provident Fund
accounts, the information is being
collected and will be laid on the
Table of the Sabha.

C.P.WD. Staff on Deputation to Delhi
Municipal Corporation

2508, Shri Tangamani: Wii! the
Minis.er of Works, Housing and
Supply be pleased to state:

(a) whether the Central Public
Works, Department workers who have
been sent on deputation to the Munici-
pal Corporation of Delhi have been
supplied with slatement of Workmen
Contributory  Provident Fund and
General Provident Fund accounts for
the period they were employed in the
Central Public Works Department;
and

(b) il nol, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). Subscriberg to the Workmen's
Contributory  Provident Fund are
given pass books in which accounts
are entered annually. The pass books
of all but 25 contributors to the Fund,
who were transferred to the Munici-
pal Corporation from the defunct Ber-
vices Division, have beern compleled
for the period of their service in the
Central Public Works  Department.
The pass books of the other 25 xub-
scribers could not be completed. as
they have not yet been received from
the Corporatien.

As regards General Provident Fund
accounts, the information is being col-
lected and will be laid on the Tatle of

the Sabha.
Quarters in Srinivaspuri

2509. Shri Kunhan: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether quarters in Srinivaspuri
Colony have been occupied:
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(b) if so, the number occupied;

(e) the number still unoccupied; and

(d) whether water connections have
been given to these quarters?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes.

(b) 1,188.
(e¢) Nil

(d) Yes.

Plantation Labour Housing

2510. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) what is the total amount pro-
vided for Plantation Labour Housing
in the Second Five Year Plan;

(b) whether the whole amount has
been disbursed; and

(c¢) if not, the reasons for the same?

The Deputy Mimister of  Works,
Housing and Supply (Shri Anll K,
Chanda): (a) A sum of Rs 2 crores
was originally provided in the Second
Five Year Plan for Plantation Labour
Housing Scheme. This amount was,
however, subsequently reduced to
Rs. 51 lakhs as a result of the re-
appraisal of the Plan and inadequate
response from the Planters.

(b)Y No.

(¢) (i) In many cascs the planters
have to deposit their Title deeds ete.
with their Bankers against advances
for their normal working expenses,
and they find it difficult to offer ade-
quate security (in the shape of first
mortgage of their estates or other
immovable property), as prescribed by
State Gdvernments for the grant of
loans under the Scheme.

(ii) Inadequate response from the
Planters.
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Subsidised Industrial Housing Scheme
for Tea Plantations

2511, Snri P. C, Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) what is the total amount granted
for subsidised Industrial Housing
Scheme for tea plantations during the
Second Five Year Plan;

(b) whether the full amount has
been disbursed; and

(c¢) if not, the reasons therefor?

Works,
Anil K.
(a) to (c). There is mno
Subsidised Industrial Housing Scheme
for Tea Plantations separately. The
only Housing Scheme for Plantation
Labour at present in operation is the
Plantation Labour Housing Scheme.
The required information in respect of
that Scheme has been furnished to-
day in answer to Unstarred Question
No. 2510.

The Deputy Minister of
Housing and Supply (Shri

Rayvon Tyre Cord Factory

2513. Shri Achar: Will the Minis'er
of Commerce and Industry be pleasced
to state:

(a) whether it is a fact that an
Indian Company, Century Mill in
Bombay, is collaborating with some
foreign concerns in constructing and
equipping a factory for ravon tyre
cord;

(b) whether Government have
granted the necessary licences for the
said company; and

(c) if so, the main conditions and
reasons under which the Indian come
pany is granted such licence?

The Minister of
Manubhai Shah):
Sir.

Industry  (Shri
(a) and (b). Yes,

(c) The licence was granted as a
foreign exchange saving measure to
meet the demand for tvre cord yarn
which is being imported at present.
The licence is subject to the conditions
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usually imposed on all licences grant-
ed under the Industries (Development
and Regulation) Act, 1951.

Workers’ Education Centres

2514, Shri Vasudevan Nair: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) how many Workers' Educatiom
Centres are there throughout the coun-
try and what is their distribution
State-wise;

(b) how many workers are getting
training from these Centres every
year;

(c) whether the working of these
Centres has been reviewed by  the
concerned authorities; and

(d) if so. whether Government are
satisfled that the conditions of life
and study in these Centres are salis-
factory?

The Deputy Minister of Labour
(Shri Abig All): (a) Twelve, one
centre each in the States of Andhra
Pradesh, Bihar, Delhi, Kerala, Madhya
Pradesh, Madras. Mysore, Punjab,
Uttar Pradesh and West Bengal and
two Centres in Maharashtra,

(b) During 1960, 5884 workers were
trained. The total number of workers
trained upto Feb. 1961 is 7314 and the
number under training at present
is 5477

(c) and (d). Yes.
Allocations of Coa] for Rallways

2515. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether in view of the present
coal transport crisis, the Planning
Commission reviewed the allocations
for Railways and other means of
transport under the Third Five Year
Plan;

(b) if so, how far these allocations
are proposed to be enhanced to meet
the increased demand for transport for
coal under the Plan; and

(¢c) how far the revised allocation
will increase the carrying capacity in
terms of ton-miles?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (a) to (¢). The
transport facilities for the movement
of coa]l are at present being actively
reviewed both from the point of view
of immediale requirementg as also the
requirements of the Third Five Year
Plan. It is not possible at this stage
to say what adjustments, if any, will
be required in the allocation for coal
transport in the Third Five Year Plan.

Development of Dandakaranya Area

2516. Dr. Samantsinhar: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to state:

(b) whether the Orissa State Gov-
ernment has given a list of proposals
to the Dandakaranya Development
Authority for the developmeni of the
Dandakaranya area; and

(b) if so, how manw items of the
said proposal have been accepted by
the Dandakaranya Development
Authorily and the cost involved in
each separately?

The Deputy Minister of Rehablli-
tation (Shri P, 8. Naskar): (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabha.

Mandi Rock Salt Mines

2517. Shri Hem Raj: Will the Mia-
ister of Commerce and Industry be
pleased to state:

(a) whether the dry mining oper-

ations for the development of Mandi
Rock Salt Mines have been completed;

(b) if not, the stage at which these
have reached;

(¢) by what time the work of the
mechanisation will be completed; and

(d) the amount that is being allocat-
ed for this purpose during the year
19617

The Ministey of Industiry (Bhri
Manubhaji Shah): (a) to (¢). Dry
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mining operations in Guma Mines are
now in progress, two tunnels have
been completed to ensure the safety
of the miners.

In Drang Mines the scheme of sink-
ing shaft from above has been tem-
porarily stopped on account of the
difficult condition of strata encounter-
ed during the course of the sinking
operationi. It is now propused to
undertake tunnelling and connect
the main shaft from below. A site for
the &pening of the tunnel has  been
selected by the Experts and work is
in Prog.ess.

Mechanised working of the  Mines
in Drang will be undertaken when
the wet mining scheme is put  into
operation. At present the merhonio-
ation is confined to the use of com-
pressors and pumps.

(d) The amount allocated for {he
development of both Guma and Drang
Mines during 1961-62 is Rs. 25 lokhs,

Mills in Punjab

2518. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleuscd to state:

(a) the number of cement, paper.
sugar, textile, woollen mills and small
instrument factories proposed 1o be set
up in Punjab during the Third Five
Year Plan;

(b) how many will be in the public
and private sectors respectively; and

(c) the names of places
these will be located?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c¢). As the
Third Five Ycar Plan of the Punjab
has not been finalised so far, it is not
possible {o give the information at
this stage.

Industrial Training Centre at Tripura

2519, Shri Bangshi Thakur: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
services of the eighteeen employees of

where
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the Industrial Training Centre, Tri-
pura, have been terminated; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (.Y and (bh). The
information is being voliected.

11.0° hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

e ivoan On Facromy 1 JALGAON

Shri  Naushir Bharucha (East
Khandesny: Sir, under Rule 197, Theg
tn call the attention of the Minitev of
Lubour and Emplovment 1o the f{ol-
low:ng matter of urgent public im-
portance and I request  that he may
muake a statement thereon: -

“The reported death of (wenty-
thice peraonz and injuries to
others in a Are wioeh broke out in
an o1l facteory at Jalgaon op the
17th AMarch, 19617

The Deputy Minister of Labour
(Shri Abid Ali): Sir, this matter is
in the State sphere; and we have not
received any official information from
them.

Shri 8. M. Banerjee (Kanpur): Sir,
I rise on a point of order. My point
of order is simple. This calling
attention notice was given with a
particular  motive that the Cenire
might be involved. The Minister must
have seen this calling attention notice.
What is the use of his now saying
that the entire matter is a State mat-
ter?

Mr. Deputy-Speaker: He will give
that information as soon as possible,
What can I do now, if he says; that

that information is not readily avail-
able?

Shri Abid Ali: As soon as this notice
was received from the Lok Sabha
Secretariat, we wrote to it saying that
this was in the State’s sphere.

Mr. Deputy-Speaker: When there
was a calling attention notice, some
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concrete steps must have been taken:
either on the telephone or by some
other way they should enquire.

Shri Abid Ali: We sent a wire to
the State Government and we have
not received any reply.

Mr, Deputy-Speaker: In such cases,
when hon, Minister has the informa-
tion that communication is not com-
ing or the information required would
not be available by the time the call-
ing attention notice or any  other
notice would be coming up, it would
be better if he informs the Lok
Sabha Secretariat so that this  item
may not be fixed for  that dav but
might be put off for some other,

Shri Abid Ali: That was done.

Shri Naushir Bharucha: Here is a
case, Sir, where i1 1s reported that 23
persons lost their lives. This may be
held over till informalion is obtained-

Mr. Deputy-Speaker: Surely. lie
has promised thatl as soon us he gets
the information, he will inform  the
House.

Shri Abid Ali: I may submit that in
matters which are within the State
sphere, if we bother them too much,
they do not like it also.... (Inferrup-
tions).

Mr. Depuly-Speaker: That is a
different question, not to be decided
here, just at this moment. Whatever
information the hon. Minister gets, he
may lay it on the Table of the House.

Shri Abid Ali: If 1 get..... (Inter-
Tuptions).

Mr. Deputy-Speaker: Order, order.
Should I keep silent and allow all the
other hon. Members ‘o speak simul-
taneously? While I am pleading with
the hon. Minister, every other hon.
Member gets up and goes on speaking.
I will keep silent and they may settle
their affairs directly. The Minister
said: ‘If I get . . .",

Now, that should not be the answer.
It he has no information, he will in-
form the House that there is no infor-
mation available. Then the hon.
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the Table

Members may have their own remedy
and seek whatever way is open 1o
them.

Shri Abid Ali; Perhaps they 1nay
wrile to the MLAs. to take up that
matter...... (Interruptions),

Mr. Deputy-Speaker: That would be
a different thing. Why should we
suggest it? I am surprised at  this.. .
(Interruptions).

Shri Naushir Bharucha: Il may not
be treated as disposed of.

Mr. Depuly-Speaker: 1 agree with
the hon. Member; T will put it down
on some other day... (Interruptions).
Now, Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

Annval, Reronr ANp  AuniTED Ac-
counrts oF (i) INman Rare EARTHS
LinuTep; AND (ii) TRAVANCORE
MINERALS LIMITED

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): Sir, on behalfl of
Shri Jawaharlal Nehru, the Prime
Minister of India, 1 beg to lay on the
Table a copy cach of the following
reports under sub-section (1) of Scc-
tion 639 of the Companics Act, 1956:—

(1) Annual Report of the Indian
Rare FEarths Limited for the
vear 1959-60 along with the
Audited Accounts and the
commentsg of the Comptroller
and Auditor-Gencral thereon.
[Placed in Library. See No.
LT-2778/61).

(ii) Annual Report of the Travan-
core Mincruls Limited for the
year 1950-60 along with the
Audited Accounts and the
commentis of the Comptroller
and Audilor-General thereon.
[Placed in Library. See No.
LT-27777/61]. i

Mr. Deputy-Speaker: We have only
one Prime Minister here and he need
not have described him by saylng
Prime Minister of India’; Prime Min-
ister means the Prifne Minister of
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[Mr. Deputy-Speaker)
India, so far as this House is concern-

ed.

REsuLT OF ECONOMY MEASURES

Shri Sadath Ali Khan: Sir, on he-
half of the Prime Minister, I beg to
lay on the Table a statement showing
the Result of the economy measures
taken during the quarters ended the
31st March, 1960 (and supplementary
information for the three previous
quartlers of the ycar, 1950-60), 30th
June, 1980, and 30th September, 1360.
[Placed in Library. See No. 2786/
611,

(i) ANNuUAL REPORT AND AUDITED
AccounTts oF NATIONAL NEWSPRINT
AND PAPER MiILLS; AND

(iiy ReporT 1960 or THE WORKING
Grour ror THE CoTTON TEXTILE
INDUSTRY

The Minister of Indusiry (Shri
Manubhai Shah): I beg to Jay on the

Table a copy each of the following
papers:—

(i) Annual Report of the National
Newsprint and Paper  Mills
Limited for the year 1959-G0
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of Section 639 of
the Companies Act, 1956.

(ii) Review by the Government on
the working of the above
Company. [Placed on the
Library. See No. LT-2787/61

(ili) Report 1960 of the Working
Group for the Cotton Textile
Industry appointed by the
National Industrial Develop-
ment Corporation.

(iv) Government Resolution No.
22(1)-Tex(B)/60, dated the
24th March, 1981 on the above
Report. [Placed in Library.
See No. LT-2791/61]

Mr. Deputy-Speaker: Order, order.
Probably the hon. Members are w®0
absorbed in their talks that my voice
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does not reach them; but theirs is re-
aching me all right.

Bupcer EsTiMATES FOR 1061-62 oF
EMPLOYEES' STATE INSURANCE
CORPORATION

The Depuiy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): I beg to lay on the
Table a copy of the Revised Estimates
for the year 1960-61 and Budget Esti-
mates for the year 1961-62 of the Em-
ployees' State Insurance Corporation
under Section 36 of the Employees
State Insurance Corporation Act, 1949.
[Placed in Library. See No. LT-2792/
61].

12.05 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajyva Sabha:—

‘1 am directed to inform the
Lok Sabha that the Telegrapn
Laws (Amendment)  Bill, 1960,
which was passed by the Lok
Sabha at its sitting held on the
23rd December, 1960, has been
passed by the Rajva Sabha at its
sitting held on the 27th  March,
1961. with the following amend-
ments:—

Enacting Formu'a

1. That at page 1, line 1, for the
words “Eleventh Year” the words
“Twelfth Year” be substituted,

Clause 1

2. That at page 1, line 4, for the
figure “1960" the figure “1961" be sub-
stituted.

1 am, therefore, 1o return here-
with the said Bill in accordance
with the provisions of rule 126 of
the Rules of Procedure and Con-
duct of Business in the Rajya Sabha
with the request that the concur-
rence of the Lok Sabha to the said
amendments be communicated to
this House.'
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TELEGRAPH LAWS (AMENDMENT)
BILL

LaIp oN THE TABLE AS RETURNED BY
RAJYA SABHA WITH AMENDMENTS

Secretary: Sir, [ lay on the Table
of the House the Telegraph Laws
(Amendment) Bill, 1961 which  has
been returned by Rajva Sabha with
amendments.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

E1cHTY-FIRST REPORT

Shri Yadav Narayan Jadhav (Male-
gaon): Sir, 1 beg 1o present the
Eightv-first Report of the Commitiee
on Private Members' Bills and Resolu-
tions.

ESTIMATES COMMITTEE

HUNDRED AND FOURTEENTH REPORT

Shri Dasappa (Bangalore): [ beg
to present the Hundred and fourteenth
Report of the Estimates Committee on
thy Ministry of Transport and Com-
munications (Depar'ments of Com-
.nunications and Civil Aviation)--
Overseas Communications Service.

Shri T. B. Vittal Rao (Khammam):
He is presenting a Report every day!

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1092

The Parliamentary Secretary to the
Prime Minister and Minisier of Ex-
ternal Affairs (Shri Sadath Ali Khan):
Sir, on 24th March, 1961 in answer to
a Supplementary Question by Shri
Chintamoni Panigrahi on Starred
Question No. 1092 as to whether the
Jaduguda Mine is being worked out
by the Government themselves or by
any private company, I had stated
that the mine is worked by Messrs
Indian Rare Earths Limited, a Gov-
ernment of India undertaking.

Demands for Grants 7902

The correct position in this respect
is that preliminary development work
on the mine is being done by the
Atomic Minerals Division of the De-
partment of Atomic Energy. It may
be worked in future by a separate
mining branch of the Depariment ot
Atomic Energy set up for the purpose
or by the Indian Rare Earths Limited.
No decision has yet been taken,

— .

12.08 hrs.
DEMANDS FOR GRANTS®*—contd.

MinisThY oF HOME AFrAIRs—contd.

Mr. Deputy-Speaker: We will now
take up discussion on the Demands for
Grants under the contro] of the Minis-
try of Home Affairs. Out of eight
hours allotted, 8 hours and fifteen
minutes have already been taken up-
and the balance is 1 hour and 48
minutes.

Shri §. M. Banerjee (Kanpur):
Yesterday, there was a request made
that the time might be extended.

Mr Deputy-Speaker: 1 wuas also
present. My difficully ix that I can

cxtend 'he time only by one hour; that
i1s in my discrction and 1 cannot go
bevond it

Shri Harish Chandra Mathur (Pali):
1f the House wishes, you can extend
it more: the House is behind you.

Mr. Deputy-Speaker: Then we will
have to sit later than 8 O'clock.

Shri D. C. Sharma (Gurdaspur):
No, Sir. (Interruptions,)

Mr. Depuly-Speaker: If the hon.
Members agree to st beyond 8
O'clock, 1 will be prepared 1o sit
longer; 1 have no objection.

Shri Harish Chandra Mathar: Why
cannot we extend the session by =
day? The House has been sitting late
hours.

*Moved with the recommendation of the President.
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Mr. Deputy-Speaker: Now, Shri
Bist may continue his speech.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
before he begins, I want to make one
smal] submission. In my speech ves-
terday, the Zonal Councils were refer-
red to by me as having heen provided
for in the Constitation. T find that
they have been paoovided for in the
States’ Reorganisation Act. That is
all,

Mr Deputy-Spraker: [ shull have
to reduce the time-limit and I hope
the hon. Members would 2gree because
there are o large number of hon, Mem-
bers who want to speak. Therefore.
they  should try to condense  their
remarks within ten minutes.

Members:  Fliteen

(Interruptions.)

Some Hon
minutes .

Mr. Deputy-Speaker: About the
time, T will use my discretion and ex-
tend it as much as 1T possibly can,
Shri Bist may now continue his
specch.

Shri J. B. S. Bist (Almora): Yes-
terday, I was referring to the new
Border divisions formed by the for-
mer Home Minister for accelerating
the pace of cconomic development.

Mr. Deputy-Speaker: The hon.
Member may wait for one moment in
order to enable other hon. Members
who are going out. I will also request
them to go out silently and quickly.

The hon. Member may also move
forward and resume his speech.

Shri Thimmailah (Kolar Reserved
Sch. Castes): Yesterday, I requested
‘the hon. Speaker to give me a chance
‘to speak.

Mr. Deputy-Speaker;: Now, shall I
-ask him to sit down and first call the

hhon. Member?
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Shri Thimmaiah: You may give me
a chance . .. (Interruptions.)

Shri J. B. S. Bist: I was inviting
the atlention of the present Home
Minister to certain points and there 1s
an aspect to which I would like to in-
vite the attention of the new Home
Minister. One of the major problems
facing these areas is political. This is
more evident in Darjeeling, Himachal
Piodesh and Kangra region of Punjab.

I Darjeeling there is & demand for
grant of regional autonomy. In Hima-
rhai i’rudesh there is an intense desire
for vevival of the popular set up. In
Kangra there i some eriticism that the
State Governmeni does not do enough
{for them. Any kind of discontert any-
whore in the country is harmful. In
hill aress adjoining Tibet it iz more
so. Unless  the Government takes
step: to sulisfy the legitimute aspira-
tion: of the people, it may be faced
with difficulties. I understand  that
the quest on of revival of popular set
up in Himachal Pradesh was under
digcuszion between Pandit Pant  and
the Pradesh  Congress  authorilies, 1
have every hope that the new Home
Minister will resume the thread and
take steps to solve the vexed ques-
tion before the new general elections.

Sir, as has ben stated by the Hima-
chal Pradesh Congress Committce in
its latest communications to the new
Home Minister, “people of the Pra-
desh would be satisfled with Part C
status”. Since the Prime Minister has
himself declared while speaking on
the debate on Naga land in this
House on 18-8-1960 that he was not
opposed to giving the fullest auto-
nomy to any existing unit, however
small, if it &°d not mean any super-
structure or tim-tam, there is no rea-
son why popular set up cannot be
restored to Himachal Pradesh. ‘The
P, C. C.'s letter to the Home Minister
sald: *People of Himachal Pradesh
are very unhappy in their heart of
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hearts and their eagerness to pro-
gress has been greatly damped, They
feel humiliated and ignored wunder
the present set up. I hope Govern-
ment will bear this in mind when
coming to a final decision on the ques-
tion.

The problem of Darjeeling is a
little more difficult to tackle, The
area is part of West Bengal and the
Centre can do little without carrying
the State Government with it, but it
must do something because the region
is politically  difficult. Communists
arg fairly strong in the area and so
is the Gorkha League. Unless we can
win the confidence of the proud and
courageous Nepalese  inhabiting  the
area, we may be faced with a diffi-
cult situation.

This brings me to the question of
Stkkim and Bhutan. The Government
of India arce providing huge funds for
their development, Could they not use
their good offices to see that there is
w  greater measure of  sharing  of
powers belween the rulers and the
ruled in these States?

Another point to which T would like
1o draw attention of the Home Minis-
ter is the inadequacy of funds pro-
vided for the development of the hill
areas. Mere quoting of figures that
we are spending so many crores
would not do-—for development costs
many times more in the hills than it
does in the plains. A mile of road
costs a tidy sum. When development
work was first undertaken only a few
major itemg which were pre-requisi-
tes for their uplift had to be taken up.
As these are completed, the second
phase of development has to start and
the funds required for that purpose
would be very much more. I hope
this aspect will be borne in mind
when financial allocationg are made
in future.

It should also be seen by the Cen-
tre that funds earmarked for develop-
ment of these areas are not diverted
elsewhere. If necessary an Agency
might be created for the purpose.
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I feel Government should also see
that the works which are to be car-
ried out are completed within sche-
duled time. Stricter supervision Is
required on building of roads in the
hill areas. A good deal remains, that
should have been taken up and com-
pleted long ago. Many examples can
be quoted. A Post and Telegraphs
office building which was included
in the last Plan for Pitauragarh in
U. P. and which should have been
comp'eted befory the ycar 1956  has
not yet been scriously  started. The
reason piven yvear after year is that a
suitably contractor has not been avai-
luble or theve hagy been a quarrel
with him or that he has  absconded.
Such conditions cannot make deve-
lopment suceessful and is certainly a
set-back {0 successful  planning. 1
would suppest for  consideration  of
the hon, Home Minister the raising of
local sappers and miners under cffi-
crent military officers to be  used for
construction of roads and for the pur-
pose of putting up buildings in the
border arcas,

Lastly, T would like to know what
has huppened to the report of the In-
accessible Hill Areos  Committee
which was formed during the time of
Shri A. P. Jain when he was the
Fuod Minister, 1 helieve that the re-
commendations of the Committce
have been sent to the State Govern-
ment. 1 was told also that a certain
part of that report was secret. I really
do not understand what secrecy can
there be on the repost of this Com-
mittee which must naturally be look-
ing after the uplift of those areas.
Howcver, whether it be secret or no
secrct, I am interested In the fact that
whatever the rccommendations are if
they are worth-while they should be
implemented. 1 do not see, Sir, I may
submit most humbly, why all this
expenditure should be incurred and
when a committee gives its report
instead of acting upon it it should be
passed on from one pillar to another.
There should be somebody to see that
the recommendations are implementd.
I think it is the duty of the Central
Government to sgee that they do carry
out these recommendations, and I
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hope that it will end in the better-
ment of these areas.

In conclusion, Sir, I may say I am
one of those who believe that a good
economy is the best defence of the
country in whatever area it may be.

Dr. Krishnaswami (Chingleput):
Mr. Deputy-Speaker, all of us wish
the new Homg¢ Minister well, and we
hope. ...

Shri T. B, Vittal Rao (Khammam):
Has he bcen made permanent?

Dr. Krishnaswami: That is not re-
levant. All of us wish the new Home
Minister well, and let us hope that
he will use a powerful broom to
sweep the cobwebs in the Home Mi-
nistry. In any economy, particularly
a developing cconomy, let us realise,
that we face a serious shortage of
administrative and technical skills.
Let us realise that administrative or-
ganisation is as much a scarce re-
source as capital or foreign exchange.
1 feel thay the Home Ministry has not
attended to the question of adminis-
trative organisation as much as it
should have,

We should undertake special efforts
to ensure that the available experi-
ence and talent is not wasted by al-
lowing capable men to get clustered
around the bee-hives in New Delhi
and in the State capitals. There has
been a constant tendency for adminis-
trators to consider the district as a
jumping ground. It has ceased
to be the core of an admi-
nistrator’s work and career. My
hon. friend, Shri Datar, pointed out
yvesteray that there were many ad-
ministrators in the districts. Of course,
since we have about 512 districts, it
is no one's contention that there is
not a vast majority of the Indian Ad-
ministrative Service located in the
districts. But the gravamen of the
charge is that junior officers or those
who are not so favoured are allowed
to be in charge of the districts. Unless
we resurrect the district and make it
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a powerful unit, we will not be able
to push through developmental pro-
grammes. We may also face serious
difficulties in the matter of law and
order.

The tragic incidents that occurred
recently at Jabalpur, while undoub-
tedly attributable to certain politi-
cians, could have been avoided had
the local administration been more
resolute and more understanding in
its appreciation of the situation. One
would have expected a curfew to be
imposed as a preventive measure. We
impose a curfew as a preventive mea-
surc to marshal the forces of admi-
nistration so that mischief-mongers
might be rounded up. But in Jabal-
pur, according to the information sup-
plied by the authorities, the curfew
was imposed as a curative measure.
It was imposed after the mischief had
been done. I hope the new Home Mi-
nister will realise that it is all the
more essential that we should streng-
then the district administration.

Shri Tyagi (Dchra Dun): It is a
State affair; he cannot help.

Dr. Krishnaswami: Even so, the
Indian Administrative Service which
is functioning there is under the pur-
view of the Home Ministry. If the
better and the more capable men are
not drawn away to Delhi or the other
Secretariats, it would be possible to
man the districts with able officers.
We ought to have an inflexible rule
that a person belonging to the Indian
Administrative Service, should spend
at least two-thirds of his career in
the districts. No doubt there has to
be a certain amount of mobility bet-
ween the districts and the Secreta-
riats and no one rules out this; but
the bulk of the individual's career
must be spent in the districts. Even
within the all-India administrative
services, we would have to make a
choice between those who are good
in Secretariat work and those who are
most suited for administrative and
executive responsibilities. The Ilatter



7909 Demands

must have, better emoluments, and
more openings for promotion, and the
former should be utilised in the State
and Central Secretariats, We have
at present no system for training peo-
ple in administration in what is known
ag senior management, My hon, fri-
end yesterday spoke about refresher
courses. But what do these refresher
courses amount to? They are meant
to take the individuals away from
the routine of administrative work,
but they are not a substitute for
what is known as “senior manage-
ment” or “in-service training.” In
the olden days, a Collector had the
opportunity of training juniors, and
a sort of tradition was built up..But
today there is no “in-service train-
ing" which is indispensable for main-
taining and improving the quality of
our administration.

’ Thery is another important aspect
1o which I wish to advert. Partly by
tradition, partly because we are le-
thargic and partly because vested in-
terests have a fierce grip on our ad-
ministration, we have allowed our-
sclves to think in terms only of mem-
bers of a few services as being sulta-
ble for recruitment as policy-makers
and top executives. The ordnance
factories can today be run only by
the Ordnance Service personnel; the
railway worshops only by the rail-
way personnel; senior Secretariat
posts in Delhj can be held only by the
ICS or the IAS and in a few cases by
the Indian Audit and Accounts Ser-
vice personnel. This compartmental
approach to administration is a relic
of the age of limited oportunities and
constituted the past days the main
safeguard for protecting service pros-
pects. But the number of important
assignments in different fields has in-
creased and will increase further in
the coming decade. We may have to
increase even the number of senior
services, Surelv, all the policy-mak-
ing posts in different departments or
different levels should be filled not on
the basig of preservation of the rights
of certain services but on the footing
of special competence and experience.
It is a matter to which the new Home
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Minister will have to devote atten-
tion. It is important from this point
of view, especially, as we have limit-
ed administrative talent at our dis-

posal.

It is one of the ironies of our ad-
ministration that we have adopted
precisely a wrong policy in a fleld
where continuity is aboslutely essen-
tial. Owing to the adoption of the
recommendations of the Gopalaswami
Ayyangar Committee on the Central
Secretariat Scervice, we have intro-
duced a wrong system of promotions.
In the Central Secretariat Service,
where the function of the Under Sec-
retaries is not to make policies but to
execute policies, what justification is
there for transferring a section officer
from one department to another?
After having served for about ten to
12 years in one particular department,
a section officer is transferred to ano-
ther department where he has {o
acquire new cxperience, The whole
basis of running the administrative
departments has been undermined by
this policy of promotions made by
the Home Ministry Committee of offi-
cials, Where persons are in adminis-
{rative departments, it ought to be a
sound rule of administration that the
maximum experience of those persons
is utilised to the full and that conti-
nuity is assured.

We ought to  build up sizeable
cadres with a spirit of attachement to
the service. In fact, that is my rea~
son for saying that we ought to adopt
the method of promotion which has
been adopted in the Reserve Bank.
We ought to realise that we have to
protect the interests of the members
of the junior services while assuring
continuity. We can take g leaf from
the experience of the Reserve Bank
and these are the two rules which
that body seems to have observed:
the two conditions that have to be
fulfilled for proper contentment of
the junior services are, firstly, the
time-scales of pay should be longer
and more attractive; and secondly,
there ought to be an inflexible admi-
nistrative rule by which any person
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who, becausc of his being in a parti-
cular Ministry, does not hapen to be
promoted due to lack of opportuni-
ties, should be ensured the same pay
as another person in a different Mi-
nistry who attains a higher rank and
is similarly placed. These are the
importany issucs that we have to take
into account. It is no use trying to
say that the administration is  being
properly run, But we ought to rea-
lise that there is a bigger responsibi-
lity which iy facing us. Iy is not
enough to mercly have the adminis-
tration run; what js important is that
it must be more efficiently run.

My hon, friend spoke of the public
sector, but do  we realise that  we
havy devoted very little attention to
problems pertaining to  the public
se tor? We talk of  accountability to
Parl'ament, but the rules and regula-
tions followed by the Home Ministry
today will ensurc accountability to
Parliament on'y in a formal sense.
We will have officials who will know
how to keep to the rules and regula-
tions without having the necessary
zest and initiative. Unless we have
at the policy-making level men with
initiative and unless we also revolu-
tionise our administrative procedures,
we will not be having the proper type
of men to run many of our public
sector projects. It is only when we
have the proper type of men that
they wi'l be accountable to Parlia-
ment in the best sense of the term and
we will get the maximum return for
the moncy that is invested in our
public enterprises.

My hon. friend spoke about many
way; of iftegration. But let him, as
an initial step. consider how to revo-
lutionise the administrative rules and
regulitions now in the Home Minis-
try, If he does it, he will be able to con-
tribute much more towards the build -
ing un of a new administrative fra-
mework. It :s true that we talk of
how people really ought to be rec-
ruited and how thev ought to be pro-
moted, but the ma.n thing we have
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to bear in mind is that in considering
all these issues, the issues of promo-
tion and issues of how they ought to
be considered for new posts, we ought
to cease to have the old compariment-
tal approach which ig still having a
fatal hold over us in many respects.
Indeed, Mr. Deputv-Speaker, therc s
no other Ministiy in the Governn.nt
of India which is mo:¢  patronage-
conscious than the Home Ministry or
a Ministry which has adopted a more
antiquated approach to the problems
of administration. The first essential
of planning iy to revolutionise the
Home Ministry and make it realise
that there are new problems of admi-
nistration which they will have to
consider,

Some people say that the  senior-
most officials should be sent to the
districts. Why shou'd not this experi-
ment have been troed in the case of
Assam the moment riots broke out?
Why should not the  senior-most
officials in the Home Ministry have
been sent there as a matter of experi-
ment o that w:th all their great
knowledge and their filing experience
they would have been able to revo-
lutionise the administration there?
We talk of revolutionising the admi-
nistrat‘on bul when it comes to ac-
tually executing them into practice.
the vested interests of today, which
are dom'nant in the bureaucratic
framewovk of the Home Ministry,
prevent a step being taken forward.
1 hope the Minister will rise superior
to the environments and force his
policy so that India may progress
from strength to strength,

Shri Mohammed Imam (Chital-
drug): The Home Ministry is an im-
portant Ministry which is charged
with the responsibilities of national
administration. It is as important as
the Ministry of External Affairs. While
the Ministry of External Affairs is
responsible for consolidating the
position of the country in regard to
its relationship with foreign powers,
the Home Ministry is responsible for
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consolidating the nation and streng-
thening it and also for the mainte-
nance ol peace and order. The Home
Ministry played a vital part in re-
organising the country into new
States, which was one of the thor-
niest prolems of the South. But, after
re-organisation, fresh problems have
arisen, which require a good deal of
skill and tact on the part of Home
Ministry to solve.

One of such  problems that has
arisen and that requires a specdy
solution 1u the question of minorities
and their protection, Of late, many
ugly incidents, unhappy incidents
have happened. Many incidents have
hapened which do not redound to the
credit of the administration. A feel-
ing has been ercated that the minori-
ties are being neglected, a feeling has
been ereated that the  governments,
both at the Cenlre and the States,
have not taken as much  precaution
ay they ought to in the protection of
the rights of the minorities. Recently,
we have seen many such incidents. I
do not want to go into them in de-
tail, but 1 must say that such inci-
dents do bring down the reputation
of the country and do harm to the
reputation of the country, not only
internally but also abroad.

Herc I must point out the lethargy
of the State Governments in handl-
ing such situations. Dr, Krishna-
swami has referred to it to some
extent. From what we have seen we
cannot but conclude that so far as
these arcas are concerned, and so far
as the incidents which have occurred
in quick succession are concerned,
the State Governments have been
ve-y lethargic, very indifferent and
very neglectful of their duties. It has
b2¢n pointed out by many people
that no prompt and effective action
was taken to prevent them. and even
when the occurrences did take place,
Government did not come to the

scene until sufficient havoc was done,’

the curfew was withdrawn when it
ought pnot to have been withdrown,
mil tary was withdrawn when it
ought not to have been withdrawn,
people were left to their fate and
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the police went to the scene only
after the damage was done. In fact, it
has been reported in some papers
that the police themselves took active
part and helped the hooligans in per-
petrating these crimes. I would like
to know what action, what preven-
tive steps and measures, the Home
Ministry will adopt to prevent such
incidents. After all, it is the ques-
tion of the protection of minority
rights, with which the Home Minis
try is charged. On this occasion, I am
afraid the Government seem o be
very complacent, What action  have
they taken against those papers which
inspired  these  unhappy incidents?
What  action has  been taken
against those organisations and
those persos who are respon-
sible for such incidents? I think
the time has come when the Home
Ministry and Government should
take a scrious view of this, if they
want to see that the minorities live
securely and safely in this  secular
State.

1 think they must appoint a com-
mitice to go into this question, be-
cause during the last one year four or
five such incidents have happened. I'
learn that last year some Muslims
could not celebrate Id for fear as
they apprehended some danger to
their lives.

An Hon. Member: Where?

Shri Mohammed Imam: At Vidi-
shah. When 1 was there, 1 was  told
that Muslimg could not congregate
for celebration of Id for fear of mo-
lestation. People were complaining
that there have been widespread
attacks, arson and looting. Such inci-
dents should not be allowed to orcur
and such things could have been avo-
‘ded if prompt end appropriate action
was taken, But they were not taken,
So, the Home Ministry must appoint
a committee to go into the entire
question and see what effective steps
can be taken in the matter. ] am one
of thuse who believe that caste has
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no place in this country. I am one
of those who believe that all com-
munal organisations must be banned.
They have no place in our country.
They have no place anywhere. But
there are communal organisations
which even now indulge in guch
things unchecked and unbridled, I
am not referring only to the protec-
tion of communal minorities; I have
in mind the political minorities also.

Then 1 would like to deal with the
question of the ex-ruling princes.
Whatever others may say, whatever
may be the opinon held by a certain
section of the people, it must be ad-
mitied that these ruling princes did
undergo a good deal of sacrifice for
the sake of the country and they help-
¢d the unity of the country.

Shri S, M, Banerjee: Who?

Shri Mohammed Imam: The ex-
ruling princes. But for their unani-
mous and voluntary co-operation, the
unity of the country could not have
been accomplished as smoothly and
cfficiently as we did.

An Hon, Member: Compulsion.

Shri Mohammed Imam: Whatcver
it  maybe, they did undergo some
suffering for the sake of the country
and so you must give the devil its
due. Now, what ig the position of the
ruling princes? I know they are un-
der the griup, under the thump of the
Home Ministry.

12.38 hrs.
[MR. SPEAKER in the Chair)|

Their privy purse, their succession
and deposition depend upon the Gov-
ernment. Are they free? Can they
join any party as they like? Can they
express their opinion? Can they
express their will? 1 have been told
by many that they are always under
the Sword of Damocles, The Bastar
incident has confirmed that. The
Bastar ruler was one of thaose who
surrendered in the early days. and it
is being reported that he is very
popular in his area and the people
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there still want him. Still, one }iSY.
because he expressed some VIEWS
which were indifferent, because he
expressed some views which were not
liked by the Government and ‘the
ruling party, he has been detained
and he has been deposed. I am told
by many people that this will be an
example for the other ruling princes
too and their nominees. 1 understand
in Rajasthan and other places there
is regular coercion and regular propa-
ganda and even threat that if they
support any but the ruling party, they
stand to lose their privy purses and
other privileges,

What I would like to suggest is
this. I do not want that they should
be  anti-national They must  be
patriots. But if they do any wrong
or commit any mistake and if any
action is to be taken by the President
either for deposing them or for set-
tling their succession., the President
should act not on the advice of a
partisan povernment but on the
advice of an independent judicial
tribuna!; otherwise, pgrtisan as the
Government iy because  jt is wedded
to a parly. being more interested in
it=  own organisation. the ruling
princes will not have a fair deal
They are being compelled. So, to be
fair to this class. the Government
should see that whenever any action
is taken against them, even when
their succession or other things are
decided, it must be through a judicial
body. for example. the Supreme Court
or an independent body. Of late
some successions have been settled
and there is a lot of dissatisfaction.
After all the Home Ministry is wedded
to certain principles. So it may not
often do justice. Therefore this is a
point which T want to urge, namely,
that if the Government wants to be
fair to the ruling princes. it must see
that any action taken against them
must be on the advice of an inde.
pendent tribunal.

Yesterday I heard the long and
laborious speech of the hon, Minister
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of State and was amused at his ex-
podition and his idea of prohibition,

I am deeply interested in prohibition. 'y,
Once I was the Chairman of the Pro- ™

-

hibhition Committee of the Mysore
Government. [ gave a schceme also.
It is being tried for the last 15 years.
We are all anxious that this drink
evil should go. We want that this
evil must be eradicated. With this
object and in all good faith prohibi-
tion was introduced. It is being
worked for the last 15 years. Yester-
day, while speaking on prohibition,
the hon, Minister did not give us an
assessment of the good done or the
benefit conferred by  prohibition.
Though I was far it, now because of
my own personal experience and see-
ing what i happening around me, T
think, I have to change my mind.

Shri Tyagi; Good luck 1o vou!

Shri Mohammed Imam: | am wish-
ing good luck to the entire nation.

Though the hon, Minister did not
give an assessment of what has hap-
pened during these 15 years, I will
glve my own assessment. Prior to pro-
hibition, the drink evil wags confined
only to a few communities. After
prohibition it has spread to a large
number of communities. Secondly,
prior to prohibition in every family
that was addicted to drinking, drink-
ing was resorted to only by one or

two persons. Now the entire family
including children indulge in drink-
ing. Thirdly, prior to prohibition,

liquor and aleohol was abailable only
at certain stated places which were
licensed and it was sold only at
certain times. Now, it is available in
all places, at all times and at a reason.
able price. Fourthly, previously
liquor was supplied by the Govern-
ment and therefore probably It was
comparatively safer, of a good quality
and was legs harmful. Now, it has
developed into a huge and wide-scale
cottage industry to such an extent
that the hon. Minister of Commerce
will feel immensely proud of its
achievement which is not due to him.

2402 (Ai) LED—4
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Shri Bimal Ghose (Barrackpore): Is
this the Mysore experience?

Shri Mohammed Imam: Evary-
where. So, thig ig the state of affairs.

What is more, there ig this anomaly,
and the farce of enforcement. No-
where has it proved successful. A
person who drinks in an area which
is a wet area ig considered to be an
angel by the Government because he
contributeg to the exchequer, where.
as, on the other hand, if he drinks in
a dry area, he is considered to be a
ceriminal. You know, Sir, in Mysore
it is a funny situation. On elther
side of Tungabhadra there are two
guest houses. One is called Vaikuntha
and othe other is called Kailash.
One can go to Kailash and drink up
to death. but when he goes to
Vaikuntha he goes to wvaikuntha.
They are only two furlongs apart.

Mr. Speaker: Is il 50 even now?

Shri Mohammed Imam: It is so
even now, They are only a few
furlongs apart. So that is an anomaly.
Is it not the mistake of the State Gov-
ernmoent? The State Government
realised their folly within one year.
That is why they stopped it. Because
it could not be worked, they stopped
it

Yesterday, the hon. Minister also
said that he will introduce it through-
out India. 1 have no objection to
that But we have to be careful
about one thing. Plecase appoint an
independent committee and not the
Shriman Narayan Committee. Shri-
man Narayan is Shriman Narayan.
Let a committee, like the one under
Shri S V. Ramamurthy, go round,
study and assegy the situation. Let it
study the public opinion. Then
alone, I think, they will be in a
position to know the actual fact. If
the Government feel that the attempts
of these 15 years have resulted In
sucresa then and then alone let them
push it forward. Otherwise, it will
be an entire failure
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Mr. Speaker: The hon. Member’s
time is up.

Shri Mohammed Imam: We know
that this wag tried in many countries.
I have studied some literature and I
will recommend to you the Swedish
method of control and other methods.
It hag proved very successful. I have
studied that literature and you please
study it. A time has come to revise
the present prohibition policy.

Sir, I want only two minutes more.
1 am the only spokesman from my
Party.

Mr. Speaker: The hon, Deputy-
Speaker told me that the House had
agreed that every hon. Member will
have only ten minutes each.

Bhri Ranga: He is the only hon.
Member speaking from our Party.

Mr. Speaker: Very well,

Shrl Mohammed Imam: 1 would
like to say something about the
judiciary and about the Supreme
Court. According to my personal
point of view it wag a great mistake
to have located the Supreme Court in
Delhi. By locating it in Delhi you
have denied justice to all those people
who are living at far-off places. It
has become so costly. In fact, we
were hoping that it would be located
somewhere at Nagpur or Hyderabad.
But you have entombed it here by
constructing a big building. If you
want to be fair to all, if you want to
see that justice ig within the reach of
everybody, I would recommend
humbly that a bench of the Supreme
Court be started in the south, at
Bangalore or at any other place
Then alone you can do some justice
and you will be providing justice.

Another thing that I want to sub-
mit is this. There is no meaning in
concentrating every office here. They
must be dispersed. The Supreme
Court could have been located some-
where in the centre. Even the Public
Service Commission office and other
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things are here. We have been
urging that a session of this House
should be held at Bangalore at least
once a year in order to have some
emotional integration. But somehow
there is a tendency to oppose every-
thing, Recently, a suggestion was
made that the Administrative School
at Mussoorie be located somewhere
at Nagpur or Hyderabad. But you
have taken it to the extreme north.
What a great amount of trouble it is
to a person who has to go from
Pallampatti to Mussoorie? How much
money does it cost to the Government?

Recently, you called a session of the
Rajya Sabha. How much you have
to spend because of your mistake?
You did not take timely action earlier
and you sent them back to their
homes, Now you have summoned
them to consider one simple matter,
that is, the Orissa Budget, with which
normally the Parliament has nothing
to do. This has cost the exchequer
Rs. 1,22,000 according to my own
calculation. What do you mean by
concentrating and locating all these
things in far-off places, near Badrinath
and Kedarnath? We have got pilgrim
places of Meenakshi at Madural,
Kamakshi at Kanchi and also
Rameswaram, You give more import.
ance to the north. This is not in the
national interest. There is a sugges-
tion which I have to make—it is to
start holding a session of Parliament
at Bangalore. It has been blessed by
the Speaker,

An Hon. Member: Qur Speaker also,

Shri Mohammed Imam: By our
Speaker as well. They have got all
the facilities

Mr. Speaker: But Members from
the North are all keeping quiet.

An Hon Member: They are all
very anxious to go.

Shri Braj Raj Singh: I should like
it; but in the meanwhile, the head-
quarters of the Swatantra Party could
be kept there.
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Shri Mohammed Imam: But Gov-
ernment’s objection is that they have
no accommodation. Vidhana Soudha
has become g world famous building.
There i ample accommodation for
holding the session, There is enough
accommodation for Members. I do
not mind if a couple of crores of
rupees are spent, on buildings when
we are spending so many crores in
the Thirq Five Year Plan. Its ethical
and ultimate value will be great.

Shri S, M. Banerjee: Why don't
you ask your members, the Rajas, at
Jaipur?

Shri Mohammed Imam: I shall ask
the Rajas at Kanpur.

Shri Tyagi: But for your remark
about Mussoorie, 1 agree with every-
thing.

Shri Mohammed Imam: If you
concede this, it will not only be in
the interest of Mysore, but it will be
in the national interest.

Very few in the South know what
Parliament is. Most of them do not
know who Mr, Datar is. Of course,
Shri Datar ig well known. He comes
from Belgaum. In fact, one trip to
Delhi costs thousands of rupees.
That is why I am for a second capital
in the South. The second -capital
must be started not only for cultural
remsons, but also for strategic reasons,

Shri Bimal Ghose: Why not the
original place?

Shri Mohammed Imam: In the
South a second capital must be start.
ed and some offices should be shifted
there. These are things which we
should consider with foresight, having
the future of the country in view.

Shri 8, M. Banerjes: Does he want
that Government should become a
mobile circums?
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practice to have a second capital in
case of an emergency. (Interrup.
tions).

Mr, Speaker: Let the hon. Member
make his point. What ig the harm in
saying that there should be a capital
in case of emergency? You will think
of it then? Why not think of it now?

Shri Mohammed Imam: I want to
make one point about retrenchment. [
find that every Ministry is having an
army of empoyeeg and officials. The
number of Secretaries and Joint
Secretaries is increasing by leaps and
bounds. If you see the Budget of the
Ministry of Home Affairs you find
there are 1,600 additional servants
and their establishments, They are
not going to be sent back; they are
being absorbed.

A few days back the late-lamented
Pandit Pant announced that austirity
measures and security measures would
be adopted very soon. In fact, some
officers also preferred to undergo
voluntary cuts. Now we do not hear
anything about these economy mea-
sures or austirity measures. 1 think
the time has come when stringent
action to cut down expenditure should
be taken. ] know from my calcula-
tions that at least 70 per cent of our
revenue goes towards pay and allow-
ances. If we study the budget every
year we find that expenditu-e |is
mounting up every year. There is no
limit.

Again there is  dissatisfaction
between the State employees and the
Central Government employees, espe-
cially after reorganisation. The State
Government employees are twenty-
four hour government servants as the
Central Government employees. But
what a disparity there is between
their scales of pay and allowances?
There is a great deal of discontent
among the State employees. In fact,
when the Central Government emplo-
yees went on strike, it was very good,
it was laudable on the part of the
State QGovernment employees that
they abstained. It must be sald to
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[Shri Mohammed Imam]

their credit. If anybody had any
grouse or reason for dissatisfaction it
was the State Government employees.
Now if India is to be one, if content-
ment is to be restored, if the morale
of the services is to be preserved,
there must be common scales of pay
and emoluments between the State
Government employees and Central
Government employees. You can do
it either by upgrading the scales of
pay of the State Government emplo-
yees, or bringing down the pay scales
of the Centra] Government servants.
I do not mind even that. But if you
want contentment, if you want that
the entire services must be kept satis-
fied, there must be common and uni-
form scales of pay between the Central
Government employees and State
Government employees. It is only
then that you can restore confidence.

In the States there is a Central
Government employee getting Rs. 200
a month. In the next office there is
a State Government employee getting
Rs. 50, though both of them do the
same kind of work. How can you
expect efficiency and contentment
among the State Government em-
ployees?

This is a problem which has arisen
after reorganisation. As among the
States for the same work there are
different scales of pay. Hyderabad
people get more pay; Bombay people
get more pay; Madras people get less
pay; Mysore people get even lesser
pay. There result is that there is
discontentment among the State em-
ployees. You should not leave this
to the States. You must take the
entire matter in your hands. There
are writs, counter-writs and petitions.
No State Government employee is
satisfied.

These are not problems which
should be left to the States. If you
leave it to the States they will never
do it. These problems which concem
the whole of India must be tackled by
the Home Ministry by Introducing
common scales of pay throughout
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India. The scales must be same in all
States; in the Centre it must be the
same. Then and then alone can you
expect efficiency and increased work.

Wt o fgo wwm (wwlmy)
eate ot @ige, WY ww
o Thrd & aX F v T ¥
STl & o gw § w ow ad fw g
Tg wewAT WE L A B | W ¥
GRA-SAA 1 qeAw 39 A g A
At @ mnt feeft S shEfea
w1 oaveqw ff T ¥ & 7 qgw &
UEIE ¥ HT4 HeiqT § W< AT a
Ao &7 w7, faq & ar # S
Mgar @1 fF 7 a7 W W oA W),
A Wi AW AT FTSE A oFEA A
qEdT |

g A AT UT WIET FT AT
g T T A F WATLEAT WY
ATCAF &, TGN AP AW F AA-HA
R waE F ACCF & TWOAMA
¥ ogeve ¥ & 9T Z9 IFT A% W
a¥r wgE ¥ @ ¢ fF oF A aAw
a1 g1 I § wF oF ¥ qd wal
¥ Agaft AR geAw & wg A1 o®
orET 97 waw JgY fear o @ &
w & & fodt F feF w1 g @
t—fez, aawE, faa, o, €arg,
foaq ft awd & wr-wT gg v
farft &Y € & o 22 wew ag wegw
waar § fw g & oF <gd Y e
B wwft §, afwr e & e
Wy # frwg aff &) oag ™
[T WIS WR awAIwE § WK
K @ g $&T For Tgt ¢ fw
ag 2z i o1 v ¢ e § wom
waN qeTHi 9T 37 d 1 fagr
W, ™iNT urw fem A fafe
WTH g oRed A7 fesRrd gg Tt
¢ anw § o waR ad fed-
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Tl fafredy ww i TRaE Y ]
I &1 77 %Y & fr a1 T o @
faffeal & wm A a8 R @
47 w2 | 57 2@ fw =g few o
¥ v g1 @1 g W) AT wey S
e o wEE F art ¥ #4Y ag Aegw
¥ § f5 v gw W W) RERY
aff & 1 & fawmgercgnTT §rY # ffiaw
¥ 7g firrrs; fr e g g <l
¥ fFpay ®HTT g € W 9T FRRT
# nafemat w1, df am A o qfem
uxfraa &1 fivam qEarT g g,
oot eadl g2 & 1 A a G A9
¢ fF srEege A7 AW 7 97w facge
Fm % faar & ) AT | AR ¥
gu & fr w3 g A g
&Y & 1 gwrdy enfew @ WY F awAm
£ ¥ groa 41 off af enrfew ¢ fr
FX ¥ FH AT 0T YT & qrL FH oAy
g qrfedr wiemrz &t o7 (€
frmy  we mawizm ff W g
i wifew W a1 g2 7 A% | w2
wasize ¥ am A gwm  fafred
fory oft § forar o gaem gm
fafrees &, s 3% A€ AR ww-
I YR g o oag N i W
qeare Tt R E, M AZ IT W WA
3 o ¥A § AR ITET A
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T & 419 W FE A Wi wE
W s mn ak g & s ot
g AR 398 sgae A I o
xifed | ¥ a3 ¥¥ waEmE, o
THig ¥, v H, qaA@R ¥ @1 ard,
WK 9 fafreer § et aw 2 &3
W, v v @ o A @ e
e W EE T fY ey @
78 g fag £ amw @ wear
21 W1E g wwfamal o EA ),
a1 uesfoal w1 % aft fr fewra
v § o @ 8l a7 aefey
® @ qfr gerw o T F €
woft & 1 F fuTrrd ¥ @ owg
g f& oz @ 3% & qa= §, TN
# "grardy €7 ga §, OF ¥ WO
® 8T &, & 1 mf w1 amw
¢, sv A wefga ™ e § 1 &
QAT g f €8 A7E Ay A7 g TATNg
L

afufera w1 sgi a% arw 8,
nafer & o @45 fegelt awr
@ T W7 A7 axeeg famr
e w17 qw & fowicdk @ 1 | Afr
am w1 on ger wifed fs g7 ey
art # adfer Qe Wi Am-rifes

a55 3

-

A o @I o g% ww frd
& | qaEmAt & Wt § & een wmen
g fir 37w 3mwr gw ot famn 8,

fear mar &, faegw AATSATY T
faar wa1 § 1 W WA T TIT WX
¥ fis firr spererarra oy o2 o
v fe wio qrdr  gmifaar 7 fie
# fomdt w9 W1 g1 @ wORNY MRz
¥ afT g7 wrr wy Ay fend faw
w1 gt o e i g frwafy
§ e & wraey wre § e 3t X



7927 Demands

[!ﬂ"io fﬂo '(E'lﬂﬂ']
forax e o oy € 1 &% frageft
are wgr ot fv ag wo @ 7 wo
vy & % Y ¥ are qwTw qEewTa
arwrfas Y @ & T-ATTw @
o nwgw @ o § o A
ara AfY § o 7 awre & fF 97 1 A
fear o AR T a9 @ fr aege
T@ ST € wfaT IF T Oqew
% gt 8, @et Aar & W adf wwAar
&\ ® wei 9T F gEIwT #¢ 7 99
% At g w3 W faw oaw ¥
WY W9 FY aREE BN @I F
wifaw ¥ wrfawr gaemnal #1 A o),
et fr 3 o fefamga & o ¥
%@ qifgew gfrafede & s+
et & Sfew 39 wy A S Y Fy A7
qGAT & | 9T 9 a<g # Hr Fawrma
oz ar gw & ferw w7 o
ug &gl qw wafea | ¥ ag i
& i & wmw feggeaer AW &% amw
THZ WHT F® U WIRY AT &7
ford  ams ? maade wmiw gfer
w1 wifwlee @%2foe @, @&t §, 2zn
% dwifcoza & oo wmw qefemn
GG AT WITRT 99T qF ATGAT
qEaRa ¥ qEewrAl #1 o¥r faea
t 1 7 FET v A & fF & e
% fag axeare 7Y W E e ¥
aff w1 ag avw o @@ A &
W wft qar gw § fe e gy
% mff mar § o A WO # oawg
¥ 7€ T & ) dgex ¥ dga< e
¥ arroz, witg-wky WA e
W & MAT WX IFW  {ITH A%
¥ Y qeaT T WR A WEE § T
N qg TF A & amw @ F g
g os o ak & wow
ACINE oG |

% Wit oy 7 qEfar iR
WY 2T WIEAT § | UF T 7 AW W
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& wenforat & v # W are Y gAY
genfori & art ¥ g T qEET g
Qﬁfmiﬁ'ﬂ’ﬂf“ﬁo?ﬂ’%m.
foi T 2 @ 3T F HATOWT
ga FX fear s 1 s e &
AT g3 g, @ sed qt #
Wt oo o wmar 91 1 AfET ST @Yo
o Fo ¥ TWHT T TRWH TE
figr @t a8 O WY FCIT ©@H
T@EW & qrae 4w feg A 9T ¥ |
AT 9T F77 fF 98 47§ Wr § AR
wi g @ & F o wie &ro fow
I 92 T F qre ¥ Ao A7 o
2 91T 3T Kt AFO A TEH F a7
ST | AT AT I AT WF g
§ ( SF T FWT 9T T w7 AT
fe #fare ¥ gafesr ak o a7 #%
fear & 5 o mwrdo o #7 formy 27
FTH TE GO GE qF fF qg a4
W At § gy AR T T 2
f& wat-wr gFEfeds s@ wew
# e & fa qfax & AR dw aw
QAT A g 3% fyd wré Fwand
agl &1 gy 1 Ffwa fogy faqt &
qg g g9 § WX 5 g a9«
T & fF freft &1 soarw gEamY &
#7931 KT 9 W e
7 fadT qar w3 qwgy @¥o wrko o
# for’ ot fow ¥ w1 O o)
ee 7gl & 7} 7 W v w5 fJgm

o e qar guT § 7

st 7o fgo ™ : @ ¥faw
RowEfmd ¥ 7 efawd
wfr qfeew ¥ &% w<aT T § 9
#faw it fr o & 1 @ W)
frgeemm % ww oy & fiwry ¥fr €700
3 oY & ¥feg § O O A H wd &
fagre % o% wite w1 ATven Qv NPE
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¥ ¥ 2 v & T AT F AR @Y
wgIore & arx & guT | wrE ArsTaw
o1 arf Iaa Al #r €Y, afFw oF
A%T Ho wrEo o 7 forey faur fiv 77
THTHT TEATHY & qTeq® @ § A%
Iger frere fem 91 | wORT 1 &N
wrrz &, T #7 W W WK
F ww W@ ¥ Ty awg ¥ g7 o Wk
fra 3w &I | UF Ty Ffed @ OF
e Ffed oq g & faredt A it
TEATHY FT Fra< qqr #3 q foedt AR
faaT 9T 39 # aE Fx faur ar
& T A F A MFF AT |
amcew T &Y ar fig wmEaT § @
g, Safratam #¢ ot @ @,
ITF TR 7 @EFTH BRA ET TEY
B &, I aarem FT forgr s §
waldm Aw Aaff 1 F e E Ty
T 97 AGHTAT & |

78 9ge ®1FT § 9@ qieww ww-
fomat ' qargt & ark # s&ay,
qR Fi1<g & T F qArfag g %X
T gred & fgg, qfeaw, frm, qreey,
FATG T F¥a< MEATT T TH AT T
we fawr ¢ fF ag aga wrd
et g€ FWR agy qU E 1 WK
gaf Twal ¥ SN faw § fm
gfoaw wwfoaa # @ foar mn @
wawyT ¥ | Af ot T avEE g W
¢! rugren Haw oF Wik § o T
g fo sof) gowy o F o swar
yfeaw seefagat 1 & qufor sac
femr g 1 & oflaE-aE-IAmr
o A X fiagr ovar @, o gwar
w& oniiwa & 9F & ¥ qg T gy fagy
T @ | wrfere €7 wEa< 3wy fear
2?7 “gn o w wr e A b
“ariaad’ & vk sg Ad 8,
“srava” oy wYE s At &, ww e ¥
WEATTA A {EAAET w1 gk ax
9T wiftw £ R ¢ arfewrh
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TR @} W & et ¥ faw A
ugt wYE s Adt &, ST @ ¥ fed
wYE g6 TE &, ST ugh AL @nr
aifgd | ¥fwn T gaaTom R wow
®t srfa foredt Teet €, 37T o ot
A TIT AT W WE @
auf agr 97 ¥ ©T AT foar wmaw &
¥ qga wgar § fo v faer g
qad ? gaw g g ar far d
2 fE Gr gw aag YR T@R @Y Q@
& g7 ETT A7 TARUW 6W g
AT o 9 T #X @F F feg,
farcmm ®T aFy g 0 | Jud g Tt
£21 7 & e 7 gm # ¥ |Y,
W TEAAW HA 40 AT 4 AT
&gr 1t & fF maa 7 @, fenrtaw
g, % &7 fedw A 9 e
w1 A w3 qvEra oF ¥ 0§ g
agar § 6 ¥ wra g0 aw &
oY forelt w€ & ? AT g N Nfqgt
sfory & fiq oy § et g amng
g g § 5 adt £ 7 9F T 44
Afer ox & sty § 3 FT gAY
argaT § | waT & oy foerr wur Sud
ug wifam gvn & f& &t gaawEt
® q.f:md oy omer & WR SR
fedY w7 e & rewme frvmar amr
? ) o foer d 1—-

“1g T WA AW qEranmt
¥ TFE I 67 CET TANF JHAATA
qz ¥ g § ol wwim @ s
wgm fF @ ko ¥ oo of
qifierm # fan guadf & 1"

uT a9 T T foar § -

“frgdr fadff dwT ¥ g R
qoeHET X wy aR QiR
Roer wgTaT o rfera & g
¥ At wmd | o g m qe
aver 7aTR ¥ oft Y g iR o
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[ 7o fzo TEwT)
wx A mEra fear amgm fs wat
wewart T i fivar ar ap §

T SATE T FEA § —

“Wamr €N & @ W -
forar <= faar fF AYsfeat § gos-
qet & fwg sg wEgA T
arfgd mar fF afamr @rgg §
wox wTRt fggenfoat a1 qar-
%3 qegd Al @ afer fad
WHANET %1 | TEY gre A W
feraaTedt S 9FT S ar A

aroaa |’

Wt u & fqaar @ i—

‘g1 ag arfge avEr ¥ woAY
fwr 17 w77 TR O A
At @Y T3 & 7 ot fagy feAY
faeet & &t @78 o1 0 ArwaT 9 |
w1 s /At aaraa fy oag #0t
o £% gur o TR ¢ "/
1T X wqr fear 7 o&@r g oaww
arer g ar Agl 6 waag F A
¥ avx arTge § Ga A gur AR
wge ® gfmm ¥ wrears 97 qu
QF FUAT &F ATHT HT Cvar 4 fear
nqT | ¥ AT ATHT ¢ & 4 fF
ey Feaferts fraq oz afos forer
& qEmiE § grewEt A afe-
et JoRT AZOUT | AR F oY N
3 gur 39w fs g fear o
TET & | AT AT R 6T [AGHAY
& faars v s T« A
| Y AT ST 9 | R
az ¥ g% wfrug § oer-weedt &
JYAH 9T AT GF AY §, FIHYT
¥ wfewzr § Mt garf o §
o AT A AL AW o Ay ¥
Q% §X §% T4Y g TE § | T AT
O I A A aRmw W
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YT o aF argdarad arem
D giagfemgen Hawg
Fiffer  FIT #3 wiadr it
N gaTwEr T AE arfer WX
g fed @ qeawe 0@t ¥ fawrs
wrE wars adt FT g9 "

% g HOT & —

“facrraeedt s dfer A
FAT AT FHE TAT FAT @
fr Saeqe & aveTa £ agwET
#t mudft | Faw g @ wifed
afwa a2 +fr at @ fear s fe
T & grfear waETe & ag-
F1a #7411 7 AT IR
F ATy A AgFIFTR FAfAT e
2 fr a3 femget Y o ey o7
T AT wEw A gafaw @ e
Frafagi # gaenar mfraerd
FI WR 9T WA | 7g g @
TRAT & AT FAT FT TEATH FIA
gragaf @y awar frwem &
gt & A w1 fear og
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# 37 agArTl ® FE qEF AN
T W sl § arelw @
araear § | a@dd A o OF

TR Ag T ¥ wA ¥ W

g waw # )

W AR N ety agl]
wEewTAl & faars forear aar feoer-
et Aff E AR FT A WY A
FYTAT TAFT § 7 THA HHAT HHIA WO
a9 @ avar § 7 feq ag ¥ T
FEHT & FFar & 7 7g fradr wofw
a3 5 fog  sdlgr-va-33mr &
araf srafadt ¥ wody paifrat @
fggeam w AR FUA # feem
ferar, ga qoF # dwAfady sraw w7
& faqg afraez ), @3 fafen
arfaT gft LT F7 AR AT AR T
agran, 9T I F axATy fwar 9T
ST TF WYF 93, I« [EARTAT 9T TG
et i, WA wAIAET A
Nty wferwr oy fom fag fav
P fr qaawm faegs foncare
7 & wd, dT9 7  ATF, A ag fwa-
quet ¢, W gag ¥ MW qF IIN¥
faars At wrr qTad a@ X wrE
feEra et 7 sgm |
T wrg ofr w1 ¥ ay g oy § g,
g FoA AT ¥ & Ay 91 A8 Qv
9 Fgr & frelt w7

“sra W feaar s # qaTeEm @,
‘ag TN ¥ ar ¥ F g G

qIT FYT N ¥ Ag [T Ik w7
2 w fggeme & o afeew
g1}, THEHTA ¥ IITAT VAT, THARTA
¥ warey €T o it T A A
ot fem e OREATS
o} T W @R W
fafret ¥ aw ¥ € v ww A
3z Forad fis  wefat &), wrw
1T 9 T wefaat wY 7% ware
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dz7 gt fiF g oY o5 ew X oA ®
ofe? & 1| g9 g 2w g g
g omyft T fr § 1w el
fEmaTe &1 @ [oF § #¥ g
g &5l ¥ 7 @ sawr ) ifeat
@ off at @ §& AT frary o= firg
& § | Wi g1 awar § e gan W
o & qEeaa A g, Afr IgiA foregfar
& _ IR ¥ Wit 9tw F a¥ g fro
wefY, qufe ¥z & Tgr qv M ATC
&% a1 /I, AT WIATEY &7 HEEATA]
qFT AT | AY AFT AT F gy oAy
& W 3T frerToTer A aan
ST FHAT AT AE AT HTH I (AT
feorae aaar @ € /X 34% ww-
Tt 1 Y A1 T HYT A Ao W
a1 AqAferee TArAT & TAF F g WO
o # 4 & Wt gha fewroerf s
@ § a8 32 gEA ) ATATH HA A
sifirar w3 ? ag qa ¥af ¢ 7 QW I
fasraa &, a8 g fafaeY ¥ fawmaer
g AR e forraa & fe 24 &
T AT g fafret ao i w0
Ead s der afi o 1 Bz ®
AT WT AT A7 9% {4 # FreR-
T ey wY & o "wrowr  ¥F war
grm fF ag adt ot 9T wHe w o
& ar a8 1 7z fr ardy foreiard ao
& FTE, wT F Fw A | W E7
Tz oA v § o wr ey
ot raadte & 3T T o § froay
qEaT™T alx qT Ayt & qReAr gf o
WY ITAT 39 gET ¥ g@ 5T of f*
xg v wifem nff & fo forsdr Y &
% |

!

waage ¥ gfews
| g JrAR g «r f
o (a% fad @
gvft, formdt w5 = w1k
o grar wifgd qr, forif

-
21
A

%454
1 %%
13
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[ g0 fzo wwm]
S TRY & AZT F7 o Frr afed
qr | UF 99 Jgd Jfed] ¥ IR
wd | § IA% faars §g A wEa
ag &% Y g 1 ag A few g #§
fe sagT w1 AT & @R gEe,
fagir 32 qEemAl #1 qag F F
foear foar §, swra avd @, ag
ag W9E & | A7 woA wiEt &
g, W9 wHED F g1 &, W ot ag
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Shri Tyagi: Sir, on a point of order.
The personal conduct of a person is
being discussed here, in his absence,
and all his home life and domestic
matters. I think perhaps the hon.
Member might please avoid it.

NI AT wEATH 1
A qre wEw w1 wfen w9z ¢
Shri Tyagl: What he says may be

true, Sir. My submission is that his
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Mr. Speaker: Order, order. The
hon. Member is talking about the
Raja of Bastar who has been deposed
and whose younger brother has now
been appointed as the Raja. What I
understood the hon. Member to say
was: it is easy to get a number of
fetters, and some newspapers write
about his greatness and so on, and
even news are broadcast there; but
this is the position. And he is t‘rying
to justify the action. Even a1t the
start he said: aqre T F
to the Central Government ind also
to the State Government. Possibly,
he need not multiply the instances, all
«his will be taken into account. He is
not an ordinary man but a zamindar.
Whether he should be allowed to
continue with all the honours, which
we have guaranteed under the Con-
stitution, whether they ought to  be
continued or not largely depends upon
his moral and other character. In
our country particularly we do not
make much of a difference hetween
privale character and public charae-
ter. A man is a bad man.. ...

Shri Vajpayee (Balrampur): The
Ministers sometimes claim that they
sometimes went to a function in their
personal capacity and are nnt there-
fore answerable to the House.

Mr. Speaker: We do not go into the
private character except in so far as it
affects the public character. So far as
the private character i3 concerned, let
him have a hundred wives, it does not
matter to us, so long as he s nnt a
Raja and does not claim those emnlu-
ments and so on. Hon, Members
know that a person who was ahaut to
be king was asked to resign and go
away merely because he married out
of the way. That Instance must be in
the minds of all persons. Each coun-
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try sets a particular standard to its
ruler. To the ordinary man alse we
set particular standards. But if a
person should have emoluments or the
honour or the dignities attaching to
an office, Government will certainly
consider all these matters.

The hon. Member has given sufll-
cient instances; he need not pursue
them.

Shri Tyagi: My submission was that
references to his character, his having
gone to a place trying to kidnap an
actress, her not being available his
kidnapping a child, all these storles
might be avoided.

Shri Naushir Bharucha (East Khan-
desh): Sir, we want to understand the
implications of what you have said.
What has been said today in regard to
the Maharaja of Bastar may be made
applicable tomorrow to Ministers. I
don’t think that this should be so.

Mr. Speaker: That iz another mat-
ter. I am not applying it to anything
else. It is enough if we carry on each
day on the facts of the case.

st Ig® : A THfER qAAT @/ v
fr <Y ATEAT  mF S freer ¥
faF wrT AT ATEA %Y Oy foar arAr
Mt ¥ g F fremm fear g 5
ford frem &Y eadt Y 2% 1 WX
TAT ATZA Y A GYET JTTAT AT AT
¥ arferardft # I FTAY g ey
grfr )

& 7o "ET WY A7 AR X v g
e & az AATaT W g fr oo
iy T AR & oy A ¥
azi a7 ®71 T P oo ow 1euR #
T ATER vHw T & avr oY @
ifat 39 T wiw & A & At
Fufrarr g m oYr aw ey
Tt # T Aw wtiw ¥ A @
M wHiw ¥ a3 Iufrae A o} )
™ 7T A gy wvarm wr & e et
¥ anfrarly 7T AW wY AwAv AR
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[+t v5¥]

£, ofew ag ama fasge moa § 1 &
R # 7t et | g WA
W a% AEY 91 | W A aAi § ¥
g # ¥ av fafade & 97 feg 3,
= Ty o @ ¥ F ) A g
oY f& foggez Fmez on TR FEE-
TgUEr ot SEH 3T FE F IEEATY
FLAA | A1 A Y AT FT TATT WIfR-
qifedt o7 & W7 A FAE | &9
PeYe | 99 T AIES FAW Y AH
o 7% @ g9 gq§q ofY sfeanfeat &
fairs fam a1 W ATOEOIR F
qata g7 # faoeft ofeaw 09
$3,000 qA 7 TUT | TZ FAFT IFAIE-
T g1 | TAY q7E 7 AT qTEd &
fatng Y sfearfagt o faar w7 oo
/T & faid) IEATT F1 Q3000
q 77 wq fom o 97 fF oo TR
w1 3¢ I wA fAo | ga fate
&1 T w¢ 77 o AR X 8 6a-
e ¥ ur 1 e TS #7 g9 EET
T IAT FT co HIF Lo FfAmA A
faarr fger oo ady gwm oot &
7 garr S 2 fr rfaarr e
W ATT FTAT AT A7 R

e @zt oF T or s
YT TAT & AT F AWTATT TH A qg
FATATT & | @ WO ATRA 4R A7
A S g v @ w ooy
WTET FFT O IR wifgartaat v
FATET FATYT WTAT & AR AT AEr @Y
&1 srEar ® o gwn @ fr g e
qm 7 ox gfaw a #@ oA Wi
A w1 R ) FG frErE frem
W gm o oaw @ v e g afe-
arfeat ¥ @ w73 # 9 femm A
g ae & fe e oo o)
g 1w B 3T T e A
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& T AT F W FT a9 § | yfw
# Frr T F ¥ A E AR R
Tg WM Ag @ ¥ wifed fE
o wifgarfegl &1 T It ¥
FEET R 1 ¥ g WAEm X
frdga ¢ & 3=0g g & wfag
N W Ay * qEET ) A D A
feafa &1 seagw s & foF
wifed Sy f S=ege & a1 wEw #
q SN A q | WAL AT A RO AT
& aFar § f5 wrowe qTe fAwe o
Tt & T3 aW a@t aEad dar
T 90 &5 foad fF s oo & w12
uifefagi 1 aif7 1 @+t & S
gl # uw g snfranfaat Y
wEaT famr mar o oA Q@ FEEfaet
# gear F¥ T AT 98 wnfEaTe
firre 7 fag @ | SfFR =7 owe
q ww wifeafagi & w7 @y
AEY QT 1 @ AvT A AT F | IEwy
aTmARNE TFIEHRATE FT §
F AN R E | UF TR I A
TG IF AUAT AWA E &
fear

AT I UF 9T I9rAT ¥ I
w1 78 fagras @ fe ag 97 o 3
T @ 91 1 gfad sifgnfedi &
Koo ¥ F&T ¥ FXIF FT X U foray
W1 717 %7 fF gargd 9T a7 W
fear s WX 97 X /0 7 Ay
@ T faafed § v wfead
frern & w3 L T ¥ wEw &
FIOT O AW q9rEd F mua f
g T F1 swA fwam owaw oAy
TH HTHA TAC-IHT A€ g1 77 & 1 &)
a7 fraze § e o= & feafa o wedly
g A AT FT & W F WoaOW Y
& o wfgg waife ag g e
& § faraerd & 1 weaww # wlw
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wo qT wifgaret & fo { & senw
Yo W GETATE H § | WL I &I
THET #T WG 3T & g A fFay v
AV T TR & T e /NS g G |
wrfeamdt Wier e & § L s a
IT FT WIFT a7 § AT WEE 9T § W
T 8 39 T AFIE g1 AT g | W
IT & Fwear & g F< fagr w@
Y ag 919 w2 g smaer | g §
g9 #1 afdfeafs €1 ma & v @™
TEATE | AT F AT 055 &7 § WAT
qT AT F TEA A T GO Aaf®
I AEArT Az v g | wifa-
afadi & Tk § wqd ff Fw &
st aifgg  wifeafaat & aemor
F1 TIH FTAT T HATAY T qey (-
gt &\ 77 Avavy # 7q faacw § fw
HIL qZWATAL T FT Teqm0r T
Hrgar g ar forag wwr agedt w0 7T
st § wfzans g 8 a6
TNE T IT T4E B ATTITF AT
qraAT § agw zar afga 1 fagd
QoA & oWyl IT &7 T WA AT
gAT dET T ATART A AT L4 WA
gift g% 1 o o wfgadal |
oI IAT G g AT IT FT 4%
aoa afra A awar 1 ©F TR
F1 WX 7 §ATAG { AGT THAT AT T
qedr HC AT Afed g FFAT g 1 W
fag 7o fraze § f& @ 70 <=
T Wifga |

frerd quadfy g # osfz-
afadt & 70w &1 AT TR qAT §
QF ¥7 UF qX 47 4 ¥ AFA & WL
3T # Aoy A AT FEAT 07T
& i ¥gm & a8 & O Fnq |
TP FEWEOII AT A
aFAeTaEsA g1 71 § A Az & B
& 37 &1 QUL Wy A7 7 T A7 wifa-
ifaat w1 =@ &im W ag w9X
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&3 9T w¥ £ ¥ gAd g 9@ | af
WIT I T § T FT G A 97 6
W9 # GEIEAT AT IAAT WAy
T T WK A qE wer et w3
T W WOAT FeqI FT Jq

T TF ATH ETAAT €T GEEH £
# qIF w1 agenAr wgen g oot
agi @@ ¥ fai & 37 e enfenfemy
®T W AYT 9T w1 aET § ool
WEH A § IEH 3 WA AT g
¢ afgw @1 ww R age o W
EITF Y MA AT E W@ )
s & fom i s agaR g |
I F1 WIYE qwEaT FEi 9T o
T T FTA T TR 4% g AR W%
are Favadn ¥ faeg w70 €0 ¥ fog
¥ M@ wfenfedi ¥1 79 A9
ST T | W T gt & foa g8
agT Wt § for @ ey § figmg vt Y
g gt & vk I ot ¥ wdf Wi
war § 1 sfeatedt & seger wiawr
¥ 9§ wEn wgn g fw o9 oW
A F7A 7w ¥ apew W
IT ¥ Mg vagw wwen €1 W Y |
§ Mz qATAA F1 ONA St ¥wT
far 72 7 917 TATIX €7 ATF W |

AT 9 qqrrn & frefew @ &
T F1 I AEgE g6 oF am
AT & FIT Yoo Wit ®1 AW
aar WY I 7 T e g e W
T T I WL R WA 9T § ATy
®( AT T% T & T AT ¥ q@mw
W | aE EE E T W O W
w1 AgT ¢ afznd frenT g
W7 T & 17 gL AT J o AT
g %1 mrong vs oAk gk K 0 F
Tz f e ot qaad ¥ g
qarAg smA % | urw garaat 51 gfanw
wear wéi & wre ey wfewfagt #
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[# ved]
¥ %7 € fpar s & A1 37 w1 417
AFTA X AT §

WE A ANATAT AM FLA
aery § e fawe & mifearfaqi §
§% sfrer & ofver ww=t § Avat =w1fz27
AT FY AT F1 AFT TATTT & 99
® AT A FIATT U LT
T2 w1 oar frar7 & fF wofzam
A6 0 77 R A A /€A
FfFT & 34 % faqw 7 wgmT 4 §
AT Tz 2 37 7 aem T4 Ay
N AT | T H(T AT AT AR A7 AT
g fF 20 1@ aa & wTor sefzaed
0wt 7 owat guE A gFE § 39
RS & T H AT A7 AIAT AAT
B A0, AT B T4 AT AN IT X
qra § § qAAT Y ®AT AT & A2
HA WX I F 47 q777 92 7
NFT T FFWm AT A F ) A7
ST G AT FAAT ATRT w7 1907,
witafas g fegy g7 sifzarbaar o
S 3% ¥ o F oA g B 9T W
FEdy A A ofver AT A Wy AR
&9 ¥ 9 a7 a1 BT w7 g faar
s fF arme & fga o ol &
fea oo A gwd & F )

7O seagfr 39 faa #7 & sy aw
fFrmg @ A i g7 F o N
FaATAT A2 F 5 I AT F Q00
T FY OF FTAT A1 AT ¥ ) qe
& arp DA 7 923 I Ffa 7§ gy
wor FAT o fF ohd |z
fr F TF X AR A T FETE
faar &t ff arfs 37 F§ T=9
eaa f 7 3fwa o S A oA
EITNEAARTEEATITSE
ot 9T @, Tl F I @ F,
I ¥ wET 0o} @Y ad §, g, Az
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A HATAIAF AT TTE 1 TGS 9T H
TE FT FAAT A 97 fF gaa @Y
w AT aﬁT Vo000 T 1K $¥oo0o0
¥ frarg A O Sfea oz SiweT
Ffamagfragmagadgzaig
o7 IR HTIqF  afeqr 1 anfas
HIEAT TFF FT AT T &, FA DT
¥ o7 =qreq WY 3T FT ASH &1 VAT
2 zafax & a1 g 93g 7 Ad
Femr f5 w3 & q@d A I
AMAT FI1 T T AT ATE A4 A
97 WY £FT AR AVAT TT AG A6A
orq wifTaray 57 § g i gAA A
AzT 1 wifzafaar ¥ qng saz S
qf@ar A & 33 F A0 fagaer ®
AT F1v 34 F1 74 FOH 9 A7057 |
TH A AT RN TH FH F1F7A 8 wramar
grmr T Wt & FRAfear & oy
aarAr Zrar wv arfzafagn a1 wsaor
F7% A F7T ZINT | aH ;T AAF A FZA
g7 IZ WAAA F AL AL He@AT Aq-
1A # IT T ARG FIA T H ATAT
W7 FATA FIAT E

Dr. Sushila Nayar (Jhansi): Mr.
Speaker, Sir, in the first place 1
would like to wholeheartedly support
the previous speaker in his demand
for the extension of prohibition to the
Adivasi areas and all over the coun-
try. It is a contradiction in terms to
have the type of prohibition that we
have been having, i.e., partial prohi-
bition. We have been having prohi-
bition in some districts and no prohi-
bition in other districts. This type
of half-hearted prohibition not only
defeals the very objective but also
gives rise to a lot of corruption and
smuggling; and the police is also
corrupted in the border areas. There-
{ore, 1 strongly support the previous
speaker and [ request the hon. Home
Minister to see to it that if prohibi-
tion is our policy, if we consider
porhibition necessary, if we consider
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it good, then, let us take it up whole-
heartedly and seriously and extend it
all over the country and not go about
it in a half-hearted and patchy
manner which has not only not served
any useful purposes but has also
enabled people to learn ways and
means of dodging the law. There-
fo-e, it has brought disrespect for the
laws.

The second point I wish to make is
in support of Maulana Hafizur
Rahman. He has very rightly point-
ed oul that what has happened in
Jabalpur and in other places is very
bad. Nobody has any doubts about it.
I just bring one small instance to
your notice.

In Sagar, the Police officer in charge
got a heart attack at the time of riot.
He was changed; another police officer
had to be brought in. The result was
that out of the esiimated looted pro-
perty worth Rs. 11 crores, recoveries
worth Rs. 60 lakhs are reported to
have been made. In Jabalpur, not
one ~upce worth of looted property
has been recovered, I am told.

Shri Tyagl: Did this heart attack
come during the days of the incidents
or after the incidents?

Dr. Sushila Nayar: I did not follow.

Shri Tyagi: When was this heart
attack of the Police Superintendent?

Dr. Sushila Nayar: Immediately
after the incidents. Another police
officer was brought in and the result
was that at least 50 per cent of the
looted property in Sagar has been
recovered.

Mr, Speaker: What is the object of
referring to the illness of the Super-
intendent?

Dr. SBushila Nayar: The object is
this, Sir. The State Government
would not deliberately change the
officers who were there at the time
of the riots. In one place they were
forced to make this change because
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of the heart attack of the police offi-
cer and the result has been that 50
per cent of the looted property has
been recovered in that place. That
would indicate that if there was a
similar change in other places also,
we might have expected results to
the same extent.

Somehow or other the administra-
tion in Jabalpur thought it fit to issue
a notification on the 8th February
giving forth the proposition that
Muslims had organised an attack on
the Hindus on the night of the 7th
February. We know the results, the
consequences that followed after the
issue of that notification. I am not
going into the merits of that notifica-
tion because the matter has been
referred to a judicial inqui~y. Having
issued that notification, it has natural-
ly become a point of prestige for the
Administration to prove the theory
they had propounded. As such, the
Administration has become partisan
in Jabalpur. It is for the Home
Minister to consider whether, under
the circumstances, it is right for that
Administration to continue there at
the time of the judicial inquiry. 1
humbly suggest that it would be
better if some changes are made. It
will restore confidence; and, at the
same time, facilitate the work of the
inquiry.

The judicial inquiry has been wel-
comed by everybody. However, if
you look at the notification appointing
the judicial inquiry, you will see that
clause (3) of section 5 seems to have
been omitted from the notification.
Clause (3) of section 5 empowers the
Judge to call for avcuments, to get
whatever documents are necessary.
I have already mentioned how the
administration has become partisan in
this case. After that, If the judge
has no power to send for the docu-
ments and get the necessay docu-
ments, how is he going to function?
T hope that it is not a deliberate
omission but a casual omission and
that this omission will he rectified.
Maulana has mentioned the feeling of
insecurity because only one judge
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from Madhya Pradesh is to make the
enquiry. I do not wish to cast any
aspersions on the judge; the judge
may be very good. But in his own
interests, would it not be better if he
is associated with one or two other
person, say, from some other part,
from those parts which are fortunate-
ly relatively free from this virus of
communal feelings.

Shri Tangamani  (Madurai): That
has been the demand of other political
parties also.

Dr. Sushila Nayar: The south has
that distinction; they are, compara-
tively speaking, free from this poison
there, the poison has taken a different

shape there.

Shri Pahadia (Sawai Madhopur—
Reserved—Sch. Castes): There are a
lot of communal disturbances in the

South also.

Dr. Sushila Nayar: 1 was saying
that it had taken a different shape—
Brahmin-anti Brahmin feeling. But
1 would not go into that at the present
moment. There ig the Harijan-non-
Harijan problem too. But the Hindu-
Muslim problem existed in the South
only in some places like Malabar
where there was the Moplah Rebel-
lion. But I was saying, relatively-
speaking, the South if free from this
poison for geographical and historical
reasons that are quite obvious to
everybody.

Shri Tangamani: The Moplah
Rebellion was a liberation movement;
it was never a communal movement.

Dr. Sushila Nayar: You ‘may say so.
But from what 1 have read of those
incidents in the files of Young India
ete, it seems that it was not a com-
munal disturbance.

Shri C. K. Nailr (Outer Delhi): It
was an anti-British movement.

Dr. Sushila Nayar: 1 would not go
into that argument. It is sufficient
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for my purpose that relatively speak-
ing, the south has been free from
Hindu-Muslim trouble and therefore
if we invite some people, some judges,
from the south to help the judge who
has been appointed, it may restore
confidence and it will be helpful all
round.

It has been said by Dr. Krishna-
murthy from the opposite side . . .

Mr. Speaker: Dr. Krishnaswami;
both mean the same thing but he is
called Krishnaswami.

Dr. Sushila Nayar: I am sorry,
Sir, Dr. Krishnaswami referred to
the question of efficiency of the ser-
vices. The efficiency of the services at
the Centre would depend on the expe-
rience of the men who man the seivices
there. In the olden days, we had the
all India servicess. Men who had
been posted to different States and
different regions of over the country,
after a vast experience, came to the
Centre and naturaliy they inspired
confidence to a grea'er extent. Today,
in every type of service, including the
Indian Administrative Service, there
is a rigid quota for each Stale so that
these men are primarily meant for
their own States. Somc of them come
to the Centre after having worked in
their own States and not in four or
five or six or seven States. Their ex-
perience is, therefore, limited. Now,
language may be considered a bar-
rier in the in‘erchange of servicemen.
In order to over come this language
difficulty, I would suggest this. We
have at present English as the second
language. Except for the southern
States, for the rest of India, there
should absolutely be no difficulty in
introducing Hindi as a second langu-
age immediately so that you can have
officers who have served in more than
one State. They will actually have
field experience of a number of States
in different parts of the country and
that experience will be usefu] and
helptul for them in deciding policies
and devising programmes at the all
India level when they come to the
Centre.
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Now, at the present moment we have
water-tight compartments in the ser-
vices. There are, for instance, those
boys who are perhaps not selected
for the administrative services or who
prefer to go into the Indian Foreign
Service. They are the same boys and
they have had the same type of exami-
nation, but some of them go into the
I1AS. and others go into the LF.S.
The LF.S. go to foreign countries and
they see the administrative procedure
there; they see the social services there
and they see many other things and
learn how other countries are car-
rying out their programmes. Now,
their experience of these things in
Foreign lands can be of no help to
India at al] because the IFS is a water
tight compartment; it is completely
separate from the IAS. Why should
not there be one pool of service. Some
of these men, after they have been in
foreign countries and seen something
of the working of the administration
of those countries, can be posted to
different districts in their own coun-
try so that their experience outside
may be useful to the country and they
can serve the country better. Again,
when they go out of the country on
another assignment, they will have
their roots in their own coun‘ry, they
will have knowledge of their own
country and they can represent their
country better. Today, they are
brought back into the country more or
less as visitors; they go about and see
what is happening in Rourkela and
Bhilai and other places but they have
absolutely no first-hand information
because they are not associa‘ed with
the administration in India at all. I
plead that this division between
foreign service and administrative ser-
vice may be done away with.

After all, quite a number of our
topmen in the foreign service today
are the old ICS officers, officrrs who
have had experience of administration
in their own country. If they can do
we!l in the foreign service after that
background. ‘here is no reason why
our young men todav should not! fol-
low the same pattern. The new pat-
tern that we have devised should be
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changed in the light of experience
gained so far.

Now, Sir, a lot of discussion has
taken place on the difficulties of the
backward classes. The Scheduled
Castes and Scheduled Tribes are there
and then there are the others who are
called “the other backward classes.”
You were pleased to state yourself,
Sir, that in Mysore all classes have
been considered bwckward classes
except the Brahmins. This is a very
strange kind of phenomenon that we
arc facing. I have a driver who hap-
pens to be a Brahmin, Now, under
the system that we seem to be adopt-
ing, his child cannot gel free educa-
tion and somebody else who is born in
the so-called backward classes and
maybe very much better off economi-
cally and socially, can get free edu-
cation for his children and other faci-
lities also. I wish to submit that a
time has come when backwardness
should be decided on the means test,
on the economic level. Let the child-
ren of all these men drawing, say, less
than Rs. 200 or even Rs. 150—what-
ever is considered fit—be given a cer-
tain type of facilities—educational and
others. Let us not creale vested in-
terests in the name of so-called back-
ward classes. The Commissioner for
the Scheduled Castes and Scheduled
Tribes has been pleading for the
same thing in respect of the Sche-
duled Caste and Tribe people also.
Now, berause of the un'ouchability
that has been so deep rooted, certain
special protection has to be given for
the Scheduled Castes and Tribes for
sometime more. But our programmes
and Policies should be such as to eli-
minate these class and caste distine-
tions in the shortest time possible
rather than to perpetuate them, which
seems to be the tendencvy of the pro-
grammes that we have framed so far.

Then, T would bring one smnl] thing
to vour notice about the special edu-
cational facilities for the Hanjan and
tribal children. For instance for
Harijans and Adivasis there are spe-
cial schools and hostels constructed.
In many States, at the present moment,
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‘the general education, administration
:and funds, etc. are completely separate
from the administration and funds for
education of Harijan children. The
result is that there is no integration.
What we really want to have is the
maximum integration; for that we
should have as many of these child-
ren as possible admitted in the ordi-
nary schools. Let them avail of the
facilities which are provided for all
the children of the nation and where-
.ever these facilities are not available,
special facilities may be provided for
them. It would be far better if the
administration and funds of the Edu-
cation and funds of the Education
and Home Ministries are pooled to-
gether and used in a systematic and
planned manner to achieve the ob-
jectives which we all have.

Sir, in the same connection, I sub-
mit that the Home Ministry  may
please takce whatever steps are neces-
sary to climinate all references to
caste, rcligion and various other
things in rccords, whether in service,
in school registers or in other places.
Of course, there are certain names
which will indicate the religion ete.
But apart from that, let these distine-
tions be climinated so that men and
women will be judged on their merits.
on their ability, rather thun on the
class or caste in which they have been
born,

Much has been said about the law
and order situation with particular
reference to communal troubles. 1
want to bring one thing to the notice
of the hon. Home Minister.  Sir, the
Preventive Detention Act has been
criticised a lot in this House, and it
has been justified on the basis that it
can save innocent men and women
from suffering duc to the mischief
creatcd by a few mischief-makers,
Now, I want to know, are these mis-
chief-makers confined merely to the
political groups and parties? Are not
there certain communal forces which
are capable of much more mischief
than any political group? 8Sir, there
are certain rags of newspapers in
places like Jabalpur and Sagar. The
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same man is the proprietor editor,
composer and publisher and he runs
a daily or a weekly, and there is such
distorted and incorrect news printed
in those newspapers and is calculat-
ed to create conflict, to create bitter-
ness and to create trouble. No aclion
is taken against these people. There
is no law, I am told, to provide a
remedy against the mischief of such
newspapers. Sir, I am all for the
freedom of the Press, but freedom
and liberty should not be converted
into licence of this type. As the hon.
Member, Shri Uike was saying, large
numbers of our people are simple
folks, honest, illiterate and very
simple minded. These people, when
they read something in the news-
papers, or something s read out to
them from the newspapers, think that
Written
word is gospel truth to them, it is
Brahma-vakya for them. Therefore,
they are misled and sometimes they
do things which are very Bad things
and which they would not think of
doing in their saner moments. Some-
thing should be done to stop the mis-
chief of this type bF Irresponsible
Press. T submit, if nothing else, at
least the Preventive Detention Act
may be used against such people so
that they are prevented from creat-
ing mischief and bringing misery to
a large number of pcople which is
happening at present,

Mr. Speaker: The hon. Member's .
time is up.

Dr. Bushila Nayar: Sir, I resume
my scat though I have some more
points, .

Mr. Speaker: Shri Padam Dev.

Shri Pahadia: There are s0ma back-
benchers also,

Mr. Speaker: Is he a front-bencher
or a back-bencher?

Shri Pahadia: If you want T will go
to my back bench.

Mr. Speaker; Shri Padam Dev does
not call himself Pahadia but he is a
“pahadia”.
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st qqm IW (JwET) AT
Fo4J TWERA, R,000 WA T WK
gooo HE I g3 W@ R FAR
qit WY ¥ A qTS AT ¥Y FAE
WTIET & HTE AT FY 79 5 AT
TE WATAR F YA WErfa W AT
g | Tarfeadt & 9vET gW OF %
"FETH A # 1 oAH A g F R
s ¥ Aqer gz g Al 4ig
FTAT TET. FEifn SR «dedn §
“fr gm i awe ¥ @ A A A
T, ATH T FT F FIO 7O A
T WegETqi Tl &, W T & FT0
& @zr 9T wzivgl, Fagt " frfwat
q g9 9 amA frar | g9 sfaem &
AT TEA FI, WA B, B B HATL
St zardr weafiw feafa @ s &
guve F fawg ¥ waw w@wr ) A
g F AT FRT R ¢

a7 qRT A9 argw Ffvar Ag

qRo® F T A9

g 3 @7 wfm a1

El A /T wfaw QHT Arg §9=F
greaT I AT &1 Fgifeaa F97
FY QuaT, 9T AIH WIT FIW AET ATF
| = #, 7t A quaa & & AT
ww e @ fF arAmt ¥ am oaw
qUEgT & WY " q99rd # g9 g
. =wfz v fafg &1 gra w9a4r )

Te #MEq agyE F19t F wR7
R I A AT AT o
T HATHY F w994 F91 9T, 99
wreq # ¥ e § 1 99 8 gfame
Hzlra wea § | 97 feca w1 &
¥,000 i He G E WX IJW &
VT AMAT So AW WEH! ¥4y § |
foiy quadfs Qo & g o0 &
FIT AT W A LY .5 FAT %o
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&« e o gehg dwadfa g §
¥ v FTT %o fafga T @aET @ 1
T 441 & wfa wvw qvare 7 fawar
Hi & o 17 ¥ g & ford me/
gae WY f&3 o = § ¥fFa ox A
fafesa # (¥ 77 75 7 gu @0
U9 G &7 g oft, gewt, Tt 9T
T@ga & faFm & a0 1 & amaqg o
AR & = &AW ALY & 1 TG Q0
g a1 @t agfea JamT g
o foar smr @ ol gm Snn @
WA AEA § | FI I T AG
# f oree ® wee ot wfuw g
& R 1 fAreeiz wet 0w orteande &
T Y TEEEed wRA @ g,
femss & wezv TN wffaew 2
w17 qamgAt #1 ) S fagr gwr 2,
aff & ot a% ag s § qud 7@
g1 w fx femmaa & gezv oy Erfra
Ffamr & 7z mfafmafad) § ar srar-
WA R AT T AT B ) gES A aE
wa gei fafed 4 @1 37 & gawe a7
@ AAHA ¢ ATH To 4T WY WA TG
agi a7 Az wifaw @ A sw @
A ANNT & AT Fo F | EAAT AT
ad g zu o goea § fe Al
FT 214 781 #, W17 ¥y 087 ofauzm 3
fo ®1 wtar fammar 2 femmsay #)
TqAY qlzF zn AT T WR § a7 511
YT AR WY WA FHGFA G T AT )
d Mg wATAW  I04ET wEAT v I
F= garfea &1 ® o1 mMET § AW
qeyE ¥ S 2T A% Af TRaT oTAT
wifeq | ¥ & amarw § g@ Afr gr
wifgd W17 38 %1 TF AT ¥TA WMHAT
® 91 & gifax frar s wifeg @ifw
qX AN WIT Wqq qEaeq § v frewg
87 a%, WY a1 d57 & 7 fraew fea
@i b dr g @ § N
i sfraew o oy & o wra §, oot
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[+ g 2a]

w3 ¥ A7 wr§ o qhra & w7 oa
g W 9w A FAN FT AT AT
@ &1 F A E i am w2 e
3= %, 5 &Y gy ¥ 71 2y
£, T A9 F A a9 E, 9E {c FUT
Fo FT & | FATT wTH @F L B &
Zfezifrae s & s fom T @m
AsgsT Al & WR A, F amwmAr g, san
ThiEza A7 adf 21 3T F THAM@ WA
g0 77 A9AT #1 wAFR T qgn
IR X/ TETT F FIHT A A T
7 fagre war aifar o

14 hrs.

g0 Frw 4 o7 fAag e A
g foza s w1 oF 78 f5 @ awg
TE WA R 91 T A, gt oa
faq, g &m FT W@ G T war @
# 37 § AT wEAAfa W FLN
qfx fF 37 & w1 oA & 34 e
w1 & fw faa # g3 adt afew -
A famdr & 1 AfsT § avmm g R
g1 HAFTE FT AFTAMAI BT TAR T
FE FT AT KW F =g AT A
FIX F TGA ®Q @A I0EG

9 aWg TF AAEE F 99 O
T & wiw gfew , ¢ F@ ¥ s
1 TTE § | ¥ wem fafer fedmw
e §, Mifefam Y §, wefefas-
fex fafaqm feftwa wifs agr ant
o § M qifemae ¥ @ STy
w1 T v & 1 SfeT 7 qn i &
B g o # ey g7 § fr oo o e
t v o w & fr faadf oo &
ferart sy wX & qufefews ®§ wor o
&, 9o e ¥ ww ow ¥ fe
I|\EA WA A aE S fTw Al
x Y § f =g o & 0 TE

X § 1 ¢t Ty & afaT, wTE,
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wfrng ;% %3F IX T AAT |
TR A E 1 T EAF A I g @
wAAg azEt & o gy fag # e
T Arwfeat # o gadr sl & s
F1 AAT F1 &, AFFT TETAAT H WA
A T FH TAC AT & ) 2H @ ]
fa &t wfez st & Aam F1 fama
FHF A7 T3 T4 7 IT H AW
TATITMAAE ANE & 1 T F A
fr3z7 & = g f& o www
T AT 37 A meAnAr =Jifzd o
fream Fq@rem s faz §7 &
BT AFAT &7A & (A7 | T faen
g F77 F fad 2 gzt ¥ fAd 7dh
SANT ATAT T A 597 a@W § A
g g waAr v ¥ AT A8 # ) oo
fo7 & Zra & maa @, oOE 9 &
g4 7 39 w1 i g fF& 7 ama f@
q33 aa07 | ATEAY FHAAT 1 W
EINT HIT F7 Tow 7 oW 7Z &Y
oIT FAW FT TAT FIEAT AMRT |
q AnaA § f& T # sgawar wow
W & a3 92 qA7 1 953 D
qITAT Arfed

fRarg dewag frer faga dfew:
AMT &1 FI% g (& ag #3@r § arq
R wefwdl &1 T § AR wg
sr<fagl &1 FT ITE FT TAS 6T |
o< 2 % aqfz 71 @@ ¥ fad gam
w1 w7 fawre ®F 1 @1 F gAwar g fw
ga fren # wafa w3 & fa7 g v
w «fr g3z Nfq v f qeww §
wWifs T awg ARk I 9 6wy
wedt g€ ¥ 1 g A W fawed
®T AR Y CF AT Ad f dwr dw §
fe gt ag # T qEt § ) afew 7 &Y
e g fe 9T ¥ 3| wronz gw §
aa ¥ Ay € ardt ¥ oafer O 5y
&7 1 7€ § AfeT qOF W w7 ™
WNraar Tt g1 ag feraff &
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W GHT AT R [T aF &
T ©T W@ g gafad ot w1 v
A EIE | WAT TR I T X
TI® WA A A€ L |

TR W ¥ W= ¥¥ g
§3,00,08% FET F & § AT ¢
arfy 3w & 7T WT & IT AT geAT
LY 1 om 3T A IF AT q
@ | wEf # wdy a1 g 7 feer )
ara 421 FT oFF 2 | FAT 17 & ¥ i
7% g7 feae gn AR 37 fEat #
fag @m sodr g@ fFEmaoa &
FAATT W A o F ) 97 § g
FreAr g fF O e £0F Ta@ o nr
#1427 F47 g7 sast ¥ 47 T AMY
farqmme & 1 wadr TES FET
=ga # 7 agh ) ww faer  fF ewrd
FIET A FF e A oy Afy @
Fifs mF7 fodr &1 wdge adh
HTAT ATRAT | LRI FA AT AW
A ¥ far za  gar wefaar @1
wraArdt & | waw fodr e § @@ o ¢
R g1 a T WRT FT A FT AT F7
T F axaAr g fs avew &1 g
TTE JINVTAF F7 ISTAT T0fET | AWAC
3T F M7 § 1 geAn I FIF aE)
q1q4 AW T4 F 1 geM oA wA
FAT § fdt 51 &€ Aeqw A & )

T aga agr vy fad fe guere
® w7 § A7 e & 97 quec f
fondrY & ag § fogd go @i &
miT WPEAT | TH frar ¥ Arwwe
waafa w1d foar § 1 & ag aff vzn
fe 75 aft g dfe gq wwEAT
gy ¥ w1 § 1 Faw cAd I A gran
E 3w & ¥ ¥ & wgywar §
fo agt g g9 At ar wgt
g & T ¢ Aafer wilt vy g9 A
NIt ar gy e W@ § W
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a1 fdfr & wir Y a o 7@ 1)
fe ofr F g WAt ¥ AT wEm
fiF 75 qg L T FOETD qEEwy
w1 §ar 3 @ & arfe fog® v v
IEA g §H | AT IWF T FATT
gt &Y @ & 1 &% @ g fE owmaedr
frey ¥ ogr 3w & W /W A qW
g frrewrg 47 fis g Ao 3 &Y FER
FTET, WYY 2T FT HTHT JATGT WR
1§ gfesra gog & faq 19 waT 91
g wr¢ frgd ot o owfy & forg W
T wmt ¥ 50 a1 WY &g ey
FTH G | AFA YT AT GG T
gt w1 d|r 37 747 g 1 o Frer
#Y fegfa dar g1 a4y & s & wwRan
g o g7 Awqmit & wreg & fam ww @i
Y WA FF &7 &1 E & | 79 o
FOFTY &1 59 94 &1 wid qfaad &
77§71 Tfeq FE a1 FtFTE 4T
7 qFEqiE & femr wT @ g RN
AT AT TEY Er faqdwT g wfed
TR A g ¢ fewrEa ¥ K R
WY g i w A T g A7 S gar
wr wdY & for@r & 7 st gre 0 agt
LEGEEEECRECIRTCL R ML (5e
9T & gwar g fis et feafly § o

v wdea g fe gfomt ok
fog® ATt w1 I v ¥ o wT-
1€ Aefei # v o whr & awf
¢ afew o ner ® el Tw e
&7 U IfaT ST Y AT T ARA §
Y g & w7 ad & gg N w1 9q
qiferariie 7 Feen gamdi § €7 4
I& afcare aret w1 Y WA w7 AW
¢ 1 st fogE of w1 =7y w1
aeTT ¢ 1 ¥a afafad & & s
gAY ot & wgr fs wft v g @
XL quran ot iy o & g,
Y aw dw & werT guray w4 gk
& ax =f § o ag IxA A4t & Porrft
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[+t v 2]

fe ag oY, afFa e Wt go-y
e aft 77 gt wit aF W
¢ T e g fE g wAw s wi R
EEH T AN W F1 TG w1
fed | gud T T qeww F F A
T AT g & 57T amW 37 A
[ WA I ATgd & a7 AYwregr ¥
s a1 aifeqide § #1225 A a8
17 AZN g1 %A1 | RO gAF fAqQ
AW HHT £1 TavT FAT =TUfeF |
T ART FT WAT R |

uE MT agA 937 A qg & A

YR § HATAT T qE AEGT FIAT
gt § | wu fraww g fa gAem w1
Favet T Y g7 fraeao s afad o
OIS AW F HE WOTT H wAFT AT G20
g T § WX ITF WU S w1 oag
qar A == 1 fF fw oq@w o @
W TT AT TR | TAF FTT HIIHL
AT fRgeAor ©F7 R0 | WIT FTHAY
st & I fagawr s g
tafmEl § w9 w77 Al § I
foraeaor w5 & 1 AT @ qar g7 fed
€ 3% F97 w1 frgeww /i @1 g ¥
F 4T 193 £ 1 57 7 ) fageaor
Y 1§ cgeqeqr gy avfeq 1 @ 0
Mr. Speaker: Order, order. ‘The
hon. Member has excvezed his time.
I will now call Shrimati Minimata.
But before she starts speaking, 1
would like to know one thing. Al-
ready, we have extended the time for
this Demand by one hour, I will
have to call upon the Home Minister

to reply. Shall we have half an
hour more?

Shri Braj Raj Singh (Firozabad):
Two hours more.

Dr. Melkote (Raichur): ™ One hour
more. -

Mr. Speaker: 1 cannot satisfy all
hon. Members. If the House is will-
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ing to sit still 7 O'clock, I have n92
objection,

Some Hon. Members: No, Sir.

Mr. Speaker: Then who sits? The
Chair sits!

An Hon. Member: The others would
not sit!

Dr. M. S. Aney (Nagpur): We are
prepared to sit till 7 O'cloex 1f the
time is cxtended by two hours.

Mr. Speaker: We have already ex-
tended the time by one hour.

Dr. M. 8. Aney: We could sit till
7 O'clock.

Mr, Speaker: The time available
was 1 hour 45 minutes. We started
the debate at 1210, So, it must have
been over by 2 O'clock. Now, I have
to call the hon. Hom Minister. He
will take an hour. The extend time
of one hour is also over. If the
Housc is prepared to sit till 7 O'clock,
I am prepared to extend the time by
one hour. If the House is prepared
o sit for half an hour more, I am
prepared to sit for half an hour more.
Shall I extent the time for this Minis-
try by half an hour more? In that
case, I will call the Home Minister at
2-30.

Shri Pahadia: We will not refer to
Scheduled Castes and Schid®™led
Tribes now, Sir. We would like to
speak on ofher matters.

Mr. Speaker: I shall allow them to
speak on many other subjects. Mem-
bers belonging to the Cclieduled
Castes and Scheduled Tribes will
have an opportunity to speak on the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes.

Shri Kunhan (Palghat—Reserved—
Sch. Castes): From our side, only one
Member has so far spoken.

Mr, Speaker: I find there are in-
creasing demands. I want to give
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opportunities to as many Members as
possible  (Interruption), On some
subjects at least, I have to satisfy
some of the persons who have never
spoken. I am getting chits here,
What I do is, I allow representation
to the parties, but if they say, “We
are 30 strong and we want one more
person to speak”, there are persons
in the opposition who are only one
strong. What am I to do?

Shri Bangshi Thakur (Tripura—
Reserved—Sch. Tribes): Members from
other centrally administered areas
have spoken, but nobody from Tripura
has spoken.

Mr. Speaker: I have allowed Shri
Achaw Singh.

Shri Tangamani: In our group, we
gave three names, We gave one
from the scheduled castes and one
from centrally administered territory.
We have restricted ourselves to two
speakers. The first speaker did not
excecd even 25 minutes.

Mr. Speaker: I am going to scrap
this business. I would not be oblig-
ed to give 25 minutes and 30 minutes.
If the hon. Member wants his pound
of flesh, ] am not going to yield. I
am putting myself to all sorts of res-
trictions unnccessarily.

Shri Tangamani: You have not
given us enough chance.

Mr. Speaker: He should leave It to
me. 1 have allowed suffictent cHance.
This particular group becomes more
and more insistent. I am showing
them extra indulgence.

Shri Tangamani; What is the extira
indulgence, Sir?

Mr. Speaker: I know; I am calling
this hon. Member a hundred times.
The whole of the Question Hour Iis
practically his.

Shri Tangamani: 8 hours have been
allotted and we want one or two mnre
scheduled caste Members to speak.

Mr, Speaker: They must kNMOw my
difficulty. Some hon. Members have

2402 (Ai) LS—8.
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written to me that they have not
spoken in the general discussion.
They have also to go and face their
electorate. Therefore, let me try to
do some justice. I am not trying to
do injustice to anybody.

Shri Braj Raj Singh: May 1 make a
submission? This is the only Minis-
try on which every person —&ould
speak. There are some Members of
the Congress Party who would like to
speak  Therefore, you may be pleas-
ed to extend the time,

Mr, Speaker: | will exfend the time
by one hour. We will not sit till 7,
but we will sit till 6.30 only.

Shri B. Das Gupta (Purulia): No-
body from my group—The Progres-
sive Parliamentary Party has spoken.

Acharya Kripalanl (Sitamarhi): My
group has not spoken at all.

Mr. Speaker: Shrimati MiMmmata.

siteet feftsnan (a=_r avaTe-
herr-magfan snfaat ) sy wg-
gq, § WA WTArY g A WA qH
TZ WNFT & WATHT T A T
g5 fagr

a7 wegAr AT WA ar
g1 & g @ & wegsgAr WY ag
guigs fwa & a gm i Wy,
AT a1 7 g7 AL 1 fT & A
arat # feafa ofie ofr T & 1 e wen
¢ i & serm w7 Ay sirfedt
% &z wft § 1 soft 3% & AT 7@ A-
geor ® faage fs™ & o6 nfx &
grarfenl o IAT ® frvonE g
go1 fomd wé gt o g & 9
T fagr nur 1 wggfea W wig
srfAal & 9 gz T 4 TR
uT 2@ @ wryw gr § fe gforr oft
oo ufaTwIdl w1 Nrd € & fag
a¥ g1 g ¢ wwfe s nfrdr sw
FT¢ Afewrs w1 |Aa mT gang ©
fr duT &1 gaf4d 5 WrIw #
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[freeft frframan]

feAl faq & Q@0 s @ g oA
gfers gu wvaeg # & egrT Al &
¢ 1 o3 gfierT g W F1 gl &
foiz 9 U I § a1 saET gfea
IF T FIA & IFTC FL A g1 gfra
AT TH 7 FIF 3¢ WFGL W1 AT
§ 1 93 g7 gfwa fawmr 37 9EAl &
T 44T AT & A Yg BT AT A
T Y & i zfowat & a1q A QY
awar g | 7 g ¥ wEIEEdar @ #
® T F AR FF F fAu 577 &7 9%
uw afafr w1 w57 fFar S wfgd
fomit fegdr afwsre, o mio qlo,
#ng Azed, faa@ oar F wgeg Aqr
g wrawal ofwa g

77 weATTA Ay avtaw i an
T|T § "W g & fE i w
o gfeoar &t fazmr gwfa a8t 21 &
| fag® aw s Aoft F FdTm AT
¥ f aga 7w gfeert &1 fagr qar 2
¢t avg wvg Afwri 7 oY zfraar #y
&7 qZA FH

Oq 0 HHE AT ® I AvA
% sfeard o st @ F@ify ST 77
wawdT & 5 g ot & g and
¢ W F g @i avEEATEd WAE §
fe gw =g D femad 1 gw I
ag ware 3@ & 5 wif 49 A sEa
ot srrg Fred ol wroff v o vy
W oW Ty T T Awa ¥ Afew
I WY IEY AW A A 2 W
ag 04T AAWA 3 WD BRI 3w H
Awfeat ofr § AN gw Iawr T &
1 T i o a7 qur £ fis gfoom
wr wiftafaat & foas o waer @
wR & fawrs el ¥ wEew @ waaAn
9% &, I TN TA@AT fam ¥ g
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a® #1 guar fa=et wfed f& o s
s fararmer % g sfeare s ghor
FHaTd Wt Fx § AR afz moE
qrF FE AT g1 a1 g A% AT
Afd | wq WS IAH 99 AVFCET §
#O1 eIy 1 @Y & SAFT TF I8
§ 2 wgh ) e mR e ¥
W femdde ¥ ghem ®wlt 4
aifear g o A & )T IAE
gisgt oY = 7€ off St qreeiET
& Frow fem F9g0 F SgOHEr WY
Wt frar mar o gfeem &y ady
ferar mar | @ sfaawh fad 07 @ 3fFs
I&r e 97 N gy faA aw g
frare =mva FF gEy qv wrfeandt
F1 97t 77 fogy T | W AT A o
7 f At & am § zfraat &
AT TG BT TR R )

AT AW R A gfvaAt Y ey
FZA TN R s o o A A
STAT ZRTE AW faar av a7 & @
w7 Afaes wage & 1 3% Adr & fag
FHA & AT FifEF A9 dHTEr
a1fed | 771 gaTa @ fe Fw 0 T T aw
gfom woge ®1 4 uEs aHe W
qFE A F A g aEe 3w
TAF WA ATE A FEGT A | FEA
WEF AT F AT R [ WA
W @G\ WY
N a7 7FA T § IR OF qEed
¥ T 1 e g ot & Al
I8! g7 wirr  wE fom 9@
¥ qwme ¢ fr A fad am 0
T § i ag mfe afor woge §
IH! 4 W fear @ 1 RY 2@
% wan @ f e & @ oft 99 w=-
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2T ¥ fgedare X § S i afe @
g

frg® o= #r gl ) gfee
¥ TEy gu g e & omar & fE qw
# ool WX SUEel 7 §er 43
W@ & W1 gfew 9 OF a9 & waad
2.1 o 98 & 5 fa faw guma )
HITY g 7 @ § | FaIg< & qT-
Tfas & o |17 AW A ¥ ) g
1 HI GHSA FT I F FA7 TG S0AT
9T HRT § =L AN AFAT I TEY
& | ¥ 3z gaAma 3 g fF famg wgmen,
qfem @7 Far aig FAgiEE W99
FY FreyfaT geary 9T Sfaaey Aarar
o771 afE § qreNETfaE o4 o w1
¥ AGAAT AT F7 AT A A AW
fe oo 2 M @91 &A1 @ AT
¢ | afz arewarfas Aeqms #1 &RT &
fom s a€Y far mm & 2 &Y
WTd mf= 791 g & g
qgT FIT ATT IATH g1 ATEA |

gH 99 aTg AT FAAT A A AT
arfgd fea s @ fF avae & amg
# T & waw Agl far &) Ifm A
7z a1 fF W Avwaifes A=t A
far 353 #1 w1 A 1z a®
a2z ® a9 & 5 g g ue
sreT Ag & w7 AremfaE Aeqmd
fore gam? ¥ & fw 31 7 & | AT
1 q9Y 77 I A1 AfZT A7 IR
fore 3ot #Y g9 A Y =fAT )

& A% TN Fam 7 e
§g fav 92~ 49 oF wEaT § o7 a1
fe qewar frmr & aga faard W=
@ & 1 g faamr #Y A7 wTETc w@
qorar faam o fafesa & fogd
a2 WY FY T I §H fadef
AT 1 @ w | W o & e
TR TR W T TEI € A geg
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faferat ®t § st @ g w3
AT FTHTT T 7 F97 §Y |

TfF ag7 & wrfty wEel W v
T fagg & It § aod faa wwe
A &, Tafod sumer a9 7 3FT o=
¥ o faedt & art & g w0 SEd
fe #t swfe & wwrw & TTRc A
A it & ) o gw g H Y W
%G form #T2 §, Y 3 gawd & i ag
ar oA Y & A1 STw wut Ay ¥ e
A E 1 ZET gET & wHET W weN of
fet & qor & +fY § | STEONY TR
et & wifew ¥ e, ow 7w =
T ®E ez w7y &, A woA afaat A
Wit 7 g grew gl
TG-HTT A & | W gy feafa @y,
N fem e gw A W & g
q94 271 Y FF7 F7 HA | G FETC
o A =+ o, SfFw wieh Ao
AT A wraT #Y R g gre vt )
T 37 AT Hogw s o @
# avre 7, g7 fady w1 & 7 wer
A, qg oM RN ff @7 o AT
TR T § /YT TTE-NTa w1 agTe
¥ Fiferm &3

ot amfenr ;. waw wgEg,
qrAT At § g ar A wifon A
fr 1z damg € mil & avaer #
g ¢ a-faae # ¥ o awAfaw
qTIRI AT WATT ft % | § Amy AT A
yATT A AEAT f TR AR,
St tama &Y, fagta wrwar fe -
A § wfam arf A w1 awey
¥ 7 § fx afz & =y arft # mfes
g, M A% firfr = awx w7 frd
waAT 1 X Af FwwAr v TR TR
N oy ey N osfem i 7
@ grit | o fawary & ATg wY wTAT
¢ fx ag orff, gurdy orff, AN oy
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[ Tarfean)

¥ fawm wft @, 97 ¥ A gomax
N AAqFC gL T A w1 FAE
wigs 1 9t & AR 2 @ ],
feft faOnfy Trorifas ot & mfe=
e & fauo § om-wgraems &
¥H avg &Y wARr g A ¥ T
® adf mrar fx 97 97 ae-wETOSTHI
®1 94T F41 A< &, famea 7= feafa
# o gam F 9T TW AT A § AW
FEIM i TrAT-AETaET HT SRR
fafy aréf fadre & g & @ &
SEl aF AT AFAY §, gW a1 39 ara
F1 & 7 § g g s
feezn #, g fawew A,
@ W "1 1 GE F7 JAAT 07
|13, FAAT H FH F, AT 7 J37 F7 )
ITHIFF UFATE 7 27 1 IT9! 2799
23 ¢ fa afz & womay & g s wrear
T & a3 A TsgeATe Ry i
qrdf ¥ mrfas g1 w7 F9AT & w1 A
JEE HAT T | W HIEqT B F AG
gRwar fa gardy ot ov I awg &
wraq @ Sfem & 1 § aeer g
f& IR g7 o0 wor aEf F1 w=
*3 F fad ag am wfr e

wE arg ff 7 78 fadew &
wrgar g f5 faOnfy aifeni sidw &
sfa a7 w00 seefy & fr gm0y
® qHAT F1 wfgFe g 2} §, qWeA
et A A § W = o 93 gwfe
ft &€ a7 N aeh } fe gfeoat w
fadty sfwsre &1 a1 @ &, 3fwa
# qga1 sz g f& & wamw U oag
w1 afog aa ¢ f& 0 & T@
FTET FHAET *1 a7 ¥ K AR
wEF AR qAAfa ¥ AT BN 8 OF
% A qOeTd wwT ¥ dar frear
X gft A, 3¥Er W o, faEw
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g Fa ¥ qa frear §, g
¥ Y AT g g7 @, TeAra #
AT A ¥ O F, 717 gEe OF At
1 q9IE, FFET 7, A AEQ FAA
¥y food a™ &1 §, F71 F GH A
qqd #, I TIAT-ATST TATHT FT I
7 F afd 7 g noAfas g
¥ FA F, AT qAAfT ag Z

ag #1¢ a% fammer af & 1 omi
§g faa gu, @iz N waroAr feg-
AT AT FTA qard | a8 @
F g N 7Y zwF Iwr owE
St 1 oo F1 AR @ T AW A
FOAT G7 A, T F 93X A fFw AvE
q TaAfas Any 3z #Y Fiferm A 1
i ag % fgpfi gl amm & 1 @i
oF T37 A fFar man 1 afE za
aTe H F I FY §F TR T ARAE N A
A TR T8 wATHT FY fEATE A g
1< WY safFA, Jme ag T & 41 7 &,
oI T A dufe § oA 2 W
wfed faag eeafa & #1¢ =afs
ITETT A FT aFar | Hfew JAge
¥ UF IWETCZAT | q FI A TTA
*, mETETATY AT, gW ArE i A & |
¥ woifar wmm I & fog
o safe Gt a9 FT AT AR AAT
wrf Aifew 7 3, T § 77 TG AN
faar s g 1§ A wT
[ g & W s oem ¥ ag
g7are foar o, a1 W ogw oA A
wr§ Gavry Al §, Sfew e gow fod
TE WATHG ®Y gerwa ag & af,
N 39 wf & faems s &0
waay s wfgd | wfawe &
o qegufa ¥ womar s gEa
sfey fggem & g Y 3 7%
b o T ¥ aE e
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g R gt FAT A qE §ER
g & 1 qE I 9T AR § A WEE
F I 9T 4 AT g | FAH qAI-
RETATHT Y F1E T ARG @ | T
I THAT FT FAT W IAFT qATE G |
&9 T TETT FT TAET § R/ 9
o € | qEfed s g gEe
TN @ gw giemt w7 Temel #
1 AT A AT W@d & |

q WA qeE #' OF & w6
qHGA T FTAT ARAT § | IR T8
e fr ofm #1 Y oF 7 AT §
g wTfgn | A& g I FT qEHUA
T FT1 wrgan, sfew & oy fadew
AT Argar § fF wwowa g | §
fe mam wgaeqt % aga faarf § @
1 wa-fem ¥faw 733 w1 @ & AEAR
T AT TE E A AW FEA AT a@
T o &, A I & 99 G R
g, fF o araoe 7L A T
#fag o @Y § AT IFET HEen
T g 1 o §g Faw ved
@ & g FE # i wigrt w1
¥ & wfow N fgfea & o€ g
TroreqTa # & 7% o frge g o §
frg> fadt o & wrer == a1 f§ -
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g fr ¥few 1 o= Frerr $ X &
fod a8 wraww § fs Tomee ok
2 ® 0F I O § et @
ard |

& qg W frdaw & W g
fF zra agw ¥ = ATqR W
¥ gu Fgr 5 R FTETQ STy
N gofe ¥ wr B ofr aph R &
wraeY, At AW A TF AYT TEAY WTHAT
dar Y @ oY & AT wT A %
T | SaT ST ¥arREE fdremRT
g == amar & e arfea e qw
T A1 @, A @ FTErh sy
W IR A g A b e § fa
# @ & arar Y g Sfer & ar
g f& ot § gord wtard ofeay
# @2 gu ¢—earfiy am #, sl
ot &, g oA §F awwrd wwd
o & &2 gu & 1 F wff onwen e
IR qofa A s AR w7 wfwere
 ar 7Y | ¥fe oy ey o fie & o
TET w7 w0 §, q@ woerd ad%
97 %1 | 77 a1@ 93 frwrT wAr wifid
f& @ avg @1 & EEEtRH -
Afaw s wT @ § vwhfe &
& Ti §, @t war Iw) @ At & qerTfe
# o fegr omd ar At

2 ¥ fowr ag & orew sy
wa T §, TH% Ak ¥ g gy vy 1w
{, ofw gu% wav wrowr €, o W uw-
e &Y el &, e fedy X
T v 1 & wgen vt f i forw g
¥ g TwdAfas ofzat aw AT X
fararfagt & omex seqeTeE W AT ¥
ferd srdwifyat wooft &, g arwefia £ )
afad oy qrawas & fis fearfaat F
o v ¥ faqg ¥ vwdfes qrfent
9t W waw @ A wfpd, afe
o wpmEir @ erdnfedt €Y
TreT T /¥ |
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# w7y safeva wTT F wme
9T FEATE | B QLYY F AT TF F
wrferor ¥ frardt a1 ) & 21 a1 fF 3
ot aifegt & g Frawat faa-
faai & a0 & w10 77 A | F WA
fo IR foremr st 73 77 wfww
¥fr & g faeg ¢ fF o ot
qifedt & Ix 79T F &7 & Frfa«i @7
Al ¥ arfas g W gamaTd 9
£t spRferea F¢ A AN § arwaitas
ATEATE 927 T | TW AE F A A
wifaa B AT ¥ afew g F &
aaeaT g fF 97 o7 % Awmay A
arfgd w1 991 98 AT @Y AwAT R
f& worifas oifeat franfagt & oy
" AT g2 T A )

g% wema & ag Y | g R
ogi 9 femedaw ga & I faanfag
w1 AW T § | THE T qg & fE
qrfifess ardfs 399 59 90F agEr
= T

% &1 719 § aga wR7 AR
T F /9 Fgar g fF o wmar
T #effy o= oft 7 2w & fafrr o=y
&1 fmtor frar ag A wenfa & sfaa
a1 | Tt F7 fmir 9 ag v &
WTSTT 9T &), a7 9% & "IC 97T &Y qT
w7 @3 € Freft wmeTe o gY oY ag e
g 1 Ty o frter wnfas feafa
w W samafas gfawr £ s § @
w<T # fagn AT =nfgd

TG B2 g2 sRwt ® giaaw e
QT FF F ITHT TEA Je© I
fear I @ & 1 WA qR A€ afe
aft § SfeT 37w = € afws s
g & | I O wfew s A
fear o wwaT | W farga W wfrge
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) 7w ¥ o9 F7 fagqr O ar IAw
FT AFEE ) qFAT § | T AGE
ST fEATS &7 °THAT & | SEHT AT
qetra # afaer w1 faar sma at fgaras
ST &7 FqT AFETH GO | § qF qHLAAT
g fw o S7%r a9 @Y gFm | W gw
FEa # fF gome wifs &=t &y &
T 9% 778 T § & AuTed &1 | gt
T Req I3 FT qAT9 § IAHT AT
AeqT 3F a<g ¥ g I9 T g
T Freor & fF A Tt & fAmtor
FE AT 97 A g & | gfed &
FgAT A1EAT g i 7o a7 o wre
g9 a1 arfa F "y 9T A7 v
aifex | oAt & fawmior 4 F== W
forr afcfeafaat s womafas gfaumt
F1 & ear T anfed

THE AT § qg Y fAaaw s
AT g % 33 W u=e swm &
a7 fawm gwar = 91 w/r g AR
€ Tt 7€ T F 92 @ &, 7@
gH 94TH 99Tl & faEre 7 @ ot F@
% gu @ & fad=dwor 9 a ot
4 § w17 Ry & fF A g1 e
For oy 9@ | § o wrA g R ag
giar =nfed 1« 3fww ot frafr 2 &
o1 TEY & IFHT 2@FT Tg FEAT TEAT &
i o & faavdteor & |§19 A19 wWey-
T w1 N A @ wr g ) 97
W a7 & faran &7 a7 fras a=ely
¢ 3f e @ & duTEEl I E W dWA §
fe e fada 3fawr g == T
2 e qwr A o wwar | T WX
wfasTd ¥ A0 A9 ArEA sqgEeqy
& &9 Y 7 979 99EAl 1 A w7
frafem gt 1 2fm ot gw
% a9 N AEA § 5 oW aw
qTGAT WY "TEA syaeqT §7 w19 fxar
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T A A T ArET ST &A@
W qard faww & FW L AR
TYSAT T FTH FI, AIAT AT @G F
A @d Fr¢ mafa w4 & e owr
% aATET SqIEqT FT qqTT & | THHT
T GF 9T & grdl F T av
STET ST ER |

W HaW ¥ & U& 9 6} FEAv
AEATE | 97 & gEvaq afafagr
e AR feurddz #1 dar fear
A AR auac A g frozm &
SATET TR &1 Y & 1 R g7 A
gfTomt Y am 7@ Fewr wregar S
29 fawg & & wow faure wmod amy
TEAT AT qHAAT § | AT 9% 2T
S 7 W7 =To I ATET F 5w A
1 gare faar | @ f §g a9 79 999
# WTIF ATHA T@AT ATEAT E | Y W7
TAT 7 HeqTH1 #Y 2 7 & I9Y qg Anr
a1 Fo1a g Foamr aveffeae gawaue
YT & WIE a7 ST T AT &Y
g1 AfA@S F7 ATHET &Y | W7 O FAST
TR & TS FT gATT A & w4
gera & fr I o g g @ vy A
&G ¢ qwF FEATAT FFOT IT 97
WIOET g qAF g1 Tled | w4
T A A IHET AT FAAT H qF
AR a7 7 o 7% & WA g fe
frwm &1t @ 71 & 1 e A meady
& @ SEY avw afz eqre Y fem
™ 9 IEer d% T feqr T oAy
FAE! QI T { FAAT =1 ) Fornm
foraar fa Freren wifedr aifer A o
W Yuar g fr gfcomt € aersers
et ® R w1 fady sy A
QW W A i wmm amn
wifed |

Shri Thimmaiah: Mr. Speaker, Sir,
before I make some observations on
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the working of the Home Ministry, as
an humble representative of the Sche-
duled Castes, I feel it my duty to pay
a tribute to memory of the late Shri
Pant who was in charge of the welfare
of the Scheduled Castes and Tribes.
He was a great sympathiser of the
Scheduled Castes and his personality
as the Minister of Home Affairs at the
Centre was influencing the State Gov-
ernments for the progress of the Sch-
eduled Castes and Scheduled Tribes in
the States. It is a great loss to the
Scheduled Castes and Scheduled Tribes
particularly. Hig services to the com-
munity will be ever remembered by
the Scheduled Castes people in the
country.

I do not want Lo speak about certain
measures which he adopted during his
regime. He will be remembered par-
ticularly for the formation of the wel-
fare boards at the Centre and also at
the States level for the welfare of the
Scheduled Castes and Scheduled
Tribes. He will also be remembersd
for the interest that he took in getting
reservation extendg for the Scheduled
Castes and also in the recent bifurca-
tion of the double-member constitu-
encies in spite of the great opposition
to bifurcation. We will ever remem-
ber him.

Coming to the Demands of the
Ministry of Home Affairs, I should say
that by and large the Home Ministry
is functioning properly and iz keeping
law and order in the country.

Shri T. B. Vittal Rao (Khammam):
Jabalpur riots.

Shri Thimmalah:
about that also.

Except for a few incidents here and
there in the country which are mainly
due to the negligence of certain offi-
cers, there have been no extraordinary
accidents or incidents which could
bring discredit to the functioning of
the Home Ministry. Our police foroe
should be a little more vigilant. It
should exercise its powers a little more
strictly. I was told that the Jabalpur
riots, largescale murders and arsom

I will tell you
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would not have taken place but for the
megligence of the police officers in
Jabalpur. I think the police should be
strengthened in important cities in the
country. If possible, its number
should be increased.

Not only that, the emoluments and
salaries of the lower officials of the
police, particularly, the police consta-
bles and others, must be raised. Their
condition, particularly in the State
police, is very pitiable. When the
Ministry of Education gives matching
grants to the States for increasing the
emoluments of primary school tea-
chers, why does the Home Ministry
not follow the same policy and give
some matching grants to the State
Governmentg for increasing the emo-
luments of the lower officials of the
Police Department? This will go a
long way in giving a sort of encourage-
ment to the police officers who are
expected to deal with the public in
their day to day affairs and also in
keeping up law and order in this
country. Therefore I request that the
Home Ministry should see that certain
matching grant is given to the States
for increasing the emoluments of the
lower officials of the Police Depart-
ment.

In big cities the cost of living is
very high. There is a lot of difficulty
in their getting houses. The Govern-
ment should see that certain housing
facilities are also provided to the police
officials in the important citles.

Next I will come to the strike. I
must congratulate the Government for
dealing with the Central Government
employees' strike successfully and in
an admirable way. I am one who op-
poses strikes. 1 am not of the opinion
that Government employees should
resort to strikes. I am told that some
arbitration method is being evolved
for resolving the differences between
the employees and the Government. I
think that method is the best method
and strikes by Government employees
should be banned.
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In this connection I want to bring
to the notice of the hon. Home Minis-
ter one point. Previously there were
so many employees who were tempo-
rarily appointed. Before the strike
started these employees were removed
because of the apprehension that they
may also join in the strike. They
never joined the strike. These tempo-
rary employees after the strike was
over were not re-employed. I would
ask the Home Minister to look into
the cases of these people who never
indulged in these strikes and see that
they are re-employed in the various
departments of the Central] Govern-
ment. I would particularly like to cite
the cases of temporary hands in the
offices of the Comptroller and Auditor-
General, in the Accountant-General's
offices. These temporary hands who
were removed from service before the
strike were never reinstated. I request
the Minister to look into their cases.

Coming to the welfare of the Sche-
duled Castes and Scheduled Tribes, I
would say that Government has taken
sufficient mecasureg to improve their
economic and social condition. The
Plan outlay as tentatively fixed in the
Third Five Year plan is about Rs, 100
crores. But if you compare it with the
figures of the Second Plan, it makes
little difference. The Second Plan en-
visaged an expenditure of about Rs. 82
crores and the amount provided in the
Third Plan ig only Rs. 100 crores.
There has been an addition of only
Rs. eight crores. 1 would, therefore,
request the Home Minister to look into
this and see that more money is allot-
ted under this head in the Third Plan.

In every report it is mentioned that
proper attention is being given to
implement the special scheme meant
for the Scheduled Castes and Sche-
duled Tribes. I am satisfled with the
attention being paid to the implemen-
tation of the special schemes. At the
same time they say that the benefits
of the general scheme also go to the
Scheduled Castes. If you look into
the working of the Plan and the re-
ports on the Plan—whether it is the
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First Plan or the Second Plan—it will
be seen that proper attention is not
paid to sec that the benefits of the
general scheme also goes to the Sche-
duled Caste people. I want that the
Ministry should pay more attention to
this aspect of the question and the
recent committee appointed under the
Chairmanship o Mr. Viswanathan, I
am sure, will examine thig question
also. In this connection I would like
to point out that the Ministry of Com-
munity Development have Tecently
made a provision that a certain am-
ount in each block development area
will be spent on the development of
the weaker sections of the people.
Wherever possible, if such a scheme is
adopted, the progress of the Scheduled
Castes and Scheduled Tribes will be
achieved earlier than we expect.

I would now like to say something
about the representation of the Sche-
duled Castes in Government service.
The report makes mention particularly
of the number of IAS officers of the
Scheduled Castes and Scheduled
Tribes, In 1959 there were 35 officers
in the IAS; now it is 38 or s0. Only
three have been added to last year's
number. Though we can satisfy our-
selves by the increase in the number,
the rate at which the number of offi-
cers is increasing is not a satisfactory
one. If this rate js to continue it will
take one century to see that the Sche-
duled Castes get their quota in the
administration. Our Home Minister is
universally known for his sympathy
to the down-trodden. I hope he will
pay more attention to see that the
Scheduled Caste people get their quota
in the administration,

The State Governments send a list
of names of officer; to be included in
the IAS. They have got a State quota
in which Scheduled Caste people are
recommended. I have got instances to
show that the list sent by the State
Governments are rejected by the Cen-
tral Government. The attitude of the
Central Government in one way is to
encourage Scheduled Caste people to
get into the IAS. But when they are
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recommended by the State Govern-
ment, they are rejected. They will
not accept them, because they know
that the State Governments have no
alternate officers to recommend. There
are only a few officers who get recom-
mended and if the State Governments
recommend them, the Central Govern-
ment do not accept them. This is a
pitiable case. I request the Home
Minister to pay attention to this also.

Lastly, there seems to be a sort of
wrong impression about the Backward
Classes in the Mysore State. 1 want
to clarify it. It is true that except the
Brahmins the rest were all considered
backward. But one should know who
made it and what was the criterion.
The criterion to decide which is a
backward class in Mysore Stale was
that those who are educationally and
socially backward will be considered ag
a backward class. This criterlon was
fixed not by the Congress Govern-
ment, this criterion was fixed not in
1947. It was fixed when the Diwans
were ruling in the Mysore State, I
think the Diwans did not belong to
backward classes! I want to make it
clear to the House that the advanced
communities in the Mysore State are
very broad-minded, accommodating
and every community there is very
sympathetic to the backward classes
and scheduled caste people. One has
to admit this and the House should
know it. Let them not be carried away
by any wrong impression or propa-
ganda. The criterion was fixed by the
previous Government. Now the pre-
sent Government has changed the list
of backward classes.

When the Backward Classes Com-
mission was appointed by the Presi-
dent of India the gazette notification
fixed the ecriterion as social and edu-
cational backwardness. When 1 swas
called to give evidence, I said that
those who are soclally, educationally
and economically backward must be
taken as backward. But jt is the
Congress Government which is revis-
ing the list. They appointed the
Naganna Gowda Committee which has
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removed certain communities which
were considered to be backward and
included them among advanced com-
munities. Let there be no wrong im-
pression about this matter.

Now lastly.

Mr, Speaker: I have already allowed
him a ‘lastly’.

Shri Thimmaiah: I will conclude in
a minute.

Under the land reforms surplus land
is coming into the hands of Govern-
ment. The Home Minister should see
that the State Governments distribute
this land among the Scheduled Castes.
In the outlay of the Third Plan he
should pay more attention and allot
more funds for the dewvelopment of
agriculture among the Scheduled
Castes, as also the development of
cottage industries among them. If you
want to see that the lot of the young-
sters, the uneducated and less educated
boys in the villages, is improved in
addition to encouraging these general
hostels, you should start industrial
schools with hostels for these boys.
You are going to start a number of
industries in the Third Plan. If these
boys want to get some jobs they must
know some arts; they must know some
trade. They should be given training
in industrial training schools. That
will help them to earn something and
improve their economic condition.

Mr. Speaker: Now,
Satyabhama Devi.

Shrimati

Shri Bangshi Thakur: No one has
spoken from Tripura.

Shri Rungsung Suisa (Outer Mani-
pur—Reserved—Sch. Tribes): MNobody
from Tripura has been called.

Mr. Speaker; Shri L. Achaw Singh
has spoken for Tripura also.

The Minister of Commerce and In-
dustry  (Shri Lal Bahadur Shastrl):
But he is in the Opposition.

MARCH 29, 1961

for Grants 8oo00

st wErwTET 3wy (AR )
geqy  WEIRd, WK AR A A
TAA-I) FTA FT AT AT AW &
fod farar . sa% forr & oY ACHTT
F gUEAT F@ g W IEH!
ggag A g 1 3w gL Faw ¥
FTO AW H qAN A qEE AN
@ T Tmad N F oFrowr fad
zme gfeem wig gt qang ad ga &
afer aga & w<g v T & aFr A 18F
T FT A AN gAT H & BW
AT R F aTE YA ¥ @ §uT
M & T a0 g g wT fow
wfgar gz & wow gy 2, I A
T AYT TE+T F1 K47 @A & forady
Wt wE #gT 7~ fawr «7 5@ §,
A ST AT H AT FL A E 1 q
a1 g1 5 o gwT arE-asy fear
o famr % o w¥mr G g &, 9= @ o
TgT T3 AN gl ¥ WY 9T F Ay
A1 WY gfewdT &Y gram aga guv
wE o J moEaEr 4dt gl @,
Tgi &1 graw feadt Y @, a8 A«
FAT F 1 WAL AT FY AT,
a1 IAT I & T AN EAM W
alm A sadr 7 wwrE Fr dar
17 17 WY qgaT 9T &« T ged
o2 IT K 97 F1 FAT @A gL
a@ft | waE ¥ F w39 Sy
* A e ¥t w0 T
faqg aIFER F TOXW I T FEY

afgq

v i & A ot 1 g s
T fud ad g

vt vt it (swiE-aT e
i) : wsaw wERm, WA R
W axfrae § T=T w ang fam,
9 & fad & wv w1 9= W §
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¥ Tg wEEw q@ # oA A
#qEreT &1 G femEr qEd g

T ¥ 989 ¥ Iva€ swfLg
AMama & qre § groa 41 =AM femmy
argdt g 1 afaara & 9w 3¥e F
gyAr Tegafa ot & fogd afadt &
araeg ¥ 7g dvad wfaw s
FA@r | dfaq FY I GO F w-
qre ag sdrw 37 afed} & I #
FAAT AT 91, A W F yrwdfaw,
wifar, amifos ot dfus gfer &
fagdr £ # 1 dfex 37 ) zrfy W
6T 3@ w7 A Rt $r o fw
77 & fager wrew o faeges
zrzed ) g frar mar, faa =Y wfaw
Y7 A fas graa ofzan & aga fagdr
gé &, W Faw 'mae dwad Ffad’
% faa gg st aar faramar ) 9%
qafas Faa'gzs q57¢ Ffaq’
Ta[ HT GrA-A17 F1 TE AT W AFT
g g daesrad ) gart WA
St FEafaw §598 Fwfag 2§ ==
fedvé & gz € & A ot gae 1 mfas
arx afias gfer o fagdr o & =
ot amrfos w9 wifar 2mar & s
gig ) @ famsoramh g fx
freges Frza AT foreger grEs
€ Zradt &1 AT $TAT T WA
7 9EAT FA57 qT | AfawqTw w7 T
I¥o F AIHR Faw OF g s
gmr =ifeq a1, o1 w7 foge vt
amifas, wfar, awifis a7 afaw
waeqt 97 frare wmr W w9
o afsr sox Tenar, fora & AT
T Y gmfa s gt aifer faqgandt
7 I A G Y AT | FATA
Ao rrEt @ 9 oft afew e
fear 2 1 7 o dewt wfay
FHrTT ¥ et e 7Y & o€
2oy # fogz ani & ¢ faog o 3o
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¢ fs 37 ' 7@ @mr arfed fe gw
foie 1 &=z« &1 wfamr w1
a1 w1 37 fae & sfafrar 2o
f5xt sfgas & wfe s @
gy wwe & AgY wrar fe s qTarT
¥ qg guw forar @ v ga 3w & foge
it & grear T v @ adf &
e ¥ Wy, wET, AGAET, AW, AT,
KAy, A, qifags wifs aga €
frat & ot frge ant & o age fogdt
gt & ot wifas, wadfas wr forerr
N feaagafrdgd g gioaw
g gfagr zdr arfgg | 30 faar
¢ e o & o Alefeat &
59 faag gfaqg 2 sxeq & wfes
T FA FIAN TET WATAF @

FqUNT A7 i ¥ gFw qrvarT Oy
Fex I w1 ¢ ¢ o gfoomt & sfow
gure & fag, armfos o dfe
Tur & fad oF gaw &7, @3z, fafredy
£ %Y TG | Afew TE A wH
dz7 grage A 91X |2 crEAnTd
argsk w7 fwior foray may ) e wx
STt & o AT wraw § qrA ¥ I 4
3% OF Y T PAT ¥ | 3T A qAw|
ey fea oA g—ad § @ |
foreaT ®Y garE w7 F wwA ¥ ATy A
W v Ay A A & ww F
€ WATHT A T T AWEAT 9T HTAY
a1\ A feay 917 fedt g2 7 aaw w74
1 ft siferr Y, forer & fordt & gorrrg
#7 gegarz ol §, AfeT Jo v qg
3 fr g qarew « afafag) & gro arw
gfoat &1 s~aror g1 aren Y §
o fe wrer o g afagy €
gaeqre) w1 garer ofY ofiefy afa 4
8 Y THAT | w4 IHYAH o A
% 5 & ¥ fad, Ia6 0907 ¥ fad,
FA 1Y AT FearA & Fad, 37 & g
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[sfrerefy o &)
ferarr #1 quve ®T F geAEH FAF
fad ux (Rfafada fafre a7 awdr
Y, &t 7ar 3w & fogE ant & fag oF
ke fafaedy &1 Fgq T &F 37 A
qHEAIAT FT AT FY Sed HLAT HTAAE
gl ar ? afy FvE@R oF AETIATEY
FHIT FT ST AT ATEAT & HIC
v® g # fags awt A fargaes Freew
o Zress A wfRAT ®1 g FIA0
AR R, A1 A AwwA g R FE A o3
MFTT & AT Tqfaq F7Aq70 qeqwd
srag g | 2 Fearr FT ol w1
¥TA & | APIF7 59 407 F {27
AA, FIOF TF AT & OO FAAH]
Fiq uF g @A q frdy g wrd
o< fadq sara 2 w57 g1 svar & ;M7
v gF7 frar fafeaa a1 1 fafeaa
o & Agf FT A | faaa i ez ad
AN 73 Zq §, 3T A A qgq ey E—
Y Y e 7 Y o §, 1w 3 A
¥ 3 €Y 3 quEAd gEY THT A€ A7
Y & gaAy ot wfa F g7 Fweni #
v 7Y fFar o7 @ | ag Fd a9
flagm e gr g T ag e fs
v faqifca aog ox Tt &1 faen § A%
I fre # w7 ® aynfas, wias,
dfs AT qwafaw fasqamt
AT L& 97 1 GG A0 & FHATAL
AT F AT A WrACIHAT FT TATA
w1 fRT foda & o0 ad oY
FHIT s g frard 2w 1 g8/ wTI
# g wrEdt § 5 g7 o aa w0
& qF wo fafas) 1w T & Y
g w2
15 hrs.

deqew wree FTAT 7 €7 frad
g€ wfeat %t svnfow, wfes aar
farer gwadY afcfeqfaal 9 wwmw
AT § W CTF & IO FEA &
fad qeyr & wodt PoaiE & wae

frwrfaar 1 o 47 | 37 fawrfat o
wft T 15 waw 7 e mw@r
AR A A 227 H 3@ WAk
MR fEwar @ | afg 397 9T wqw fFar
TaT g A1 & wEAdl g 5 s wy
T qFTT T FE ) wyEsaEar T gy
41 | FTFET 3 "9 {1 ¥ 97 ey,
g71 ve ¥ fawifor 7% gm Fa1 ¥ - —

“Education capn help in the all-
round p.ogress of any backward
class as it is only through edu-
cation that any backward class
can raise their economic and
social standards. It is, therefore,
appropriate that more stress is
laid on the educational side of
the welfare schemes for these
people but at the same time it is
essential that other aspeects on
which improvements are needed
are not overlooked but are rather
developed simultaneously. Tt will
be seen from Appendix VIII that
sufficient amounts are not being
spent on schemes other than edu-
cational by many State Govern-
ments. Some of the State Gov-
ernments have no such schemes
at all. It would be admitted that
in order to raise the standard of
living of the backward class pco-
ple. we must have well organised
schemes for their all-round pro-
gress. In addition to educatjonal
facilities, the following are urgent
needs of these people which re-
quire immediate attention: (a)
provision of housing, (b) supply of
drinking water, (¢) provision of
land for tilling, (d) development
of cottage industries, (e) impmve-
ment of sanitation and provision
of free legal aid”.

The Scheduled Caste Commissioner

further recommends:

“T consider that a substantial
position of the revenue of a state
consistent with the ratio propor-
tion of the Backward Classes living
in a State should be set apart to
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start the schemes to meet the
above needs of these people, I
also consider that the progress
made in the schemes based on the
above lines is the real index from
which one can judge the achieve-
ment of the State concerned. With
a view to ascertaining the real pro-
gress made in the various direc-
tions by each State, I had request-
ed the State Governments to give
information on the physica] targets
fixed any physical targets achiev-
ed in various schemes during each
year. But unfortunately most of
the State Governments have not
been able to supply thisg infor-
mation.”

3 AN faerfa #Y 1€ & T3 0@
w1 A A% o 7 @ fE mar

ua 79 A% frenst ¥ @ § 5
TR

$4 faT 727 3o qA0 Ho H 1A
g AT AAEY F AT F A FOU A
A w1 a1 fr o¢ fafags oxy afy
TE @z F7F AN F gng qat 0%}
A 37 76T 7 21 £ "y wweq aga
B TF g g A G FATH F ATRA
# 2o wqren-fie g1 a1 F wARAY
g f& 37 gm7 ¥ 77%7 At T W
aredt &, 3% ® w7 wo Ir 9y WiATA
At ff zfraat a7 dvad amifom &
AT i fo F " WS I A9 R,
2 &1 AT ar o * ;g FHedr 37 8
TE g AT AT 9 a0dr i
T &% T g7 g1 gy

397 9T F ¢V AT URE TN
oY § A1 i S ¥ W, AT
%1 fadY 3 1w FHrAT & A ofr aga
@ 5w aTg oY Jaw ot 3 Afeq
qwd7 Aad w0 o gfraat w1 oag
I A THTE IT AW 6T 2 & ook
fo & v aga 7 @ ot df | A
X WA & aga ax Ay S AR
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T AT T A7 98 avea & fr 3
MY & Sedq JqTH F AT T ¥ §
¥ T FT A D3 9 A A gY e
& wra WA &1 g ST AT 2 4
9 QET feqr avar ) A Avdw v
® g A7 g7 wwat & 7 & s
g & o7 |17 arosy e saew a1g

gmgd faarn w7 & e § &
Wd §g FgT et g | forw vk & W
® F1T 97 GRS g1 W@ &, IF AW
& gwrga 1 o g7 o @ e
WY gTET Aved) & o gz g aY 9
F1E 219 $77 31T M | WL TAY A
faar smav & QY oY gEF ot A WA
T gwr &, 3wt 7 w1 faar g afed )
3EE T AT FE T af f

uF wfmm @17 *g w7 & wmrew
7 AT | AP 7 TIEAR gAY GIA
s d A 2 F Auwarg fe 7 fora
99297 @ I T o w7 forw
ft w3wT gra faar, I8 wqaa & e
FAar ) &€ Ay Adr gev o faaar
§A7 gAY ®TETT A AgTAA w, ATRT
W9 o7 Ad femy, Y dm oW
CIRT 7 a7 Ivww (Rlzanay av
faray ey at sfam qr wr & aawdy
g o am w73 & 38 4@ &1 wywam g
Ty a1 | A0 gRE § e ow aw gwra
R0 uT W § qf 7§ T M e
forr ot 22 awT § dg7oia o ¥
o7 &Y 7 Wd |

fdY oft dadgr 2z & faad ox
wmaegw @ e fawq @ ovfafasifey
wiAd g 3amh F mfrant & 4w 0
qgsY, g, At g Y o safag
¢ sa a4 agrr wrA v frivd e
faegw fra & arar f o taq A ym At
# o7 af axw ssay A wdwrfn
7 g€ fre ¥Praa qav gve gudt uy-
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2rar & qfcag 2 fear o § Sedt §
fa. ®za § AT FT A AT ITHY wrandy
¥ gqarT @ Fafaq ¥ IS KT
qur famar arfgg 1T gHET 237 W)
aafag srava e AT wifEd

Several Hon, Members rose—

Mr, Speaker: 1 will call upon the
hon. Home Minister.

Shri Datar: Before the Home Minis-
ter replies, may I make a short state-
ment?

Shri Rungsung Suisa: Only Tripura
is left out.

Shri T. B. Vittal Rao: Let us extend
the debate by one hour.

Shri Bangshi Thakur: Tripura is
dircctly administered by the Home
Ministry., We are very closely con-
nected with it.

Mr. Speaker: There are as many as
10 hon, Members who want to speak.
(Interruptions).

Shri Datar: May I make a short
statement elucidating a certain point?
Dr, Sushila Nayar, while speaking, said
that one of the State Governments, the
Mysore Government, had declared
that only the Brahmins were non-
backward. 1 have got the correct
position here. According to this, in
1959, the Government of Mysore
issued an order making listing 164
communities as backward; the non-
backward communities were not one
but four; they were the Brahmins,
the Banias, the Kayasthas, the Parsis
and Anglo-Indians. Thereafter, they
have appointed a Committee known
as the Nagar Gowda Committee. This
Committee submitted an interim
report according to which two major
communities, namely, the Lingayats
or Vir Shaivas, and Muslims, have
been declared to be non-backward.
The final report of this Committee is
yet to be received.

Several Hon. Members rose—
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Mr, Speaker: How many hon. Mem-
bers want to speak?—] find 15 14.
Dr. M. S. Aney has not risen. Assum-
ing the number is 15, how can I
accommodate all hon. Members? 1
cannot help all hon. Members. The
difficulty is that hon. Members do not
meet ‘territorially’ and then come to
an agreement, ‘We shall speak’. The
same hon. Member who has spoken
once on one subject again insists on
speaking and makes it impossible for
me to avoid him. What am I to do?
There are certain hon. Members in
this category. There is absolutely no
kind of co-operation with the Speaker,
except that each wants to look after
himself. I have got in my mind a
number of hon. Members who have
not been called. I also see from news-
paper reports that it was a dull debate
vesterday. I find it is a dull decbate.
Thercfore, to keep up the level of the
debate, I have to call some other
Members also. I cannot ignore
women; I cannot ignore Muslims; I
cannot ignore Christians; I cannot
ignore Anglo-Indians. Then there is
the question of labour versus capital;
also there is the point regarding terri-
torial representation. These are all
the difficulties that are oppressing
me. What am to do? I cannot go on
extending the time. Therefore, unless
hon. Members will pick and choose
from among themselves, they will
speak on some other occasion.

Shri D. C. Sharma: Yes.

Mr. Speaker: I can say this much
that all that they have to say on Home
are equally relevant on any other
subject. Occasionally, this is what is
happening.

Let me now call upon the hon.
Home Minister.

Shri T. B. Vittal Rao: It is really
very unfortunate that you have not
called one more Member from our
‘Group. We gave the names of two
speakers; only one has spoken.

Mr, Speaker: This is an exception
today. I will allow three more hon.
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Members from his Group on another
occasion.

Shri T. B, Vittal Rao: We are very
sorry. Therefore, we are walking out.

Shri T, B. Vittal Rao and some
other Members of the Communist
Group rose in their seats.

Mr. Speaker: Order, order. The
hon. Members should know that if
against my ruling they walk out, I
will take very serious exception.

Shri T. B. Vittal Rao: You can take.

Mr. Speaker: I will not call them
hereafter.

Shri T. B. Vittal Rao: You need not.

Mr, Speaker: Order, order, 1 can-
not be threatened like this. Calling
hon. Members and maintaining the
balance of the dcbate is entirely in
my hands. I am not at all autocratic.
What I am trying to do is to distri-
bute as much time as possible. There
are a number of hon. Members. The
other day I found one hon, Member
from the Socialist Group said, “I have
not been called”. If merely as a pro-
test, because I am not able to call
every hon. Member on cvery subject,
he goes away, 1 take very serious
notice of it.

Shri T. B. Vittal Rao: You can take.

Mr. Speaker: It is an insult to the
Chair. I won't call him at all. (Inter-
ruption).

Shri T. B. Vitta] Rao: 1 will not be
cowed down by this.

Mr. Speaker: All that I can say is,
they can make representations. I am
considering every possibility. ...

Shri T. B, Vittal Rao: You have not
been considerate to my Group, the
Communist Group.

Shri C. D. Pande (Naini Tal): Is
he the Leader of the Group?

Mr. Speaker: 1 have allowed one
Member from the Group. He spoke
for twenty-five minutes. But he
wants more time. He wants
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thirty by five hundred into
eight hours. He say, “So many
minutes we must have, otherwise I
will walk out”. That should not be
the attitude. It is not as if I have
not allowed an opportunity to them.
His Group has got a right and on
every occasion I call them, not one but
two. But on some occasions it is
impossible. As the House has seen
just now, fifteen hon. Members want
to speak. But on that occasion he
says “I have not got thirty by five
hundred into eight hours, this is
exactly what I want, otherwise I shall
walk out”. Let him walk out. I want
the support of the whole House. This
is not the way.

8hri Pahadia: They are actually
tuking more time.

Shri T. B. Vittal Rao: Certainly
not.

(At thig stage Shri T. B. Vittal Rao
and some other Members left the
House).

Shri Lal Bahadur Shastri: Sir, we
are meeting  and  discussing  the
Demand of the Home Ministry under
the shadow of the sad demise of the
late Home Minister Shri G. B. Pant.
This House has paid a glorious tribute
to his memory. I need not add to
what has already been said about him
in this House and outside. There has
been cxpression of universal sorrow
throughout the country. It has been
a great national loss and a personal
bereavement to ail of us. The lesson
we have learnt from him is that there
should always be a determined cffort
to go ahead in apite of all difficulties.
And we have therefore not to feel
depressed but to go ahead in the ful-
filment of the objectives which he had
pursued, and we¢ have all to pursue
them in future in the interests of
our people.

Sir, before referriag to vortain gene.
ral and important maiters [ shall deal
with some of the points referred to
by some hon. Members during the
course of the discussions. Shri Prabhat
Kar referred to the continuation of
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section 144 in Delhi and New Delhi
for the last six or seven years. I
might inform the House that section
144 is in force in certain areas of
Delhi only, namely, the entire com-
pound of Parliament House, the vici-
nity of Rashtrapati Bhavan, the
‘Central Secretariat, Connaught Circus
and the vicinity of Chandni Chowk
area. I need not say how busy
especially the areas near Chandni
Chowk and Connaught Circus are. If
there is no prior information to the
authorities about holding meetings or
taking out processions, there might be
a good deal of confusion in the traffic
arrangements, and the normal traffic
or the people going out for shopping
etc. may bhe put to extraordinary
inconvenience. 1t is therefore neces-
sary that the authorities should get
prior information about the demons-
trations and processions, ete. As
regards Parliament House and the
Central Sccretariat I shall do no better
than what you, as Speaker, had
observed in regard to the demonstra-
tions which are held near the Parlia-
ment House. You had said, “What-
ever may be the nature of the
demonstrations, they are not to be
allowed to come within a furlong
round-about the Parliament House".
You said further, “I am interested in
seeing that the Parliament House is
safeguarded”. However, I can sav
with some confidence that there has
seldom been a complaint lodged in
regard to holding of meetings or taking
out of processions: that is, we have
not received reports that we came in
the way of holding meetings or taking
out of demonstrations by different
political parties. In fact, I can say
that Delhi is one of those cities where
demonstrations are held in very large
numbers indeed.

Shri S. M. Banerjee: This is the
capital.

Shri Lal Bahadur Shastri: Well, I
do not mind it. But there should be
no complaints that processions are
not allowed or that section 144 comes
in the way.
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Shri Surendranath Dwivedy from
Orissa said something about the tem-
porary posts in the ranks of the Delhi
Police. I may inform him—I am sorry
he is not here, but 1 may inform the
House—that the position is that there
are about 3,159 posts in existence for
three years on a long-term basis. Out
of this 2,527 will be made permanent.
I might add that I would like to look
into this further and see what more
could be done. I might also inform
the House that a direct recruit is kept
on probation for three years and a
promotee is kept on probation for two
years before confirmation. There is
no direct recruitment to the rank of
head constables, A.S.Is, and Inspectors.

Shri Vajpayece referred {o espionage
cases. In recent months there have
been five cases involving somc govern-
ment employees and private irndivi-
duals. About nine persons have been
taken into custody and of them five
have been detained under the Preven-
tive Detention Act. Investigation in
other cases is being conducted. We
have to show the utmost vigilance in
regard to this matter and do every-
thing possible to counter such activi-
tics. Proper action is being taken in
this direction and the implementation
of the security instructions is being
tightened up.

Shri L. Achaw Singh devoted most
of his time to the question pertaining
to his own detention. 1 have been
informed by the Department, and 1
have myself looked into some of the
papers and I find, that the action
taken against him was completely in
line with the procedure adopted in
such cases. But I would only like to
add that I am a bit surprised that
Shri Achaw Singh should have come
up with some kind of grievance again
in this House. He went to the highest
court of justice.

Mr. Speaker: Supreme Court?

Shri Lal Bahadur Shastri: To the
Supreme Court, and filed a writ peti-
tion and his petition was dismissed
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At least there should be some finality
in such matters.

Shri Braj Raj Singh: The Supreme
Court cannot enter into the merits.

Shri Lal Bahadur Shastri: The
question was not of merits. The merits
can only be considered by the com-
mittee which is appointed for that
purpose. But the procedure etc,
whether it has been complied with, is
a matter on which the Supreme Court
can certainly express its opinion, and
it was purely on the basis of proce-
dure that he had filed the writ peti-
tion, which was dismissed.

As regards Shri Harish Chandra
Mathur. he has referred to three or
four important matters. 1 shall deal
with only one of them just at present.
He suggestcd the appointment of a
high-powered committee to go into the
following matters:

(1) Improvement of Government
processes  and  «implifying
certain procedures;

{2) Serving the public with the
maximum of speed and
courtesy,;

Eliminating superfluous de-
partments and scctions;

(3

—

{4) Co-ordination between diffe-
rent units and institutions;

duplication  of
overlapping of

(5) Eliminating
work and
units; and

16) Cutting down of costs.

In answer to a question in the Rajya
Sabha on the 8th March, regarding a
similar proposa! for the appointment
of a commitiee, the Prime Minister
observed like this:

“No single committee can use-
fully handle all the problems of
work, simplification, organisation
and checks which are inherent in
an all-embracing examination sug-
gested in the question.”

2402 (Ai) LS-17.
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This is what the Prime Minister said:

“But I am considering whether
small internal groups cannot be
set up to make a detailed exami-
nation of selected segments of
administration which need special
attention.”

In pursuance of the above under-
taking of the Prime Minister, the
Ministries have set up internal groups
to make detailed work study of select-
ed sectors of administration.

But I am at one with Shri Mathur
in onc matter. We have had some
experience of this matter being
examined for some time past in the
Ministrics and the Ministers also
directly took interest in it. A num-
ber of Ministers prepared their own
papers and those papers werc sent
to the Cabinet for consideration. We
have discussed a number of times.
Yet, as the Prime Minister has said,
the problem was so large and so com-
plicated that it is not possible for
eithcer  the Minister or even some
Government officers to discuss it
amongst themselves and come to a
final conclusion. This matter needs
a very thorough enquiry and when I
said that I agree with Shri Mathur on
one matter it is this. I also feel that
this matter should not be left merely
to the officers to consider and come to
a conclusion. I do noy criticise; but
the officers have their own way o
working. They have followed certain
procedures during the last 50, 60, 70
or 100 years and it is nol casily possi-
ble for them to go out of that groove
and make some radical changes. At
present I might say that I have my-
self suggested this some time ago to
Government that there should be a
committee of officers. Of course,
without the officers the procedures
etc. cannot be examined. They are
masters of the subject. But thcre
should be some¢ non.official or non-
officials on that committec so that they
can bring about a fresh outlook and
approach to the subject. And, I do
not know whether it would be pos-
sible. A person who has been In
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the administration, who has got ex-
perience of the administration should
preside over it. He may be a Minis-
ter as suggested by my hon. friend
or he may be somconc eise. But,
anyhow, the non-officials who are
represented on the committee should
also have sufficient experience of
administration.

It is tru.: that non-officials who have
nol got adequate time at their dis-
posal will also not be able to do full
justice to the work., If it is thought
that Members of Parliament can work
on it, certoinly, Members of Parlia-
ment can work on it. But, they wih
have to devotle almost all their time,
It may not be pos:ible for them to
altend o other thing., 1 speak with
some experience and 1 do feel that
it is a matler which deserves our
scrious attention. Efforts should be
made both by the officers as well as
by the non-otficials to study this prob-
L'in and coms to certain decisions
which would help in bringing about
an improvement in the working of
the Administration,

As regard Shri Manaen, he referred
to Nepali being adopted as an official
language of the district of Darjeeling.
The West Bengal Legislature has not
so far adopted and of the languages in
use in that State as the official
Ianguage of the State under article
345 of the Constitution. The recogni-
tion of Nepal will come only after the
decision has been taken by the State
Government regarding the langu-
age or languages to be adopted as
the official language or language for
official business there, However, it has
to be remembered that English con-
tinues to be used both at the State
level and at the district level. If Shri
Manaen likes he can convey his views,
and also, if necessary, our views in
the matter to the West Bengal Gov-
ernment.

He also referred to the provision in
the Constitution about the Linguistic
Commissioner and it was said that the
Linguistic Commissioner should be
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entrusted with special executive fune-
tions. It is not possible to do so. But,
the late Home Minister had discus-
sed with all the Chief Ministers and
suggested to them that they should
try to give prompt attention to the
recommendations of the Commission-
er. The Commissioner can only go
and study the situation in different
areas of the different States. And, he
is expected to send his report to the
Government of India. That report is,
gencrally, considered herc in Parlia-
ment and, with the approval cf Par-
liament, we advise the State Govern-
ments to take action.

The State Governments have helped
the Linguistic Commissioner to make
the necessary enquiries. There has
been no difficulty in that. But. it has
often been said in this House that those
recommendatiens are not being imple-
mented fully or expeditiously by the
State Governments,

Recently, on our late Home Minis-
ter's advice, a circular was also issued
to the State Governments requesting
them that the recommendations of
the Commissioner should always be
considered at a higher level in the
States; that consideration should not
start from the lowest rung of the ad-
ministration. We would like to pursue
the matter and see that the recom-
mendations made by the Linguistic
Commissioner are implemented and
given effect to.

Shri Naval Prabhakar mentioned
specially the inadequa® provision for
Harijan welfare for Delhi in the
Third Five Year Plan. I am merely
referring to Delhi because he men-
tioned Delhi. And, I would like to
tell him that his information does
not seem to be quite correct. The
total provision in the Second Plan
was Rs, 19'56 lakhs which has been
increased to Rs. 38-55 lakhs, Rs. 23-38
lakhs for direct expenditure and
Rs. 15 lakhs for loans. There is thus
an increase of 74 per cent over the
figures of the Second Plan,
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Shri Thimmaiah has referred to
several matters concerning the Hari-
jans and the aid and help that should
be given to them. I entirely agree
with him and I can only say that we
will try to hear in mind what he has
said and what others have said. There
are certain limitations of course., Sub-
ject to financial limitations, we will
do it. Of course, it is the State Gov-
ernments,  mestly,  which  have to
carry out the pregrammes. Within
those limitations, the Government  of
India will try to do its best to help
the Scheduled Castes and Tribes. He
mentioned about  industrial training
and I weleome that idea. T think we
should dr much more than what we
have done so far in that repard.

The Maharani of Gwalior referred
to obscene literature and the publica-
tion of mapgazines ecte. not in English
but especially in regional languages
and she sal@ that it was on the in-
crease.  Fortunately or unfortunately,
I had not got much time to see or go
through them. I was told by no less
& person than the Deputy Home Min-
ister that this Titerature was heing
sold in the open markets in Connaught
Place and other places. As I said, I
do not get time even to go (o Con-
naught Place and so I have no per-
sonal experience,

An. Hon. Member: Ycu are immune
to all these things!

Mr. Speaker: He wanted young men
to be prevented.

Shri Lal Bahadur Shastri: Older
people, I believe you think, are per-
mitted to read them? Undoubtedly,
Sir, it is a matter which should be
given some thought. But the point is
that it is not so easy to take action and
I would suggest to the Deputy Min-
ister hersel? t6 Five attention this
and see what action could be taken
to reduce this sort of thing .

8hri S M. Banerjee: May I interrupt
the hon. Minister, Sir?

Some Hon. Member: No.. . (In-

terruptions.)
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Mr. Speaker: I will allow him to put
a question at the end.

Shri Lal Bahadur Shastri: Shri
Frank Anthony referred to the grant
being given to Anglo-Indian school
and he laid emphasis on the indigent
grant being continued to Anglo-
Indians. Our late Home Minister took
a special interest in this matter and
while the Chief Ministers were here
somc time back in Delhi he held a
meeling and discussed some matters
and then he mentioned about this
also. Recently, he also wrote to the
Chief Ministers. Is it true that there
15 same difficulty and  some  States
have objected to it because they say
that there is some constitutional diffi-
culty about the grant being given to
Anglo-Indian students—indigent grant
cr for educational purpose. Buy it is
a matter which could be, I think, con-
sidered by the State Governments and
nueeessary action could be taken, In
reply to that letter some of the State
Governments have already agreed that
thev will continue this indigent grant
and I can only assure him that we
will take up this matter with the other
States further. 1 do hope that the
other State Governments, afler discus-
sions, will also agree.

Shri Prakash Vir Shastri said
something about Kashmir and about
its, administration. I dn not want to
say much on that. The hon. Mem-
pber, Shri Tarig has replied to some
of the points raised by him. There are
of course deficiencies and shortcom-
ings everywhere. Jammu and Kash-
mir is not an exception. He can go
to any State and find that there are
shert comings and deficiencies.  But
to know what progress Kashmir has
made, the best thing would be to go
to Kashmir and one should see things
for oneself. I went to Kashmir after
a long time, after abcut five years. [
was really surprised to sec the pro-
gress made in different directlona.
Whether it is cottage industiries or em-
poria or production of food or other
development of forests, ctc. all these
activities are going ahead rapidly. I
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am surprised that Kashmir Govern-
ernment should also take a keen inter-
est in the development of industry.
In a way, from the communications
point of view, it is not very convenient
to have big factories in Kashmir; yet
the Kashmir Government is very par-
ticular of setting up industries for
cement and pig iron. It is not, there-
fore, quite fair to suggest that the
money spent there is wasted or is not
properly utilised.

There are now some general mat-
ters. About the Union Territories.
This matter, I know, Is troubling the
minds of f{riends, especiallv from
Manipur, Tripura and Himachal. Dur-
ing the last fortnight or so, I have
tried to look into the rclevant papers
and sec what the Home Ministry has
to advise about it. I personally feel
that the people there d> want powers
to be delegated to them for almost
running the administration of their
area on their cwn. Tha! is a justifi-
ed fecling. Already there are Terri-
torial Councils and there are mem-
bers in them. Certain  departments,
etc. have been put under their charge.
So, what they want is that it should
be further extended. In fact Pantji
himself met deputationisis ©6f these
areas and he was thinking in terms of
making a change and delegaling more
powcers to them. 1 cannrt say at the
present moment exactly as to what
we propose to do. But personally
speaking, I fecl that it :5 better not
to take half-hearted =sleps or hall-
hearted measures. It is botter to dele-
gate whatever powers we want to at
a stretch and allow the representatives
of the people to run their own Gov-
ernment,

Shri C. K. Nair: What about Delhij?

Shri Lal Bahadur Shastri: The only
point that is to be considered is this.
I do not want that smal! States like
Tripura or Himachal Pradosh or Mani-
pur should become the haitle grounds
of the diffcrent pclitical parties and
groups. If the people there want
democratic form of administration,
they must also take the responsibility
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and see that the administration would
be run smoothly and that there would
be no group or party politics working
all the time. I know it can be said that
this kind of grouping is there in other
bigger States also but the bigger
States have so many other avenues.
They can do so much for the develop-
ment of their States; their resources
are very good. Even if they fight,
things are carried on and work pro-
ceeds, But in these small States, it
will become simply impoassible if thoze
who want {o run the administration
fight among themselves and create
difficulties for the State and the people
of the State. I think that Parliament
will agree with me when T say that
there should be certain checks. We
may delegate powers with certain
cheeks which should be provided in
order to put a stop and check this
kind of activity hich may come in the
way of planning and administration in
those arcas. I have merely, Sir, given
an ocxpression te my feelings. This
matter will have to be gene into very
carcfully and examined thoroughly by
the Home Ministry and the final deci-
sion taken by the Governmont of India,
But I would surely like tc tell the
House that whatever decis‘on we take
it will have to be taken much before
the forthcoming electionz. So we will
try to take a decision ir this matter
much before the forthcomirn.g elections.

Shri C, K. Nair: What ahout Delhi?

Shri K. N. Pande (Hata): Declhi is
also included in that.

Shri Lal Bahadur Shactri: Sir, for
Delhi the big Parliamcnt is sitting
here.

Shri C. K. Nair: Tha! iz our mis-
fortune, because Parliamont has  no
time to pay attenticn to the local ad-
ministration,

Shri D. C. Sharma: It is our mis-

fortune that you have put this quei-
tion,
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Shri Lal Bahadur Shastri: Well, of
course, we will consider about Delhi
also. But I might mke 1t clear, so far
as I can think of, just at present, 1
would like to keep Delhi in g differ-
ent category. I can only say that
much. I do not think it can be placed
in the same category as Himachal Pra-
desh, Manipur or Tripura.

Now, the question of services and
their training etc. was raised both by
Shri Mathur and also the Maharani
of Gwalior. I might only say that I
agree with what Shri Mathur says,
that the services have to change their
outlook and approach in the existing
context and in the kind of work that
Government has to do in future, For-
merly the position was lifTerent, and
law and order was their main respon-
sibility. But now a much higher
priority is being given to develop-
mental work, to the development of
agriculture or industries 2¢ other kind
of social and educationa! work. So the
services have to fully rcalise thal they
mu -t funclion in a way v hich wili help
the execution of the policies of Gov-
ernment fully and satisfactorily.

The services are now Leing given a
special training. I shall rcfer to tha
new course which we have adopted
for them in the Indian Administrative
Institution at Mussorie, There have
been training institutions so far for
IAS and for the IPS officers. But the
new institution which has bcen open-
ed at Mussorie and is under the charge
of the Home Ministry ;s a new insti-
tution of its kind and there a differ-
ent course has been prescribed. There
are two main distinctions of this insti-
tution as compared to other training
institutions, Firstly, this instifution
gives the necessary national back-
ground of our country to the officcrs.
They are also given a full idea of what
the policies of Governmant are, what
are their programmes and what are
their activities under the different
Plans. Besides that—in fact, I was
looking into the papers and I found--
the officers are also educcted as to
what Gandhiji used to say what his
policies and programmes were. I
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know we are far away {rom what
Gandhiji said or from what he wanted
us to be, but still the base of al. our
activities is mainly Gandaiji's ideas
and Gandhiji's programmes,

Acharya Kripalani: Who are their
guides? Are they senior officers or
anybody else?

Shri Lal Bahadur Shastri: Well,
senior officers have to be {old as to
what his ideas were, bezause it is true
we are apt to forget and the younger
generation is apt to forget more the
background of our national history
and what our leader had taught. 1
myself did not know that it was one
of the subjects on which the oflicers
were being given somc¢ inforaation er
some education. I, therefcre, person-
ally feel that this is good n a way.
How they function is o separate rues-
tion, Well, as I said, if shoricon.ings
are merely to be seen, shortcomings
rre everywhere, amengst us alse and
also amongst the officers  So :he whole
approach there is different, and it is
not only one servien—the (AS-.-who
are bheing taught. The imporfant lac-
tor is that all the s2cvices are bemng
trained in the same i~stitution. Differ-
ent services have their own training
organisations or training arrange-
ments, but in this institution all of
them meet and it is good that thewv
meet and have common discussions, In
that way they can also understand
how they can work in Tuiwre in a
more co-ordinated manner.

Shri Mathur said that theie shouid
be referesher courses for officers who
had been in service for some time past.
We have already drawn up our
scheme and it ha3 been decided to hold
refresher courses for officers who nac
been in services for tho 'ast ter or
fifteen years. Besides that, it has also
been decide to hold seminars of
senior officers,

Ar regards the question of relat:on-
ship between the emnloyces and Guv-
ernment, T need not rey how import-
and it is that the relationrhip between
the two should be as good and as
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peaceful as possible. I would special-
ly refer to two points, Much has been
said about the lmst strike, But the
point to consider is whether there
should be a ban on striks. As far
as I know, sometime back it was agreed
to by the different labour crganica-
tions that strikes of Government em-
ployees should be banned or stopped.
Then it was suggested by Govern-
ment that we can think in terms as (o
how to settle the major dizputes. Gov-
ernment was also considering whether
there could be some king of arbitra-
tion for resolving the issues ultimate-
ly. Suppose the discussions go on
and there is no vnd to the dispule,
then, there should be some kind of
arbitration, Governreent had so a1
never agreed to this kind of or any
kind of, arbitration because it was felt
that the Government is the final autho-
rity to decide mat'cvs  tuncerning
ihese things. But the Jlate Home
Minister and the Labour Minister dis-
cussed this mattes amsngst themsoives.
and this matter was also discussed at
higher levels, and ‘t wis felt that cven
the question of arbitratican <ou'd be
considered. But ihe orly point that
now remains s wheti.er the workers
would be willing to accept some kind
of ban on strikes nltngeiher, that s,
a strike in no case. If that is agrced
to, then that kind of arbitratics which
will give satisfaction to the workers
may also be agrecqd tr- by the Govern-
ment. I am informed that there is
some difference o! opininn or change
or shift in views i- regard (o tkis mat-
ter in so far as labiur orgunisslions
are concerned. However, I shall not
go into the details. I merely wanted
to say that this matter is urder active
consideration of Goaverament and we
will try to pursue it and come to some
conclusion as early as possible.

There is anothe~ mxrtt:s ir regard
to strikes of whichr T taik-d just ncw.
The important point is that a strike
should be prevented; it is better to
prevent it, to take nreventive  mees-
sures, so that ‘het sciluaticen Génes not
arise. For that, the House will re-
member that the Pay Commission had
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made a recommendation, namely, the
formation of Whitley Councils more
or less on the United Kingdom pattern,
This matter has also been examined
by Government, and in fact, the Home
Ministry has prepared a full scheme
on that. On the Whitley Council will
be represented both the labour repre-
sentatives as also the Government offi-
cers. But the representation of the
workers would be much larger than
that of the Government. Of course the
idea of Whitely Councils is to discuss
and thrash out matters amicably and
come to agreed conclusions. So, this
question of Whitley Councils is also,
as I said, being actively considered
and I hope if the Whitley Councils—
or we may give it a different name—
function well and satisfactorily, the
situation for going on strikes may not
arise at all.

Shri Harish Chandra Mathur zaid
that those who are employed in the
public undertakings should be allew-
ed to take part in politics or to take
part in parliamentary activities or
political  activities;-—I am not quite
clear—about it. But he said some-
thing »n these lines.

Shri Harish Chandra  Mathur: 1
only :aid that it should be considered
in view of our enlarging public sec-
tor.

Shri Lal Bahadur Shastri: In view
of the enlarging public sector, he
says it should be considercd—whether
the officers of the public undertakings
should be allowed to take part in
politics or not. These public under-
takings are of course corporations, but
they are financed wholly by the Gov-
ernment and they are respénsible to
Parliament and of courfe to the Gov-
ernment or the Ministry concerned. I
do not think that at the present
moment this matter should receive our
attention. 1 feel that at present our
democracy is a nascent democracy.
We arc in the very initial stages of
building up good conventions and
good traditions, and it would be, to
my mind, suicidal if the officers either
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of the Government or of the public
sector undertakings, are allowed to
take part in politics, I say so because,
firstly, it is absolutely imporiant that
our officers should devote themselves
wholly and solely to the work which
has been entrusted to them. They
cannot, to my mind, find & single
moment for anything else if they are
serious about their work. Secc;ndly,
it is necessary that they have to build
up the vounger people to take their
place. I also feel that some kind of
tradition—some convention—has to be
built up as to what should be the
relationship between the polilicians or
the members of the legislatures and
the officers. It is a very.ticklish mat-
ter. and it must be said that we have
not been able to find a satisfactory
solution fo rthe same. Yet, one thing
should, as far as possible, be made
clear, and 1 think there is a general
agrecment also on that, namely, the
officers should generally, of course.
know the mind of the Government
and the policies enunciated cither in
Parliament, or after approval of Par-
liament, by the Goverrment itself.
Huving known the policies the officers
shculd be given as much scope 8s
possible to implement them in the
way that they think best. If there is
day-to-day interferencc I the admin-
istration, it is not good either for the
officers or for those people wHo are
really cncerned, So, it is necessary
that the officers should keep aloof
from politics or any kind of political
work. Shri Harish Chandra Mathur
said, “How will the officers change?
They are doing their work in their
own way and they must conform to
our policies”. The policy is there, of
course; but, if the House would per-
mit me to say so, if the parties think
that the officers must work according
to their wishes or according to their
dictates and if there is too much inter-
mingling, 1 do not know wha{ its re-
sult would be, Therefore, what will
happen is, if the parties would like to
dominate, the bosses of the parties
will dominate and the Officers w.l] be-
come demoralsed. If the officers are
left alone, they will only thing their
own prestige and power and ignore
the interests of the peopl~. There-
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fore, the present conventions or the
present arrangements, to my mind,
are satisfactory. I am told—I do not
know—that even in thé United States,
where formerly there used to be a
wholesale change in the Secretariat
services when the parties changed,
now, it is being cut only by about
half. So, for the time being, I think
the United Kingdom pattern for our
country is good and we should fry to
stick to it. But this does not mean that
the officers should not chunge or
should not change the method of their
work.

1 have been a humble worker all my
life. and still 1 am in that happy posi-
tion of meeting cach and every work-
er. 1 know the treatment that s
often incted Dut to workers by our
officers. 1 do not say that everytime
our worker is right or correct. He
may commit or make mistakes. But I
can with some experience say—I1 am
not merely talking of the CorgfTess
Party and I am talking of workers of
every party—and I feel that the sym-
pathy or the svmpathetic approach
that those workers should get is not
gnerally made available. When I
speak of officers being not interfered
with, I must lay emphasis on the fact
thay the officers have also to give up
the kind of fecling that they might
have in their minds, because they have
always been dealing with people of the
upper strata. A man from the
field or the factory is not
not able to create an impression on
them. So, this distinction or discrimi-
nation has to be done away with.
Especially in developmental work, it
is absolutely essential that there should
pe full co-ordination and co-operation
between officials and non-officials.

16 hrs

I would also like to mention one
ather matter if you permit me to take
a few more minutes, What is impor-
tant, specially as you were also good
enough to mention just now. Our
officers are undoubtedly very able
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people. But I want to lay greater
stress on hard work and integrity, To
my mind, officers should be above
doubt and above suspicion, When I
say that, I do not forget that Ministers
have equally to be above suspicion.
But today the Ministers are elected by
the people and their activities are
always before the eyes of the people,
before lakhs and crores of people.
There is a searchlight thrown at them
all the time. But I might say that the
officers are not placed in that position.
Their activities and line of work are
not always known to the people,
whereas we are, as 1 said, completely
exposed. In fact, we should be,
because it is for the people to select
their representatives and know how
we funclion and whether we are
working rightly and correcfly. It
good . . .

Acharya Kripalani: Not sufficiently
exposed.

Shri Lal Bahadur Shastri: If there
is any dearth of that, of course,
Kripalaniji never forgives anybody,
even, if he will permit me to say so,
his wife, who is now a Minister. As
1 said, in the case of officers, ability is
undoubtedly needed and it is neces-
sary. Ability is  there profusely
amongst our officers. Our officers are
the best products of our universities.
The average gbility of our officers is
much higher, but es I said, what is
needed is the confidence of the people
in them. 1 must say that generally, of
course, our standards in the Govern-
ment of India are very high. Yet, it
is neccssary that we should look into
the rules and procedures, etc. about
taking action against those officers
regarding whom we receive com-
plaints. The present rules and proce-
dures are very cumbersome and com-
plicated. Even if a person is more or
less considered to be  guility,
it is not easily possible to dispose of
his case quickly and inflict any kind of
punishment. So, I think it should be
examincd. Of course, we have to be
fai: and give full justice to the person
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against whom complaints are made.
But when it is found that the com-
plaints are correct, the procedure
should not come in the way. Delays
should not come in the way of giving
the necessary punishment to the
person concerned.

Lastly, I was talking of integrity,
character, etc. But maintenance of
national integrity is absolutely impor-
tant, They are fissiparous tendenceies
seen almost in every direction.
Whether it is language or whether it
is a small question of a boundary or
border between two States or whether
it is communal or caste consideralion,
a number of things are coming up
which are weakening the strength of
our people. So, it is necessary that
the Parliament as well as the Govern-
ment should give careful thought to
this matter.

Recently therg hag been very tragie
incidents at Jal:alpur, Saugor, ete., and
it  has undoubtedly  created  great
uneasiness amongst the minorities and
they have suffered severe losses also.
I am glad that on the whole almost
every section of this House hes con-
demned it. I do not say theT® is no
communal feeling amongst the mino-
ritics, but the responsibility of the
majority community should not be
ignored. Our responsibility is utmost
in this matter. If anything happens,
the majority must see to it, must think
and devise ways and means, to prevent
any such occurrence in future. How to
do it, they have to consider; it is their
main responsibility,

I might mention regarding one or
two matters about which Maulana
Hifzur Rahman specially made refer-
ence. I want to clear up two things.
Firs Iy, he said one Judge has been
appointed in the Commission. Tt has
been done before also. Recently, there
is the example of the Commission
which was appointed in Assam for
making en inquiry; only one Judge
was appointed on that committee.



8029 Demands

Secondly, I am surprised that he
said that the power of “requiring the
discovery and production of any docu-
ment” has not been given to the
Judge., I do mot know how that can
be said, because the powers of the
Commission are cleraly mentioned
here:

“The Commission shall have the
powers of a civil court while trying
a suit under the Code of Civil
Procedure, 1908 in respect of the
following matters, namely—"

Certain matters have been enumerated,
out of which one is:

“requiring the discovery and
production of any document,
receiving ecvidence on affidavits,
requisitioning any public record
or copy thereof from any court or
office, issuing commissions for the
examination of witnesseg or docu-
ments . . ."

These powers are given 1o the Com-
mirsion automatically, There is somg
misunderstanding on the part of
Maulana Hifzur Rahman and perhaps
Dr. Sushila Nayar also.

The question of language had also
become a very complicated affair.
It seem: that on the language issue
strong feelings are roused and they
cut across political parties also, In
Assam it was quite obvious. The all-
India parties acted in a different way
and the State parties did as they
thought best. That is the position on
the question of language, even though
I do not think it is generally acknow-
ledged. On this point, Master Tara
Singh has mentioned about the Sikh
State. Punjabi Suba 1is g different
mattier, fut when you read his sta‘e-
ments, you will find that he mentions
about a Sikh State in which there will
be a majority of Sikhs. These are
disintcgrating forces and we musgt
consider as to how we can prevent
them or check them. I personally feel
that it is not entirely the responsibility
of the Government to check and pre-
vent them When I say s0, I am not
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shirking the responsibilities of the
Government. It is the main responsi-
bility, the chief responsibility of the
Government, but it is also the respon-
sibility of each and every citizen of
this country. In fact, I have been.
thinking within myself that we should
try to prepare the necessary public
opinion and that the proper climate
has to be created in which we should
think more in terms of the country as
a whole, than in terms of our own
State. I need not remind the House
that before 1947 everyone of wus
thought in termes of India first and our
provinces afterwards. Now we think
of our own State first, our own people
first, our own language first and the
whole country afterwards. It is very
tragic indeed. Ag I said, I was think-
ing within myself how to build up the
necessary public opinion, and I feel
sometimes—I will have to concretise
it—that we should have some kind of
conference under the leadership of the
Prime Minister, not only of the politi-
cal parties but of people or leaders of
people from every walk of life, from
every profession doctors, lawyers,
businessmen, workers and leaders of
poli ical parties—and that we must sit
down and think as to how far we can
go in these matters. If it is at the
cost of the country, well, we cannot
afford to think in terms of States or
our own pecople or our own province.
As I said, it will have to be concretised
as to what are the matters to be refer-
red to this conference. It will have to
be carefully thought out as to what
are the matters to be discussed there.
Bu!, it is necessary that at least leaders
of the people in different walks of life
should make some commitment at
some place. They should come out
clearly with their views and opinions.
This kind of conference or meeting
would be, I feel, surely helpful and
may help in building up the necessary
climate and jtmosphere,

I would like to say a few words as
to what the Government have to do
about that. In there matters, especi-
ally the communal troubles and also
major kind of crimes, we have not so
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1;} used the Preventive Detention Act.
Why not we take action under that?
1 feel the time has come when it is
essential that those people who pro-
mote these communal feelings or
troubles, or those people who insti-
gate others for different kinds of
quarrels or fights, they should be
hauled up first. No doubt, we have to
take action afterwards But it is much
better to prevent it than to take action
afterwards. I feel and I hope that 1
have got the approval of the House if
action ig taken under the Preventive
Detention Act against anti-social ele-
ments and also against those who pro-
mote troubles. Of course, I would like
to assure the House that when such
people are hauled up or when a list of
such people is prepared, the utmost
caree will have to be taken. The list
will not be passed merely by the
Police Department, bu' all the magis-
tracy, the police and the higher
officers, each and evervone of them,
will have to share the responsibility
and the burden. The list of names will
have o be very carefully scrutinised.

1 know that s=ometimes mistakes
might be made. Therefore T sayv that
we must avoid mistikes because egven
if there is one¢ mistake, ‘he Govern-
ment of the authorities will be accused.
Therefore great care has to be taken
in this matter. Bul I do think that
same firm and bold action is called for.

I shall not take more time of the
House. I am thankful to the House
for the kind sentiments that they have
expressed. I do hope that I shall get
their full support.

Mr. Speaker: Should I put any of
the cut motiong specially to the vote
of the House? None. Them I will put
all of them together to the vote of the
House.

The cut motions were put and
negatived,

Mr, Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
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the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1962, in respect of
the heads of demands entered in
the second column thereof apainst
Demands Nos. 46 to 60 and 125
relating to the Ministry of Home
Affairs.”

The Motion was adopted.

[The motiomyg for Demands for Grants

which were adoupted by the House
are reproduced below--Ed. )]

Demanp No. 46—MiINISTRY oF Home
AFFAIRS

“That ,; sum not exceeding
Rs. 3.22,46,000 be granted be the
Prezident to comple'e the sum
necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1962, in respect
of ‘Ministry of Home Affairs'.”

DEmanDp No. 47—CABINET

“That g sum not exceeding
Rs. 34,14,000 be granted to the
President to compleie the sum
necessary to defray the charges
which will come in cource of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Cabinet".”

DeEmanp No. 48—ZonaL CouncrL

“That g sum not exceeding
Res. 223,000 be granted to the
President to comple'e the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1962, in respect
of ‘Zonal Councils'.”
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DemAND No, 49—ADMINISTRATION OF Demano No 54—DELm

JUSTICE

“That g sum not exceeding
Rs. 2.25000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in Fespect
of ‘Administration of Justice’.”

Demanp No. 50—PoLice

“That g sum not exceeding
Rs. 6,50,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the ycar ¢nding the
31st day of March. 1962, in Fespect
of ‘Police’.”

DemaND No. 51—CENsus

“That 5z sum not cxceeding
Rs. 3,06.19.000 be granted ‘o the
President to complele the sum
necessary to defray the charpes
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect

LR1

of ‘Census’.
DEmanp No 51—StaTIistics

“That z sum not exceeding
Rs. 1,44.32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Statistics”.”

Demanp No, 53—Prive PURSES AND

ALLOWANCES OF INDIAN RULERS

“That g sum not exceeding
Rs. 3.91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Privy Purseg and Allowances
of Indian Rulers'.”

“That g sum not exceeding
Rs. 13,60,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Delhi'”

DeEmAND No 55—HIMACHAL PRADESH

“That g sum not exceeding
Rs. 8,70,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1962, in respect
of ‘Himichal Pradesh'"”

Demanp  No. 56— ANDAMAN AND

Nicopar ISLANDS

“That 5 sum not exceeding
Rs. 2.73,14.000 be granted to the
President to complete,  the sum
necessary to defray the charpes
which will come in course of pay-
ment during the year cnding the
31st day of March, 1962, in respect
of ‘Andaman and Nicobar

LT

Islands’.

Demanp No. 57—MaNIPUR

“That g sum not exceeding
Rs 3,66,17,000 be granted 1o the
President to comple.e the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Manipur'.”

Demanp No, 58—TRrPURA

“That a sum not exceeding
Rs. 57461000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 31st day of March,
1962, in respect of *Tripura'.”
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DemaND No. 58—Laccabive, MINICOY the Table the numbers of the cut
AND AMINDIVI ISLANDS motions which they desire 1o move.
Normally all hon. Members will be

“That a sum not exceeding allowed 15 minutes except in the
Rs. 2514000 be granted to case of leaders of groups who will be

the President to complete the allowed some more time,
sum necessary to defray the
charges which wil] come in course
ef payment during the year
ending the 3l1st day of March,
1962, in respect of ‘Laccadive,

Demanp No. 97—MINISTRY OF WORKS,.
Housmc AND SupPLY

Mr. Speaker: Motion moved:

Minicoy, and Amindivi Islands".” “That a sum not exceeding
Rs. 59,653,000 be granted to
Demanp No. 60—MISCELLANEOUS the President to complete the
DEPARTMENTS AND EXPENDITURE sum necessary to defray the
UNDER THE MinNisTRY oF HomEe charges which wil] come in course
AFFAIRS of payment durlng the year
) ending -the 31st day of March,
‘That a sum not exceeding 1962, in respect of ‘Ministry of
Rs. 63,89,000 be granted to Works, Housing and Supply'.”
the President to complete the
sum necessary to defray the Demanp No, 98—SUPPLIES
charges which will come in course
of payment during the year Mr. Speaker; Motion moved:
ending the 31st day of March, “That a sum not exceeding
1962, in respect of ‘Miscellaneous Rs. 2.82,84,000 be granted to
Departments  and -Expenditure the President to complete the
under the Ministry of Home sum neeessary to defray the
Affairs’, charges which wil] come in course

of payment during the year
ending the 3l1st day of March,
1962, in respect of ‘Supplies’.”

Demanp No. 125—CapriTaL QUTLAY
ofF THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding

Rs,  84,63,000 be grantcd to Demanp No. 99—OTHER CIvVIL

the President to complete the Works

sum neccssary to defray the

charges which wil] come in course

of payment during the year “Th .
. at a sum not exceeding

endmg_ the 3Ist day o‘f March, Rs. 30,46,40000 be granted to

1962‘ rmthrespig_t .Oft Cap;talHOut-— the President to complete the

ay o ¢ mistry o ome sum nccessary to defray the

Mr. Speaker: Motion moved:

Aftairs’ charges which wil] come in course
— of payment during the year
16.17 hrs ending the 3lst day of March,
1962, in respect of ‘Other Civil
MinISTRY OF WORKS, HOUSING AND Works'.”
SuPPLY

Demanp No, 100—STATIONERY AND
Mr. Speaker: The House will now PrINTING

take up the Demands for Grants in Mr. Speaker: Moti moved:
respect of the Ministry of Works, peaker: tion

Housing and Supply. I have already “That a sum not exceeding
indicated that hon, Members who are Rs. 8,19,11000 be granted to
present here and who have given the President to complete the

cut motions wil] kindly pass on to sum necessary to defray the
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charges which wil] come in course
of payment during the year
ending the 3l1st day of March,
1962, in respect of ‘Stationery and
Printing.”

Demanp No. 101—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF WORKS,

HoOUSING AND SUPPLY

‘Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6091000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 31st day of March,
1962, in respect of ‘Miscellaneous
Departments and  Expenditure
under the Ministry of Works,

LI

Housing and Supply’.

Demanp No, 138—DeLH1 CAPITAL
OUTLAY

Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 11,19,52,000 be granted to
the President to  complete  the
sum necessary  to  defray the
charges which wil] come in course
of payment during the year
ending the 3lst day of March,
1962, in respect of ‘Delhi Capital
Outlay".”

Demanp No. 139—CapitaL  OUTLAY
onN BurILpiNes

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 8,88,25000 be granted to
the President to complete the
sum neccessary to defray the
charges which wil] come in course
of payment during the year
ending the 3lst day of March,
1962, in respect of ‘Capita] Outlay
on Buildings'"
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DoMaND No. 140—OTHER CAPITAL
OuTLAY oFr THE MINISTRY oOF
Works, HousInG AND SurPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,17,21,000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 3l1st day of March,
1962, in respect of ‘Other Capital
Outlay of the Ministry of Works,

LR

Housing and Supply'.

Shri Tangamani (Madurai): Mr.
Speaker, Sir, I wish to move my cut
motions Nos. 1130 to 1162, 1050
to 1067 and 1086 to 1097. In all they
are about 63 cut motions. My rea-
sons for giving a large number of
cut motions is this. It is one of the
important Ministries next only to
the Ministry of Home  Affairs. It
deals with several matters  vital to
the development of our country. Be-
sides, almost all the Ministries are
in some way or the other linked with
this Ministry inasmuch as several
construction works are undcrtaken
on their behalf.

We are also voling Rs, 6483 crores
of which for supplies it is Rs, 2°82
crores, for construction works jt is
Rs. 30'46 crores and for stlationery
and printing it is Rs. 819 crores—all
expenses mel from revenue. That is
why, although I may not be able to
touch upon al] the points, 1 want to
bring to the notice of this House
through these cut motions the several
jssues that arc facing the country
through this Ministry. It is only
se'dom that the Ministry comes be-
fore us, except on an occasion like
this and during Question Hour—be-
cause not many pieces of legislation
arc brought before this House by this
Ministry. Once in a ycar the
Demands are discussed. That is why
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[Shri Tangamani.]
I expect that some of the points
which mysclf and other hon. Mem-
bers of the House would be raising
will be given due consideration by
the hon. Minister,

Now I shal] deal with certain as-
pects of housing and other incidental
matters. The Sccond Plan is now
coming to a close and the Third Plan
will be starting officially from  the

1st April, 1961. It may be worth
while taking stock of the pregress
made in the matter of housing

schemes. We have been told that out
of Rs, 84 crores in the Plun alloca-
tion, Rs. 70.60 crores have been spent
as on 22nd March, 1961. As against
the physical target of 1.83,665 houses,
the number of houses completed upto
31st December 1960, is 1,20,343. In the
maiter of plantation labour housing
scheme, the amount ullocated  was
Rs. 5067 lakhs.

The amount which has been spent
up to the end of last year is Rs. 13-87
lakhs. 1 want to make pointed re-
ference to this. Either we scrap the
scheme, or we see that at least a
part of it is spent and the planters
are made to utilise the sum that has
been provided for them. This shows
lack of response on their part. The
House should know how far the
plantation labour is provided with
housing in Assam, West Bengal,
Tamilnad, Kerala and Mysore which
are the plantation areas.

Regarding the subsidised industrial
housing, the Plan allocation was
Rs. 29 crores which was reduced to
Rs, 23°77 crores. We find that Kerala
has utilised only Rs. 11} lakhs out of
Rs. 51 lakhs, and Madras Rs. 90-42
lakhs, though the allocation was only
Rs. 85°20 lakhs. The houses com-
pleted in all the States is 44,834, that
is less than 50,000 at the the rate of
10,000 houies per year. Here too the
response of the employers has been
very poor.
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In reply to Starred Question 420
answered in the Rajya Sabha on
24-8-1960 it was stated:

“From the time when this
scheme was inaugurated in Sept-
ember, 1952 1,21,340 houses have
been sanctioned of which 87,071
hiave been completed. Roughly
speaking, about 84 per cent has
been constructed by State Gov-
ernments, 15 per cent by emplo-
yvers and 1 per cent by workers’
cooperatives.”

Successive Housing Ministers’ Con-
ference considered this, but with no
success.  The recent Conference held
in December 1960 at Udaipur also dis-
cussed this, but in vain, I have been
saying in the past—and I want 1o
repeat it—that suitable legislation for
industrial housing = urgently called
for. Another point is, in the case of
co—-operative housing where the wor-
kers themselves underiake  these
Cooperative  housing schemes, the
much-needed steel and cement must
be made available. On these there
should be top priority. Thuatl is a
request which I would like to make
on the floor of the House on behalf
of industrial labour who are at least
doing their utmost.

14.25 hrs,
[Mr. Deputy-SreEakKer in the Chair.]

The slum clearance is lagging be-
hind schedule and I want to know
the progress made in the six cities
notified in the Sen Committee’s Re-
port. I also want to know why no
attempt has been made to increase
allocation from Rs. 12°99 crores to
Rs. 20 crores, as originally fixed.
Has only Rs. 10 crores been spent
so far? In village housing, except in
U. P. al] the other States are lagging
behind. More money should be pro-
vided under the Rental Housing
scheme for State Government em-
ployees. The amount drawn during
the Plan period is only Rs. 6'73 crores,
I have mentioned all these points in
my cut motions 1141 to 1144. Before
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concluding this particular aspect of
the question I would like to know
whether Government has now arriv-
ed at a firm figure about the housing
schemes, and the allecation for the
different schemes, particular for the
industrial housing scheme,

The next point I would like to
refer to is the question of CPWD.
This is the biggest wing of the
Ministry. The CPWD has construet-
ed many big offices and buildings.
The National Buildings Construction
Corporation must be given big cons-
truction works on its own, and not
hand it over to sub-contractors. Here
I would like to make certain sugpges-
tions speedily for want of time. Ad-
ditions, alterations and annual repairs
should be done departmentally by
the work—charged staff and should
neither be given on contract nor  be
done by workers on muster roll. Con-
tract system breeds corruption and
hence it must be put an end to with
a firm hand. In reply to Starred
Question No. 267 answered on 9-8-1960
it was stated: “Overpayments of
Rs. 2076514 were provisionally as-
sessed by th¢ Chief Technica] Exa-
miner's Qrganisation as recoverable
from the contractors during the period
1957—1959.” Such instances have also
been referred to in great detail in the
Public Accounts Committee’s Reports
Nos. 25 and 34. I do not wish to go
into details. 1 would like to know
what the present position is, and how
much has been recovered.

Here, 1 want to make a suggestion
for the consideration of the hon. Min-
ister, At present, the Chief Techni-
cal Examiner’s Organisation under-
takes the checking up after the cons-
truction is over. I submit that check-
ing up must be done bgfore the
construction is complete.

About vigilance, probably, the Min-
istry will know more than what we
do. 1 have received reports that
those who constitute this Vigilance
Department, or at least some of them
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arec people against whom there have
been serious charges. I shall leave it
at that. I want the Ministry to look
into this matter also,

Regurding efficiency, 1 must 458Y
that 1t is very low. Although I speak
for labour, I must submit that effici-
ency is low for reasons which I shall
present cite. They are as follows.
First of all, a complcte reorganisation
of the Department is required. 1 re-
Jquest that my suggestions may be
considered.  The top-heavy adminis-
tration is increasing; there are six
additional chief inspectors instead of
the usual four The Department should
be reorgamised on the basis of zones
or regions. Al Central Government
works in a particular zone should be
under the charge of the superintend-
mpg engineer.  The zone may consist
of one State or more than one State,
according to the workioad. The e¢le-
trical works shoulg be under  the
Electrical  Superintending  Engineer.
The functional formation of divisions
and circles leads to waslages
and incfliciency, Further, engi-
necrs  should be entrusted with
more engineering work, This  has
becen the subject-matter of a1 com-
plaint which has been made by seve-
ral speakers in the past, and I believe
that c¢ven the hon.  Prime Minister
had occasion to mention this. Let
the enginecers have less of administra=
tive work.

For stores, at least, let there be a
separate stores officer, and let not an
engineer be asked to Jook after the
si0TrCes.

There should also be personnel offi-
cers to look after the various prob-
lems of staff. This principle has been
accepted already in the railways, and
we have got personnel officers at
different Jevels. The non-payment of
increments, the non-supply of uni-
forms, and the non-supply of state-
ments of the provident funds are all
common phenomena today. These are-
known to the Ministry also.

The pay has not yet been fixed on
the revised scale for most of the divi-
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[Shri Tangamani]
sions, particularly in the Horticulture
Division. Certain issues have been
raised about promoting certain un-
deserving people. 1 do not want to
go_into individual matters.

Regarding the staff problems, 1
‘would say that some require very
urgent attention. The staff should be
transferred on the transfer of works
to the corporation and not retrenched
here and re-employed as fresh re-
cruits in the corporation. This is a
very strange practice which is being
followed now, For instance, this has
happened in Calcutta, although there
are vacancies, workery have been re-
trenched. The recurring notices of
retrenichment can be avoided if there
there is ronal seniority instead of
divisional or circle seniority. This
principle was accepted in Delhi, and
it was to be extended to all other
places. But, unfortunately, the order
has been cancelled. I understand from
certain reports that the present chief
engineer is opposed to this kind of
principle; The attitude to the wor-
kers and their demands must also be
gone into: I am told that this atti-
tude has pnot been very helpful. The
workers whose list has been prepared
by the ad hoc committee have not
been confirmed by the Chief Engincer,
The workers already confirmed are
being sent for re-medical-cxamination.
There is deliberate delay. Allowances
are sanctioned only after  repeated
representations,  but retrospective
effect is not given.

As I had pointed out last year—for
the sake of completeness. I shall men-
tion it this year a.so—there are 14,000
work-charged employees, of whom 50
per cent are in Delhi, and 20,000 con-
tract labour in Delhi. On the 14th
August, 1957, the hon  Minister an-
nounced transfer of non-industrial
personnel of the work-charged staff to
the Regular Establishment and con-
version of 50 per cent of the remain-
ing posts into permanent posts. The
report of the nd hoc cor mittee was
ready in Augus!, 1859, and that orders
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for the creation of 3,839 permanent
posts were to be issued, but I am told
that up till now, only 400 persons
have been confirmed. These are facts
which are known, but facts which
cannot be deniad also.

1 want to draw pointed attention
to another thing. There are also
anomalies in the scaie of pay due to
the catrgorisation of posts recom-
mended by the First Pay Commission.
In reply to starred queston No. 906
answered on the 16th March 1961, it
was stated a Categorisation (Removal
of Anomaliesy Committeec had been
sei up, and that the recommendations
would be given ¢ffect to from the Ist
Jily, 1859. I asuld submit that th.
uion, particu.i.iy the CPWD Wor
kers' Urion shru'd be asseciated wits:
thes, as was doae in the case of tis
ad hoc committee.

In this connection 1 might also
mention that there is failure to pro-
vide quarters to  these work-charged
employees in Calecutta. I have made
teference to it in my cut motion No.
1087. My cut motions Nos. 1086-1097
cover various problems coneerning the
stafll of CPWD, which 1 have raised.

My  next major subject concerns
the functions of the Directorate of
Estates. 1 have applied my mind to
it and 1 would be happy if the Minis-
try also takes note of some of the
suggestions which 1 venture to make.
I move for the abolition of the Assis-
tant Directors' posts as recommended
by the SRU—Special Reorganisation
Unit—of the Finance Ministry, as they
are only a fifth whee] to the coach.
1 am happy to find at page 23 of the
Report for 1960-61 that the Report of
the A. K. Chanda Committee for
framing the Manual of Allotment
Rules to rationalise, streamline and
simplify the rules giving the allot-
ment of general pool accommodation,
has been submitted. This is a good
thing. But if they do not take a deci-
sion on it, certain events are bound
to foliow. Normally government
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employees are asked to make applica-
tions by the lst of January. No appli-
cations have been invited. It is neces-
sary that applications should be invit-
ed, and the A. K. Chanda Committees’
Report must be, jmmediately imple-
mented and justice done to them.
We are told that the Second Plan
Pool has increased from 12,810 houses
to 28,000. Probably we  will have
more during the Third Plan. In his
reply, the hon. Minister could tell us
how many more houses are going to
be built for government employees.
If he does so, I will very grateful to
him.

The present system of building
-houses to the low-paid officers at far
off places should go. No explana-
tion is given for that, Class IV
officers’ quarters are 8 miles away;
class III and class I officers have their
quarters one mile away. There is no
social justice in the way this is being
done,

Another shocking thing is this. I
have visited the so called H ' type
quarters for daftries. There is no
electrification there. Kerosene prices
are going up; there is on electrifica-
tion for class IV officers’ quarters.

Then the colony south of Netaji
(West Vinay Nagar) and Srinivasa-
puri should be occupied. Otherwise,
it becomes a waste. 1 understand that
is being occupied. Let the occupa-
tion be completed.

The Deputy Minister of Works,
Housing and Supply (S8hri Anll K.
Chanda): All are occupied.

Shri Tangamani: I understand that
the colony south of Netaji Nagar has
not been occupied for the past two
years. The flatg are there, but they
are not occupied. 1 have gone there
during the week-end.

8hri Anil K Chanda: They are not
ready. ' .

Shri Tangamani: Because of the
merger of D.A.  with basic pay, the
house rent of 10 per cent fixed is

2402 (Aii) LSD.—8
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exorbitant. We have put up a sugges-
tion to the Railway Ministry that it
should be reduced to 5 per cent.

In the two Accommodation Com-
mittees, for out of turn allotriients,
excepting the Secretary, the members
should be drawn from the other Min-
istries only. Otherwise, it will be
more like an Estate Office tamasha.

. Then.lange @xrears of rent are due
at the Delhi office. I would like to
know what js~the amount of arrears
and what are the reasons why it is
in arrears at the Delhi office. We find
that there &ré-practically no arrears
in the Calcutta office. I am told that
certain persons have occupied these
houses and it is very difficult to rea-
lise the rent. I do not want to raise
that as an issue, but it is also there.

There is need to sey up a Regional
Office of the Director of Estates at
Madras. This is dealt with in my cut
motion No. 1132. There are Regional
Offices at present in major cities like
Bombay, Calcutta, Nagpur, Simla and
Mussourie.

Shri Anll K. Chanda: Will hon.
Member speak a little slowly? It is
difficult to follow,

Shri Tangamani: I have got so
many points to make.

Mr. Deputy-Speaker: He wants all
that to be reported also.

An Hon. Member: Let him speak at
low speed.

Shri Tangamani; Another point 1
want tp n is that service outside
Delhi shquld be counted for allotment
of houses in order of seniority. Bup-
pose a person is transferred to Delhl
He might have put in five years' ser-
vice in Nagpur. For the purpose of
allotment of a house to him, at pre-
sent the service in Nagpur is not
taken into consideration. This matter
has also been copsidered by the Pay
Commission and they have recom-
mended that such service should be

_counted for this purpose. I hope this

will be given due care.
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[Shri Tangamani) _

On the question of Supplies and
Disposals, I had many things to say
during the last occasion. The impor-
tance of this department can be seen
from the fact that the total value of
purchases during 1959-60 by the DG
S&D, the 1.S8.D. (India Stores Depart-
ment), London, and the 1.S.M. (India
Supply Mission), Washington was
Rs 182.94 crores. For the the first 9
months of 1961 the figure i nearly
Rs. 152 crores,

Inspection by the DG, S&D is done,
but is defective 1 will ‘give only one
instance. Insprection was done in the
case of the keys supplied by Sing
Engineering Works, Kanpur, and pass-
ed%n the first instance. In the second
test, which took place in Alipore, they
were found to be defective. So there
must be streamlining of this inspec-
tion work. -

1 understand the DG S&D refused
to purchhse chappals from the Harness
and Saddlery Factory, Kanpur, but
was subsequently compelled to pur-
chased for 1960-61. They are good
varieties. :

Where you are able to get the arti-
cles—these are chappals for the P&T
Department—they must be had from
the public sector. When global ten-
ders are invited and recognised firms
make tenders, it is necessary that-the
lower tenders are accepted. On 16th
March, 1961, amongst the papers lald
on the Table of the Lok Sabha was
an “Abstract of cases in ‘Wwhich ten-
ders other than the lowest, complying
with the technical description of the
goods demanded were accepted on the
grounds of superior quality, superior
trustworthiness, etc.” The report for
the year ending December, 1960 of
the India in UK. showed a glaring
instance of purchase of tractors and
hydraulic bull graders—contact No.
169:2.171/6237 from the contractor
International Harvester Export Com-
pany and the price paid was 454,348
dollars when the lowest tender was
449 B41 dollars. This I have mention-
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ed in my cut motion No. 1161. This is
to point out that when recognised
firms make offers, let us go by the
Jowest tender. Otherwise, naturaily,
it creates a wrong impression. .

The Minister of Works, Housing
and Supply (Bhri K. C. Reddi): The
reasons also are given in that state-
ment,

Shri Tangamani: I have mentioned
the reason given in the top, and later
on they say it will fit in the with
other articles. But here is it not suffi-
ciently explanatory whether the firms
really offered the tender. Then we
will know whether we can rely on
them. They preferred aparticular
company. About International Har-
vesters question have been raised on
the floor of the House. So imme-
diately a suspicition arises. I do not
go beyond that.

On printing and stationery, for
want of time, all that I would say is
that the workers in the Government
Presses must get wages and salaries
as recommended by the C.P.C. both
in Delhi and also in Calcutta.

In regard to the Calcutta Presg I
had occasion to remain it last time,
and I repeat it, that the rotary and
other items of machinery worth about
Rs. 50 lakhs were lying in West
Bengal. Nothing is being done about
them. They say it is a question of
finding out a locality. My hon. friend
Shri Muhammed Alias had a discus-
sion with the Minister himself, and
there are people who are willing to
sell their sites. The fifty lakhs of
rupees, instead of being wasted, may
be invested. It would help not oaly
the country but a large number of
workers also,

My next major point is on the
question of explosives. My cut
motions on this subject are 1136 to
1140 and 1153 to 1156. On the last
occasion I mentioned about the fre-
quency of inspections necessary,
because there are five circles, namely,
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Calcutta, Madras, Bombay Gwalior and

Agra. And sub-offices have been
opened at Sivakasi, Asansol and
Gomea. Last time we had in mind

the death of fifty-three persons who
Jost their lives in the explosion in
Jamuria Bazar, and I quoted profusely
from the findings of the enquiry. Now
they say that on 4th March 1861 there
was an explosion in the Orient Fire-
works in Calcutta Circle where three
persons were killed. When wag fhis
factory last inspected, I would like to
know; because in the case of Jamuria
Bazar for three years it wa snot ins-
pected. I want to kreow whether these
manufactured articles were authorised
or unauthorised. For this T want a
categorical answer.

And then there was an explosion in
Orissa in this month when the Fire-
works Factory exploded. I want to
know whether an enquiry was held
and, if so, what ig the result. I have
given cut motion Nos. 1140, 1153, 1154
and 1155 regarding the explosion at
Bali Fort in Rajasthan on 9th March
1961 which resulted in the death of
three boys and injuries to fifty. What
is -the . result of the Magistrate's
enquiry? Here I want to make a
suggestion that the Gwalior Circle
may be made into a major circle and
then the Chief Inspector of Explosives
or the Deputy Chief Inspector may be
asked to visit these places and ulti-
mately to see that most of this gun
powder there is destroyed. I have
also demanded that the number of
Inspectors in Bombay and Madras
should be increased.

There are two or three major points.
One is about Janpath Hotel

Mr. Deputy-Speaker: Already he
has poured out one hour's material
within this time!

Shri Tangamani: The next is about
the Hindustan Housing Factory. And
the last is about Ashoka Hotel. There
are only a very few points that I
would like to mention.

On Janpath Hotel 1 have given my
cut motion. And, what I would like
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to say is shat catering services here
must be immediately taken over by
Government as catering is now being
done in the Ashoka Hotel.

The relationship between the em-
ployees and employer there is very
bad ever since it was taken over, from
26th November, 1060. Much has got
to be done, The matter may be en-
quired into, I have also pointed out
on a previous occasion that out of 14
tclephone operators some are made to
work in the night shift continuously.
That practice should be given up,

I am also told that the chowkidars
are put to all sorts of humiliation. In
their uniforms it is put ‘chowkidars’,
just to be known as chowkidar by
everybody. I am told that the officer
who is in charge of these employees
abuses them in the presence of even
customers. That is not a proper thing.
The matter should be looked into.
They must be confirmed. The entire
administration of Janpath Hotel should
get a shake-up.

The Hindustan Housing Factory is
one of the factories which we have
taken over; and there are more than
1,000 workers there.  From the report
I find that our profit is also increasing,
Having increased profits, let us have
contended labour, Even though we
have Works Committees, they do not
seem to meet. ] am informed so. This
may be checked up. I am informed
that rowdyism is being encouraged by
whoever is in charge there. 1 will
give the report which I have received.
But it is enough to say that rowdyism
is being encouraged and honest
workers are being harassed These
workers do not get the normal facili-
ties although daily-rated worﬂbrl are
made monthly-rated,

Mr. Deputy-Speaker: The hon.
Member must now conclude.

Shri Tangamani:
Sir.

Only two minutes,

My last point is only about the
Ashoka Hotel. The 119th report of the
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Estimates Committee may be looked
into. But the point I would like” to
mention is that adequdte housing faci-
lities to the staff should be -provided.
I also find that the rent for shop-
keepers is Rs. 20,000; the taxd stand is
being charged Rs. 30,000; T would like
to know how much is being paid “to
the Manager, Assistant Manager and
others. Even a smal] -bookstall " is
being charged Rs. 20,000. I do not
know how thése people are going to
mike it up

As ] have mentioned 1n the case of
Janpath, the staff must have canteen
facilities. . o

A point was raisad on the floor of
this House in reply to a question, I
think, of $hri Braj Raj Singh, about
the ST.C. building. I am informed
that the Indian Express- people were
getting at the rate of Rs. 45,000 - per
mensem from Government and their
profit rate is nearly 33 per cent. If
that is so, there is somdihing wrong
there. 1 would also like to know how
much is being occupied by Express
and how much they are getting by
way of rent. -

I thank you again for the indul-
gence you have shown and I hope the
hon, Minister will give dur considera-
tion to some ¢¢-the points which I
have mentioned, although I had many
more polnts to state.

8hri P. R. Patel (Mehsana): Mr.
Deputy-Speaker, Sir, I rise to support
the Demands and congratulete  the
Ministry for the progress made in
houqmg

t avpvrey (FrEN)
fs w19 39X 79 w7 &, Taf-F

Shri P. R. Patel: When I see the
statement and progress made in the
matter of housing, generally, it is a
matter of great - satisfaction.” But,
when I see the progress made in
village' housing 1 must admit that I
am much pained. Under the subsidis-
ed Industrial Housoing scheme, . the
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sum allotted was Rs. 2970 lakhs and
more than Rs. 2000 lakhs have been
spent; and that is also good progress.
Subsidies are given to industrial
workers for building houses; it is a
good thing but I would like to know
why there should be a difference in
giving subsidy to a factory workers
and a farm worker. The condition of
the agricultural labourer is much
worse than the factory worker and
the poor man does not get any subsidy
to build his house. The matter re-
quires consideration. If at all any
help is to be given, it should be given
1o the poorest and the poorest man in
the country is, looking to the statistics
published by the Government, the
farm labourer. Next to him is the
agriculturist. These tw® classes of
people do not get any subsidy or any
substantial help in the construction of
their houses. 1 hope the Government
will consider this.

So far as the housing scheme for
the low income group is concerned,
I think there is good progress and 1
must congratulate the Government for
that and also for the clearance of
slums, I think there is good progress
in that. I would like to know from
the Government whether there are
any slums in villages or whether there
are slums only in cities, The slums in
the villages are worse than the slums
in cities. I think the hon. Minister
must be in the know of these things.
However, this time, I would like to
read some lines {rom the report pub-
lished by the Government wvery re-
cently—Agricultural Labour in India.
A description of village house is
given there. It says here:

“Housing is one of the impor-
tant indicators of the standard of
living. The standard of rural
housing, nof to snea® of the
housing conditions of agricultural
labourers who are at the lowest
rung of the social ladder is vividly
brought out in the fnllnwing para-
graph: .

“The village houses do ' offer
some sort of a shelter sgainst sun
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and rain .to dwellers but they..
have no latrines, no - protected
water supply and no public clean-
sing. Men and cattle live in
close proximity; mosquitoes and:
flies swarm; and_rats abound in
the huts and hovels....The inter-
ior of the house is generally clean, .
but the surroudings are dirty. The
village pond is green with-algae
and is constantly polluted, The
river is also used for all purposes.
The soil is polluted. The village
school is noisy, poorly .fucnished,
and often devoid of urinals, lat- .
rines and dginking water. Hospi-
tals and dispensaries are miles
away, badly built, jll-equipped
and inaccessible to the gick. The
village market i5 held on thg open
ground, which is sodden in rains.
Public ealing houses are un-
common, but an insanitary tea
shop or coffee house is easily
found.'”

In this report, it says that man and
cattle live in close proximity in a hut.
It is true. I have seen many houses
in villages where men and cattle live
together. They tolerate this because
of the poverty. They tolerate this
because they are not able t6 Tonstruct
any addition to their houses. Now, I
would like to know from the hon.
Minister whether help should be given
to such people or not, and what help is
given, Even the Prime Minister
rightly remarked only two days back
when he inaugurated the annual
session of the Federation of the Indian
Chambers of Commerce and Industry
that what pleased him more was
when villagers were better fed, better
clothed and better housed. He would
be very much pleased if the villagers
are better housed. )

If you go, Sir, a little bit further,
then looking to the report of the Min-
istry I find it is admitted that the
problem requircs urgent considera-
tion. On page 24 of the Ministry's
Report for 1960-81 it is said:

“The housing conditions in the
rural areas are also far ffom satis-
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factory, it has been estimated that
about 50 million houses in rural
areas have either to be rebuilt
completely or improved substan-
tially.” ’

50 million houses in rura}-areas are
such that either they should be re-
built or should be improved substan-
tially. When we see this and the pro-
gress that is achieved in this dirpe-
tion, I think it will be painful to one
and all.

Sir, the progress achieved during
the Second Five Year Plan period so
fas as village housing is concerned is
very poor. The sum that was allottéd
for village housing was not only pbor
but meagre compared to the sum
allotted for other hBusing. We see
that more than 80 per ' cent of fthe
people live in villages it omly 20
per cent in cities. But the sum allot-
ted in the Second Five Year Plan for
villages was only 20 per cent. of the
Plan or even much less and the cities
were given more. I have nothing to
say agaimst it, but what 1 submit s
that more should be allotted to the
villages for their housing schemes.

If you refer to page 31 of the report
you will ind the progress achie?®d
the Second Five Year Plan regarding
village housing. The 'various State
Governments and the Union Territory
of Tripura drew a sum of Rs. 19042
lakhs including a sum of Rs 422
lakhs as grant for the State Rural
Housing Cells since the inception of
the scheme in October, 1057 up to the
end of March, 1960. Then it is sald:

“According to the present indl-
cations, a sum of about Rs. 100
lakhs is likely to be drawn by the
various States and Administra-
tions during the current J¥IF,
bringing the total expenditure
under the scheme during the -
Second Plan period, to Rs 390
lakhs against the revised Second
Plan provision of Rs. 485 lakhs.”
Loans amounting to more than
Rs. 210 lakhs had been sanctioned
by State Governments for con-
struction of 12,300 houses, against
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which a sum of Rs. 118 lakhs
have been actually disbursed to
beneficiaries; according to the in-
formation available up to the end
of December, 1960, 2,000 houdes
are reported to have been com-
pleted and another 7,300 houses
were reported to be at different
stages of construction.”

Only 2,000 houses have been complet-
ed. According to the report, 50' million
houses are required to be rebuilt or
substantially repaired. Now, looking
to that, what is the progress that we
have made? * Presuming that in " 'the
last year of the secopd Plan we shall
be able to construct all the houses—I
do not think we can do it—then, In
that case, to reconstruct or repair 50
million houses we shall require, 1
think, at least 1,000 years. _So, _lgok-
ing to this progress. 1 want to know
whether we are sincere towards ' the
villages or whether we are Only
whitewashing. -

I see that so far as the amounts re-
garding the subsidised industrial
houses, low income group houses,
plantation labour, slum clearance,
etc.,, are concerned, all these sums
are shown to have been utilised. . So,
really, the money that has been allot-
teg has been mostly utilized. But so
far as the village housing is concern-
ed, I find something different. There,
the amounts drawn by the States
during the first four years have been
shown. But what _have the States
done? They have drawn the money.
The question is whether they have
utilised the money, and whether
houses are built. According to the
report only 2,000 houses are built.
Should we be happy with this pro-
gress? All the States could draw in
the first four years only Rs. 190 lakhs.
In the last year—1960-61—they drew
Rs. 175 lakhs. Will they be in a posi-
tion to utilise all this:money in one
year? They only drew the money just
to show that they are doing some-
thing. I think the States are careless
80 far us village housing is concerned.
We see from this that even though the
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amount of Rs. 500 lakhs has been
sanctioned in the second Plan, the
money that is drawn in the first four
years is only Rs. 180 lakhs, which is
less than half of the total amount. So,
from this, the only inference would
be that the States should be whipped
to look after the interests of the
villagers. Looking to the conditions
in the villages, I think that should be
done as early as possible.

I would submit one thing so far as
Delhi is concerned. 1 generally do not
speak about the cities because there
are so many good persons to look
after the cities. But in Delhi the
housing problem is the worst. Gov-
ernfent have been good enough to
acquire land. There is the Master
Plan and so many co-operative socie-
ties arc formod, but we do not get
land to construct houses. When the
housing problem is so acute and the
rent is very high in the city, is It not
desirable to give lands to these co-
operative societies and ask them to
construct houses as early as possible?

17 hrs.

I thank you for
opportunity to speak.
it A wwwy (i) F-
oy wgrEd, wrAsy fer F ua wew
Fordrarrar w1 ofmag FT % §
AT IT T AHA GTAT FT AT FAH
g, &, Zisian M7 send gam Ay
forqanifrar aza szt g

giving me this

gz fal=r 53 fcy¥ ¥ qa¥
T TITEY ) T & wAAT &
ch ez SR ECIIRE F i S 3
Thelad o T fafmed & i
Fi A7 40 | ow AT A5 T a9
3 wdo &1 a0 w0 ufaEr
sifzrr 35 fImERz w1 TIeORE
T W1 WF ITHT 98,97, 4%, 000
FTT®EIT FWIT AT g
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dat e fagd aa AF Fgd
fwar qr z7d F#d, g o= A Ao
g qred afaw &) 7z A
T TZvAT AL 79T 7T {em 38
qgeqa AN 0w TT 457 A WA #§
9 9 s qudt T 46 AfET
¥ 357 o\ gisfqa & a7 g
Fqt FET TFAT | ,

T & yafaw foge a9 fr
T4 o foar a7 [ [F7a7 *Tmq 0%
UEIAT I WA K & osaw fwdy
I e T WAL &) 6T qA AY
fod  aafaw  warazn wwgdt &
3edy foir 3 omraE fa= oo
IHE T9 93¢ T wATAATE .

“The Audit papers disclosed
that the outstanding obiections
and inspection report were heavy
inter alia against the Ministry of
Works, Housing and Supply.”
Ift & W9 ma uw Gy fons

I 93c 9§ N {F saawe:

“Several cases of falsification of
accounts and withdrawal of money
through forged claims from ai
treasury occurred in an office dur-
ing a period of five years from
1953-54 onwards resulting in a

loss of Rs. 4,656 out of which a
sum of Rs. 637 was subsequently

recovered.”
gAY & g Avg oF fong a7 A ¥

“The standard of maintenance of
work was very poor and there

was considerable scope for im-
provement.”

oft Az A ¥ Qe¢y Teuw fome
¢ fa uF g =7 gavar aar forawy
®Fz  3,34,9%e EAM 41| ITAF
faz= #1979 gFT 4T TR A
q1 fir o sl /YT IFET FER @
AT FT A O 91 A7 frva 9
IHE AT 39,493 &IUT AT AT KT
s dw feqy w0 oE WA
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arer g {¥ zam s &TH {Ear
sTAr 9 Awgar & fav war @

S GATAT §¥ RANETT WH
ATHE T HEA § | gER OF W
Eq9 23 9T TZ UW WEw & wIH
9 THE M w4 aF gwr AE
1,985,000 !’ﬂ;fﬂi e g1 afFa 3Tt
a9 fear mar €,03,13¢ wgfaw A
ol zw avg ¥ femEde W oogix
T W ATT FAT |

TH! ag AWET T & 5y
AT g I Ry ox femr ger
& 0% qg& 97 wIw g1 TgrET | AW
97 J1 WG T FUT A1 AT 3,¥5,30%
Flaw W g, IJwE IHT AT 9°@1,
T due  fymmr A 3g,ug etk
wfav @iz & fag | et gEd
SHTIT ®T LY, UAY ®AU €T HEET
g M T Ay Wl off At
famre Yo et & ofFardz &
Mfsr aady vy wifsz o €
7 ford @1 f wawan g {w waaw
ur nar ¢ fexw fawmer fet &
foqrrimgae w73 o< fanT  {eq
o

" et Y ava § e feget WAoo
7 97 agd gt aY IR AE &P Ad
w: B

“In pursuance of an Aassurance
given by the Minister of Works,
Housing and Supply in the Lok -
Sabha, an official committee has
been set up to examine and sug-
gest measures to reduce corrup-
tion in this department.”

nE FFA Tt perwEwtima s
fan 1 qR off FAOR TA w1 IO
ar Afw 79 797 F qowA ) 2 7Ty
T § IO K R OTI7 &7 %
far g @wTA T wEALR ) AR
AT X TFTE
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[t g FaEa)

A gE f& @m g @ #
Tigar g 5 guF gadiw o fa=re
feqr s @ weEHE uw ffa
WA Famg @ T@ AR g &
fr oetie geen @ o1 ) v
TR FW L® A TT J1ZZ 7L a8 QT
wry fE o AAPEE  wmar o @ d
az @fafedem & qarfas. § a7 78
fo oo FT0 9w § 99 aw@ A4
fas o @frew fomr s s saa
A A e fpgr o W AET
s fis frifz Ttw I &p o @
tarady | S ® W dr A A
wr e e fede @ ar A
ITF AT FH AW AW T AAAT
w&F @ Wy ff o wfafeeme &
qarfas &7 g @ WAL T ww
i #F=rgarg

THE qrq 7Y oF fror i
#71 gea § (w57 (v & ot snfwsd
£ ¥% grrvfage, nafeEdmT sifeoT,
wfiqéz  Nfaar T 9 wa
iy f& g ayevAr woar fewre wafme
w3 fiF g 4% &49 (Fa & | @fw
TIAA g1 G % 4 WHSHAT N7 @
¥ & | RA QR FRIG (F ARG T AT
APrT 1A § A g dF a9 fAw g
¢ /i et w7 & waT @ gAST 4%
AT qGA WA AT § | ATEATE W AV
AT AT KT & | qX A ™A ZWA
f& ag soaT %ai ¥ wraT § ) 1w fena
a7 & fag  Iawr wogT fwar arar
aifed | & wvgan g & ofqammz
CF HHET T4 AT fF qIgE I OFECHFR
# o qyars w1 forwd san %1 faeans)
G721 g1 | W g 4 € ' wT wr
g EATGT ATAT § &1 AN T TG THRA
fas ag ®TR g g @1 & | @IHIF T
g= AT § ®AR ¥ fA7 a9 @ @ afew
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ag wz+ & fr maddz w9 Q@I
& drgar g % maqdz & F9) F @
ffres oyefzfedma g =fed &
1z g (% ag N w77 49 3HA 5]
qafe® ¥ wradt g1, §g Afswore &
AT FF gAL AW T | 7§ FAL &To Glo
s=qo o & fedtaew & Ifaw qraard
TTT | AT FTH T 2@ OAH F |

9% AT F ATRaT g fE N wwAw
F F(H AL FE & AT A UANT
FIN A8} FIAT & AR o foree famam
A7 WL 4 faez ®) arargEr w=EIA
fpar @@ AT FIH I FFA  IFFT
forgrer T wia, w9 fwdl gwaT Y
fergz fFar sra ot & smean g % aw
e F7 ferqs fray s fx ag fmrazre
WIETHT & 1 AT HEATA ASFT FH 41
3T 7 vgar g F A fas o
=gt A4 77 ¥ fewfae 7 ‘g fy qfea’
FY Imfa & aeft § | 7 =Egar g 5 sdr
27 9T 3 Al o Fagawat’ 1 awfy
=g S AAaH #1 Y A7 | va fazawat
FT AN GQGI W@ @A | IT F
M T AT QY A4 @ [ qE 9
fagasql &1 qur FAY ¢ | F ATRAT
fF M wsg (faaw € foma (% &m
Fe2q &1 W ford i Fra0 Y @
ZrY & I WY 3vfe et sfed
G1E aF4 w1 Y s fm=aT Tfzy
afe 3 &7 g fawt am FT ww HE
oYX I W qF F TS W ATH
FwmFA R Ngfadar g

FATE ¥ qTC A A 48 62N R 04
IAN Frfeeon I9ar g, wfaaz Iqar
&\ F W g & S g
qgﬂ} ﬁ;‘ﬂ‘:ﬁo T 0 o FT A4 8
afea wit gy ot § A7 fedr
T § sagg ¥ qare 9T R
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41 Y AT 91 | 27 FAYEA F Fralay §
wafcfesw 97 w3t wot a1 @ &
TS IATAAT F qrAT G4 v
®§ Faver sawy @1 g fow afy
AE(F @A & I wfq ATAT FY AT
FOU

q q1gan g fF ga% ford oF werm
¥ F%2Y @ 1 o gfeay afeq o o7
FAEY qArE srd WY oAt afqdor §
£ ITF TAMH T ATAAT TH FRE B
ATHA THGT AT | T TF QFHAIEH FALT
Y 9 37d Trferarie & Avad off R
AT | A A AAGH F AHAT H7 2 |
IGH ATZ T AR FIF FTR FIA FY qR/AT
@A g1 AT AT EATAZIT T AR W
I AT AfFT AT AIHAT T=FT FIH
T FQ@ ¥ IR 17 FT7 FT AT A
fear @ |

A Fry grar g sFN faeew
qT grar & 1 ZNfagd A FeqamT w1
FTH FTA § | ATEEH 9T ATH §T8 F1
29T 91T AvET a1 I Tw FT fL@r av
foitae w7 faam | 3% &7 OF TAT
FATH A TAT § NfEF AT ®Y A7 F QT
AR IT T waar R fafeada
# 3w 7 AN ZkaT W @ ATC
FTRA AN AR g i wmagd
aga ot & g &% @ g 6 vy
qTHz FHaTT | g W & RpRard &
A FE 7§ W W AT TF A
qqa T a6 § 6 3y THE €=,
ffad gireg @ &7 § g are tad
goqﬁ#ﬁﬁ'ﬂ‘ltfﬁﬁimimﬁl
wra 243 & fF 7@ wrvwr @ f oY g
A g gEr A ag fry A
qrt & 1 Adfoaw A Ag Awm g
@F TOF A FAT AW v g
X qAF W AFA F7 JAA TR AT
23 § YT I FETAANL T A
2 1 377 QrETmin w7 2 QY 3T
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aagll afT 3 & | 73 TN qF wiEC
afew o m feqrd dze dfaw 9T 9t AT
TFaTE w10 7 § T A A F eqaAve
FHET FY it foale }, 7 tege wY aga
gAY gl § gad aga faome K
Tz & w7 & 39w §7 gavew g A
9T XAT AEAT § | I9H W ¥ OF qga
¥¥ safae 7 agrgT m T mfaw

ot wo 7o mfew : 22 to N frgrd
R AT Fa andrd ?
Saamily) b By S 191V ]

[ e 92t e 00

oft sy wew : IuE afgw v
wETITTA %7 forw § 91 3% a) v ok
A€ wrar @ | W AFIYT AW A7 FoTH
& OF g g SN @ e T g
Tt 92 § onfas 4 ) I fawrfa
N Y s frg a8 g7 samar w1 foar
AT | A AT FTH § I FeATEE W
fear amq | e Ao W wTR ST
fear g | SgiA awrror faar at fr o
.‘i’m% mﬁo I'lqo ﬁﬂ m
T

Fqreaw wgrea : I frd qv s
gur?

oft sy eweq : ag Fo g ff ot
wE | et ot uww g wwt & o
fravd aY o fedgs dorv § 1 o wA
a1 @ ik 3w g% Foord dm s fr e
T A ag AAET wyar @ | fode
ez & fod aff [gefr &, ..

qw wrrita aewr I8 frov et
w7

ot s e o =g A
argT 7 sfaeT & 3 7 o &
g At faea a1 f o Fy7 o owicde
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[+ wtgv @)
 org @ IEk AT AW W A
W 7 F3A 791 7 | g F "9 9
IR ag vl fear ar fie sy
e A 7§ afes

Seniority shall be regarded only
where other qualifications are practi-

cally equal, A X g fod
¥ aofw femr @1 f& A
% qT FTH faay ora | 3R B I
T g fear 91 | I FET a1
fir 3R FTH A A HT 2 § | IO
dxgeaTaeTA AgAT g, WK FTEA
AT ¢ | AW A TEATWTEAT FQ
2

ag 3T qqT FAw AT FT AT
2 1 3T A A W O E AR
&% ez ¥ a=a § g genfaad
* g ferwa afi @ & ag /e @
¥T % ATHE A AW AF A Jq
af g A gg aa I T 7@ § | gwfaa
¥ gEm ¢ @ 3R sar @y
farerger €Y w21 faay s | gwmR St
& Sfe i 2 qu w7 SR A
o § 913 & 7 fAww w1 3| fw w
o g A s we fw
A& |

WY SHRTN AT F1 fawg wawre
sEEE AN AT gEE g g fw
o fafeenr swgaew TS F9E
Xy fr sl w7 T wfz At §
) At a9 IO FEgEH AT
§ i ag Thfant e § A g
FTfed I FHTHAA FT FTH TIAT AT |
I TOF & gt 97 W faar S g
w1 g9 axg # fwzd ST [ ag-
AT #Y AT wrfrT) 39T e g e o
AT ¥ gk | § Wy Wy AT
& fae § weg foolt ) &9 dYo
Tego Vo ¥ A TAIHA F 17 ¢
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I QI @ wEE a3 FJifs ewfa-
o A g F A 77 T Foeed
A § 3 wegwEE g A I
FITT HIA AT 48 T I TIIEGETEAT
THAT § 99 9T FG AF 0 qHAT W
IR g FA A1 FAA | T & W9
Ty =g snfaad ot 42T g 1 gme
& # Fgw! & A § ofrafar A farr
T FTF FY yFfer 421 gHiY | 39 g
¥ gare 3w & Ghfs £ w19t femie
gt | W AW # W A wEY § ar
TR Y FY & | g 3w # famT
w8 FRI Y F/ gV = T @Y R o
i g g7 Y I ™ | I fm
¥ T T} A OF AW &) v
& g g &Y @ & fr fagee W@
W1 WIEHT ST ST v g a1 FEq
qu1 wrEet faear ad & 9% oy gk
RWEFT P R | HE W fgge &
TAfeF &2 w9 71 HF T0F ¥ TAAT
2 A 59 FTOA F) ® WIIT FIAT AT )
™ foaaady &1 7a® a7 "YW
ﬁf%ﬂﬂ%ﬁﬁﬂo!ﬂoﬁog|

a4 SAIET A ¥ F WfET ¥ F
Fa9 gt & AATfemT G AH F7A7
g | gt Fetam & fod :3-4
0T @17 9 & v 7 feqr Jmav
1T Jo-8y FArT O mafadr faar
ATET & | Yo—cv FUIT TYAT I UE
A TAEW AT gt F AEY ro-ve
FAOT F@ATZT a1 & 1 2 %c FIIE
Ty frarse awe ® ow|r o g o
TH 1% A 97 grIfaw # A7
gfear & < Yoo ®adt w7 AT Sfear ®
2,820 ®qT TF wHT & (A7 @Y WA
g W g=h odE wRE QY 1 W'l e
forr & gy wifaw &, I FTHr &7
fear arar §—Fawe & alx 9T afew-
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Tree sefegae gefer & am 9k
wafed o @ W §--3fFT @
T vzt &1, Tt ¥ g arafa
& A W R, W@ ¥ A, @
g

rfafsger 2faar & Yoo ial ®Y
Ared fAST T A7 qoEy Y | ww
IH ATIX B Y000 FCfEI AT 1 &
qg W wor wrgan g fv fggenma &
¥,%&,000 AT ¥ T ATZTZ AT TF FAL
PO ¥ g aE
FIET 9T A ¥ guS fad fadh v wy
FUT 79T NATET g4 §, 9« v gafegaw
grefan & o @@l #gl § A w
T/Y AT §, 99 9T WY MR *T fF fwaar
Taar & mr ¢ fgen A anard
¥3 0T ¥ F9C & a1 § W Wiy §
WA AT AT I AT §7 o} wiaww,
afew go fowa & 1 e st were iy
Y F397 A fray omR, & ag gfew
T g 1 TR #Y gRfed §9 wEar
qgamaT arar § e F s §, o
f& femma wrorsT Y € W a@E
¥ foei ® famt g@ & 1 worge A A
AT AT & W AAZT FT AT KT A
amr ff ¥, safe feam £ a w73
> 8% 4@ & | e A a1 e
A wra B | qE A 73 F 1w fpa
F Qe JET AT 2, fER tEeEE
& &t | A H ghEw oz v
2 1 =71 Sy & e S @ i
IA* FEa g g, A farga g A
% | & wg wrgen § €| avw A w=-
yfer sameT o aF A I THAT | TH
fFaTa ST ATENT WYT W99 FTH 97
&Y 1 AT, AT A Fg=nfET azi
T g

§ fewgw & & v g5 feawew
arat & oft fo% §T ¥ I g
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¥ s 9T ®E ®) AFAT W awfe
fear m, forr o 1 o w9ET W
grm, Ffes gw & srg @ w0y vaaT
a7 g v o wt Y@
Fogaa ad wqT E 7 ar A1 ETER
fergear adt® v o I av W
TO® -1 At T WA Y At v
F 9T ogT wOwfAT § w2,
a1 fas og sfafar & @ A3
wwe? 2@ § e st § gue swfrafar
W gl T d A eh gk
21 7 W Ew W fra e ft
FEYE | EW WA HEEl ¥ feArt Wy
wrefpaiamy gaeaa &) azd I
®1 & v gy AT 0w AAw
# aga warET &Y g TEr §, A e
ST TwaT € 1 qg ava gt Y &
AR qrEr Ay of T $9 € "
eaFar & | gr @t &w * zfar gl
97 a1 wgT  sdafar g

s wo qo arfrw {ﬂ'ﬂz 7
Fe1T ) - AR @R ®1 ey fgeAr
2

[& &le (8 o5 g3y = (]

ot g Fwew ;. wrw frAa g,
afea ar feaaadt & 1+ v wwr
faaard wagei®r 7 w7 gAgei el
feam=t w1 @18 faga =1, 1 79 o
w1gr? frewa Aradr

JqeTw g - W Azt
Fi fezmasy N mg a7 A1 am )
I |

at agw A o fogdr at
oft gan1w fug A a1 a1 aalsn
foar 401 wag 7 7@ v fie AT
77 ®A QI E MAT 2, a1 T 6Y
AT AL TH so0 77 fm {5
A A¥T X A% v, 0% 000 YUY
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[ #hgw E@w]

¥ FIHT FAAT T A A A 4y,
qx feaar § f wrew fafaee< aree & qgi
£,39,30% @ F  FNM  HX
to,000 FIG F' FeA WIFAY |
W ¥ faar g }——feerdiz wmw
A A3z wALF 77 Grgw fafaeed
graw |

siwogomfew . wytaw WX
aggr efFOrE a@ FTFEF L1 A7
sHar g7

S Al e iy )

[ 2l o ¥ - 2 WU E 2

oY Wi weT : g/ I ATGH
fo smarg ) TR EgfaaigaT ]
o 7 fere =Y €, Q@ 78 v o w7y
g

foger arer s w9 fag 3 g
w fax femr qv & fafaees a@gw
¥ g qg1 Tga g fw ag & qunan
2w @ A o7 fad wma §
T oEg AW g

st wo qo avfow :
g

fousr s

(U 2o SR ]

Wt W wwew - fogs T T
Qv g ?

#d fraza s g g fwoea
ard arat w1 f6T @ Fqww 1 W
| i ® 1 w3 & forr qwes
wTH ISTH WA | W ALY SIS
§ @ @y wEEW IEW gar qw
e &Y ww o fegl g s
T

& am srayr ward § jfe ww A
W awa femr

Wt wo go Afew: v fadh

P
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orFT HIEd, ¥ g0 THo THo
fafY S SR @ AR R awE &
TR ATET AT ATAG T GEG FY
TH AT F o garwae 3T E e e
F BT AT AT F Teqo THo THo
fafedY 3 w1t garma N3 &, & 3
gifewest fedtaa 3 )

wei a% 37 faft o1 aew @,
T8 37 1 AT PEEAA F
TR A R, AIE 9 QT EY, & A% )
Wl % TH AAT & "I F,9T T
AT §, IF H F1¢ ax Ag)-fF o
QT TN g3 % 79 I A g wfaw
N 3fr g faad™ § Twwd are
qfiwera wt g7 fomr o 1 ot
aF WAt ¥ T w1 oaeE 8
Efagt #1 favalY 1 d7073 7 warw
&, ATE T TCAST Y a7 FATH
2, oz fafae) g qufew 0% & gw
a1 Y wifsrw w7 @ 7 37 gfawama
97 g 9qar 9d, A E g e
% fggeara Y aww g&fam £ Q@
F F faafed # qr ot § 1 Afww
FCE L CEAR S U E (EGR A
59 a0 fearar =ngan § % @ aara
w1 Fiw fod gt 9T @ T g avar
¢, afer aga & w1 Il wF aww
qaoWg AT A& | AT wrAdA
¥ Agw A WAt weEl w1 s
fear o ¥ & g fr 37 Y s
Toe g § W IF Aot H Ak §
o qaErd ¥ e famr @ qg qw
IS § WX 92 gEvwe e fady
& A T arge gferwme w3 § fw
T HEET 9T, AT AEAT WK
THAT ® FENT 9T FTH A
Y FWE 1 W TF aTE oy fr
aasag &1 oTF, A1 GHET gH TH &N
® @A T T AF FH FLER

A
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W T 9 & G GIe FH R
FT AT &, g W & fF awma A
It faeit #1 Harw & fag aga
arRT w19 JE frar SR T 5w Ao
1 TTF J GIE BIE FTH FA a1 HIHE
Mol &, FE Ja § 9 g A,
a1 QI AT, TR Faear @I | 7 aF
ITHY g refgra &7 aTe(s &, I
@A §EA FT AF &, IR qH A
qTY qIsIE & I I1fed | a8 FoTen
e faeelt gT  aga a2 a8 wHT A
% FTHgTE g€ &, qgT 99 WEHI & A
arel & fod e s gfaomw af #X
arE R} | EATR MR H RT AT HE A
2 9 T© gR g @A A A Ay
afeqat ft aat & @ o & | et
FavE g ! e awg 7 & R @
O & o g} 1 & w7 F for
HTAT ATAT §, ITH @A F1 I T S
Ffaama 7 F7A @ | WX IS @A 7
oo @ s a1 & A o o wr
forzfirat 57 72 wai & W) q@
afeaat # a€) oTaT | 98 A9 AT
e @ ¥ awe § I oW FA
¥ fodt worge weet & 1 & wree g fr o
WX & Ay feelt o7 & W A &
a7 W T I AT 49§ §Y
% fA  zeaE & owegr aREE
far sm@ anfe & 1 97 w1 o AF

agi aF A FgA NFfar w7
aeTF ¢, foaed art & go dYo wHo €o
Y oz A8 & ar awt wrf gRE™
W€ e A W wgi s g &
fod srafrc g oet § Hd aTET
§ d, g e, F wgn g fs e
& Ty fRoe) & SR #), awTe woga
& S B aoa ¥ gt & ary
wifgd 1 et wra et Y, fanfy wer
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T ¥ 99 AEgEH A W@ qA
e, ITHT FT9 IqY AL GAT 79T
Tifed | famr worew F Ao & iy
# AFA faert wfgd | & o wafad
A § fir ag e A @ e & feew
¥ AW w1 areqw qvar @ W Aegd
FT gy qEfors g awar § Hfea Tgi
T FTH 1 AT &, TE TH | 70 A
T aXF AT AR qTauewg & I
=1fed |

# 9 WA ® I TE AR
% ford @m alv o wEforam AW
FTETE | XY IHT g A AT Y | W
qagea § | foet ¥ o A ¥
FANEE AR ITE@EN

TET gEA ¥ aTHA FTH ITE
et o § formaft v & A ATEw
#1 o fEemar Sgar § | 98 g
faeger aferrs dfza a7 T & 1
A e zgre W A w e ol
Fw ok fad we 7 & W
W B W T g9 TE W g X
& omd @ agi @A A AW w T
¥ TEH AT FANTT HY FTH G2 THAT
¥ A o7 wg A TR I oft
FTTET EY JHAT & |

wa & wEie grew & art # 59
TEA WEA § | RN T A
ar # oF frats o € & famdt AT
& A oo T Mg § ey
femmen wrgAT g 1 Rt ATt ATEw A
T aTE woe v fremt § W
o A Haowg fear 8 1 W &
wré ow afY & fr ot R STET w1
Ao 8, ofefedt w1 aee ¥
w0 YT & 1 it avevray T & f s
YT W w1 ey A o e B, T@
ST 3 wifgd wife gRA T7 9T
T T Tow we ¥ § | Afew owE
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[ wo o aifeF)
e ¥ % I FT ATE § 39 @A foa#Y aveaTg Yoo ¥T@ WIEA &,
w7 =7 faema STear g o HEHATE & Ag) afesw afams o )
T & IEHT a1a A 91E WTE WS 1T AG X FIH FA AT HT

Fan ¥ § | 72 feft 22 7% AeREAE
& fr forae ot 7ad srataes €, & gerdY
AITET F FRF § | g FIT T
AR FAUT F9 TH I TR A
¥ E | OF aTH U FgT AT4T & {6 I
T TG W &, FCHEY FEA T
fF @ 37H @ a7 o7 F@ ofr 7 o
g, I Fw T faewar g, afEw
IH qTAqT HT ITHT qg FH N AT
73T @ AR UF OA AEATEATA F A
T AT § @ aar g s ant
# I To dYo Mo Fro W 7w AL |
H s 9 g A smiew 2
TAFT G2 F A FoY AT greA q W
& av feely fafad Y g5 frar &
gt aF fafoam &1 aeaw &, IaF
gfaem fafoas 1 sa =t & g
# & fear st =nfed | st o Ao &
2 oedriew w7 3ud At ¥ fawrfon
Wt A A F e R o9w aw
AT FASAE & AF | FCERTQ TAATH
FY ATIZ FH KT AW |

wa § AOET g ¥ §W FE
AT & AT ¥ TF FgAw V@A § | @i
aF A2 W2 ATV FT ATeqd 8, I
aTE wrf qavwg A & o Y E
T AN TR AW AR T
ATEATT ¥ SATRT T & | IAET A [
forit &, ag fem o0 & w97 30
feew gl 9T @i QR § W OTWH
wT Y A wY A T dw e ST
& ot areaTE Yoo TR WTEAT § |
¥ aawar g f& gt www ¥ few
1 WX wry A ¥ ¥ wed ¥ faR

ey 2 § W w9 aeeg
2 & | T AW AR FY AR
I¥oo ¥IX & | #X TZ WL aga
aeaTg Y A & SfE W A Ik @A
g I FA Yo TE THE WA
Tq9 7Y § 7R W 7€ ¥ I qaEATE
FA fremst e 91 9 g
FOT T AT )

st Wiy TweT . AT A1 I TAE2
qTed & TEC g AL )

ﬁﬂoqom:@mﬁm
ATeT &, IAR! ATETE oo § WK
IqF TET HgA I¥ FH 8o TIAT A
FQ § | T AW A IAR A qAeATE
AT G EATC G AT E | gEHY AR A
w17 o £ FE | W AL F e
qUET T FAG IOF G AT
s e A fmae &
gt & o o7 fv 33 gwa |
TR &, Y FHAA FT I E, AW
¥ F wyan ot faeet awmE oI
TT® ¥ T 4E A ¢ fF gW mare
gz § WY A aegt A
sMEFT A ¥ qTET @ w1 gfaww
F, IAH TN UFA AR FL |
4 i wuw awan fr ag o o &
19 ¥ TH % A TN THE] & AR
¥z FT F™ ¢, 7Z ITH @A & fod T
T X At & 1 qE T e AR
qr 2 A ATRET § W AT A MR
M eTE W ww & awh § | D A
TTeTE A A WHEAX 9T AT A
9T Zr g T
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TF WX WEEEATE AF KT ATH
foas fors q@ food § femm mar @, &
wIE o feamr Sgar § o g
TA FAMT AT I § AT AR
I g ¥ SuET AR @ &
w9 ¥ ¥ § 7g o ¥ fad fe g
& gew $9 w9y &, ag far gfaow
2 1 dfww o e W § @ wE faA
aw, 5% gral aF 91X waE FF 5
aw wrf foqd At & Y @ | 99 A"
AT qEYiE SAA & AT W §
AT FET FTAT § AL 9T FIE A AR 47
# AT qwTAT & TW AT @ & A
atex T8 gTI ¥ ¥ AT [GA T AF
@ g f a7 a7 997 gt & @A A
T T qET Ad @ WK T AW aw
&y ot fae A @ A 9 AW A
age faar et & o Az A s @
¥, 3fa gowa £ Zw1 Y g ¥ @
ARG 790 91 F73 § 7 w7 1
FEY & A1 FAT A7 T GEAT T HT A
fFeamdwdna a5 7 g7 A W™
1 form & aeqA qX a@i 43 § e Ew
@ & #1 &% @uH ag 7 &, Al
I 779 wiw A e @ # ) fe
q G 37 1 A @ SfaA 47 w7 AT
TOF 97 WA T fggram €
I § faAs R

&= & s w7 977 A% v
8, a@i o fawrw B, & wmow o
fearen g, @ & wifaw o 7t & v @
WX FTH-T 18T §1 TF 19 & A7 79 |
afew Y fosem 7 W w1 W
W' z9 T% wrEfagt 1 ST Iy A
¢ & Afedy mr @1 oY Fg A
0t 73 & o7 g At e ey e
# de g Wik aga weg g ¥ A
g, fr dumgl & wromw ¥ fad o fazm
f oY F7 AW & arv w G w7 ey
o1, FWT &Y ooy w7 A 0, ™
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Fz wedy ff WX 37 a0wr 5§ W%
wegr a1 s AW g ar fw amfoer
Z7 Y afer wofoey & & 1 F wEAr §
fas oy fror agi ae s g

wgi aw gred & sfawr &1 awE
2, o e Ao &, g faifeae &,
ot wefafreifer wifeat & ag w49
¢, SO% arr W Tfordy 37 AT R, AE
F2A § W A O & gRiA T A
aTgw & W A 7a & qw g &
® Y wow w1 § i e v ok fafor
Fawd & ar wré g w1 wefafaeed
o § | 4 1 are & gfowrs w7 qwar
g f& wefafrem & fad wtfordt &
£ et § 1 fie agi /Y QY 7w
¢ o& uefafagfrr wfewe @, OF
se daoe ¢ foreret fafoe & art
# g7 oft aw A @ o T AR
forad *fr sy § A w19 Fh A 8,
9 a9 § § gfawrs af $7A g | W9
w4 & s werrer g AT B AT
ar TET & 1 Ay AT & avE gafed
ot vz1 & fr g=% Arq wefdTa age
7w &, grua & foea o de WA @,
7 aft sx7A &, wikfem & feafed &
forersr oft = wr 2, T Fad e W
1o T 2, 1w A spra F oWt
am &1 fam @t TRz ) wEr oA
t

9% g & g2 gz gEraEd
N ATE wrowT =@ fren W §
W & apm g fr A oo G
A AT ¥ A 9T s §T |
7z ax ¢ % g7 gz gaTT @
m'ﬂ"ﬂrmﬁo,noeﬁnr'd:f'ooo
%o 17 20,000 Fo M frmy wWAT
&7 AT T 7T AWA F O Vo & ¥0
qwrs gift | 7w g Ty o A, AN
FAT 74T 7 €7 €3 € o ¥ fwH A §,
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['Aﬁ Ho Eo HTF{'I?]
33,000 %o fozray fomyr mar & | 7@
o8 Tg fFTmr FY wET O ? I9 &
AR ¥ WIS TR &Y 7 § v 7 fraray
i fafeda 7t o afrw 39 w7
AL

WET F WATE T T AT 8,
qg F;1 AT g Ff agi Sy sraey
griT, Afaa st a9 gIdIR A1 aeqE
EITFATH £ I gANTAL S |
¥ uF faee 2 vga g, A1 & e
g % ag Qara g9 v G fAd &1 |
HALN GHLT &7, A1 fgora A aveqw
w@dY g1 | foare & 717 0T qam faa
fir #1€ v Fgi ow ardt 2 A
av =TT wrEfEgt #1  Eaw 97 A
sar @ @ ar =rfew wefaai e
JET | 37 ¥ "y i oft &, (5w w6y
Y {6/ 7 @A 7 7% &, A2 98
% HT wad § gi A1 FFeT A o # )
39 1 frzd &7 w91 M § I
Fi 7 ag v g f i A1 Al frararg
s T & M7 wOET fgmeand areY @0
Yo A fFg 77 W7 Yo AT AN AT
AT @ JgarT 9 w1 § A Az =
gT T FY A WO A9 A A AT
A frer a=ft g€ gY@ 9 *1 P Y
feaavay sy | & wwwan g fiv g aga
T Hry & W gEwT wEg a7 o3 frama
TR § qGT BN N FFAT Y | T@T T
Gy GréY T A & A afew 7t
TR &1 TEAE T @

? @ # TASIE I§ WAT
VT ®Y T F wATAT, A W CF W
ot Y ¥ as fewrar e g 1 7
wrgan g f wus e § srefara w
i X gw fegen § grfew T aw
&, Wt & <o &, afrwnd wieg & fefast
¥, 3u & T ww Ty § 9w,
W1 7 ¥ &7 TF §-ATH fear a7 9

MARCH 29, 1961
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Fe& ® q<y afgai @1 @ O WK
T QT # & I |

IJUTSR WPAA WY AT WEE
e & W Y TFH A @ |
The Deputy Minister of Works,

Housing and Supply (Shri Anil K.
Chanda): He is very fond of it.

ot fto wo b (TTITAR) ;@
SAAT gl 93 AEF |

ot wo o mfew : I a7 f
Y STH | qg WY agT T AAATR

T9F HAET § UHo Eo HYo FY
fafee & a1 # fY 3 78" & q@
ATEAT § | WET A% UHo Fo Hlo T
AT &, A 7 THAIA A A TaT
g4 g aaArar Ty a1 fF m7e Yo do
¥ foa 2w uF fafesr qamgn w1 9
fafrgn & fag MET Yo AT Fo
S TATIAAT G | AT 3 qE F
Ffg 7o 2o HYo & a7 £ =
AEY AT TE | TH AT WHY WATH T7 AT
AU F ASATT 77 TI, 2 HIT TFo o
fro FT TF WA AT TEF 90,000 Fo
oo AT & 5O ¥ F17 93T T
qr, 9T IY ¥Y,000 To HIFAT? 3feq
ueg fafeen & feer o W=y &7
qzar 2 1 A% fad e @ gardy
oo TFo UHo fafaedl | gl s
W A TR o w o off ar
W ¥ aray oy 97 fF ag woA S &
wara fedt o ® feoa o< fafewr
7t &7, W wT & aY gwwe ® faw
fgara & 39 FAT FY v w27 FEAT
quit 39 feara & feog o & ) ay
wa 37 f gz fafeew (@ w3 A g
¢ at gw ag o w1 g e § e e
ot frema & oveiE I & o o
S aga N T d ? I IR AR
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# 7 oY 37 a% W9 A fFOT F A A Wt A o Y 376 § ' fY
TN T o ff T A T N g & qasag femAT wTgaT § Ag IW HiAw
g fir forw fgeme & g feqar € 9% # art ¥ & form wr feoran oo gw &R
aTg #Y T qE WaT FX 7 { o ¥ ofr 3% § Wi oz woerdy yenforr

—

argm g f weehe fafeesw @1 foan
firea e & o 7 € TRMA A &
o1 faaar fdar 39 & a9« €147 &,
ok #7738 ff gewa ¢ e caEEe
fafesn & f” =z 47 ww gfear &
Tt 595 fafezn a7 & foa fag @ 7
w7 gz g9 A9 gw A Y ff @
feava ¥ gw ag =@ w1471 TH e HYo
Ffafra sar @ g ? am
i qFTHaTa gi @ 0Ho o Ao &
ferr fafeem ama ® 7

TAF FATAT § AT K AGSTE FH
97 famrar =vzAr g fF %% " gw 3|
qara ¥ orT 7 Fiar fFar 9r fw e
g it F fag, woa An F 7 ar
wa ARl & fAd ot fergrara @ a1 faweit
agT H wedy Ay & fwa av feefr
&\ F78 F {3 9l 5y vF Sear gied
TATAT |
17.46 hry
[SHrt MuLcHANp Duse in the Chair]
Trar w19 7 fem qr FAT g1EA A9
3T T a fq@y AT A A4 A |
€ a7 ofY et A AAvwe Y a A7
THAT 1 ATE oY | fway a7 )

wF G AT 7 N 5y ¥ fagma
w9 &A1 wgar § ag ag fE owwrs
grew & A 0w g & Th g,
fae #71 wrq wrEr I3 AFA §, W
MY IA oK aE R g E, I
o1 %7 %7€ IqTET TYAT HY @ ag) g,
afex tu ofan & forg & s o =Y
=t ¥ g wEE £ A §, qe W
T gifa gRf, o7 aEi o7 B2 av
AR A AT GEAATT I &7 A §,
@ At wx @ wrd
2402(Ai) L.SD—9.

| fom 77 39 ) ww @0y §
IH Tw Y FHTrar AT IW & 3T §
arz ¥ off 3% wd & |\ w9 w3y
wEga T@) gran {6 ag warar wEAr )
™ I off wiv 3w w1 feoar o
feama § s & | T &AL # AT WY
a7 & "uAT qrfert arag g wifed )
ag ft ga=Tar s wfed F fead qe
# g 39 fodm w1 o 9w fodw
FHT AV GIAT B &7 o v 7 ey
TF WAtaw AT A wE fe oqee
FHT g IA § 7 F F w97 F w@
frrr o & I AT N AW ¥ T
wraT & i frersr sgr g & v e @
#eR A qg g | A ag foren
T agA T€ A ¢ o 5 6 A of
"7 AAAE X | ATH FT I 912 g2
srfagt €Y a7F N w4 F S

74 aga ot forera g gt & fw
a7t &7 A0E F At & fod g
arqg Y faear & 1 T A oAvw oft
uTT F1 AqTAE 2 wfed

d mE I 77 "IT § JATAATA AT
#Y ardz w7 g g o At Y qungent
% s 7 awh xw efam feg §
T=go UNo URo fafeft w1 a7 aypn
T FrATT R, w4 R aft amw g fw
FAT € AT A I A §G WA
ﬁfiﬂ“ﬁ?ﬂ‘ﬁt{m
L O A
e D e -p - g 3]
-l b -l jKpe R
e gyl S e “Lﬂ"ed
W ol iy £ owyliy ok
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o A e dele S0
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Shn Righunath Singh: I may say
for the information of the hon. Mem-
ber that under the rules, it cannot be
called Nehru Hotel. The use of
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names of persons like Mahatma
Gandhi and Pandit Nehru are banned.
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Shri D. C. Sharma: I would submit
very respectfully that the name of
Emperor Asoka and also the name of
our Prime Minister should be men-
tioned in this way by hon. Members.
I have great regard and also affection
for him, but he should not mention
those names in this way.

Mr. Chairman: So far as I know,
there is no prohibition. He may go

on.
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Shri Raghunath Singh: Under law,

it cannot be done.
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TUEE fF TEIEa qER N IR
frer ¥ fod wogT w0
W & Arg & A9 § 7g o faed
FTO NG 6 W9 A AT FET
¥ oY av fear ar IgEr W &
& ¥ faarmar § SR¥T Lo F MY
to 897 ®T feqr war g W fs
TO wAE 1§ =g fF wre A
oMF AT FAT 1 e fog & 5
GATT WG & JTAT  IT 1 HQ AR A
W qdr  afaal ®1 @w S &,
gl AHSG WEFH a4 |
Mr. Chairman: Hon. Members may
now move their selected cut motions

subject to their otherwise being
admissible.

Need to provide accommodation to
all class III Government
employees.

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100.” (264).

Need to construct more residential
accommodation for Government
officers

Shri M. B, Thakore: I beg to move.

‘That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by Rs.
100." (265)

Need to allot out-of-turn accom-
modation to needy Government
employees on the basis of medical
reports or infirmities of their near

relatives

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (2686).

Erpenditure in the Ashoka Hotel

Shri Jagdish Awasthi: I beg to

move:

‘“That the Demand under the
head Ministry of Works, Housing
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and Supply be
Rs, 100.” (1116).

Over-payments to contractors

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1117),

Shortage of accommaodation for
Government servants

Shri Jagdish Awasthi: T beg to
move: ) - ’

“That the Demand wunder the
head Ministry of Works, Housing
and Supply be reduced by
Rs, 100.” (1118).

Use of low grade material in the
newly-constructed buildings

reduced by

Shri Jagdish Awasthi: T beg to
move:
“That the Demand wunder the

head Ministry of Works, Housing
and Supply be reduced by Rs.
100" (1119).

Malpractices in the Central Public
Works Department

8hri Jagdish Awasthi: I beg to
move:
“That the Demand under the

head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1120).

Need for adequate ussistance to the
villagers for construction of
houseg in the rural areas

Bhri Jagdish Awasthi: I beg to
move: T

“That the Demand wunder the
head Ministry of Works, Housing

and Bupply be reduced by
Rs. 100, (1121).
Delay in setting up Government

Printing Presszes at Koratti and
Coimbatore

Shri Tangamani: T beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1130).
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Delay in construction of buildings
of Medical College and Hostel in
Pondicherry

Shri Tangamani: I beg fo move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1131).

Need to set up Regional Offize of
the Directorate of Estates at Madras

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1132).

Need to build @ Government Hostel
at Madras

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1133).

Need to extend finaniial hep tn
Janpath Hotel, New Delhi, in
setting up hostel in Delhi

Shri Tangamani: I beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1134).

Need to open hotels, similar to
Janpath Hotel, New Delhi, in
Madras, Calcutta and
Bombay

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (1135).

Need to have one conlinuous scale
of pay instead of two scales for
skilled posts in the workcharged

establishment of the CP.W.D.

Sbri Tangamani: I beg 4© move:

*“That the Demand under the
head Other Civil Works be
reduced by Rs. 100" (1080).
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Need to merge the posts of Electri-
cians and Head Electrians in the
C.P.W.D. into one post of
Electrical Foreman

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civili Works be
reduced by Rs. 100.” (1051).

Need to designate various categories
of Drivers of CPWD Working on
machines which are stationery, as
Operators.

Shri Tangamani: I beg to move:

“That the Demand under he
head Other Civil Works be
reduced by Rs, 100.” (1052).

Need to merge the posts of Chou-
dharies and Assistant Choudharies
in the C.P.W.D, into one post of
Garden Choudharies.

Shri Tangamani: I beg to move:

“That the Demand wunder the
head Other Civil Works be
reduced by Rs, 100" (1053),

Need to change the designation of
Fireman Jamadar in the C.P.W.D,
to Leading Hand Fireman.

Shri Tangamani: I beg To move:

“That the Demand under he
head Other Civil Works be
reduced by Rs. 100" (1054).

Need for Zonal seniority of work-
charged staff of the C.P.W.D. for
the purposes of retrenchment,

Shri Tangamani: I beg to move:

“That the Demand under he
head Other Civil Works be
reduced by Rs, 100.” (1055).

Need for a combined seniority of
Works Assistants both on regular
and workcharged establishment in
the C.PWD. for purposes of
retrenchement,

Shri Tangamani: T beg to mave:

“That the Demand under the
head Other Civil Works be
reduced by Rs, 100.” (1086),
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Failure to register under the Factories
Act those workshops and power
houses of C.P.W.D. which fall in
the category of “Factory” under the
Act,

Shri Tangamani: I beg To move:

“That the Demand under the
head Other Civil Works be
reduced by Rs, 100.” (1057).

Need to grant clerical scale of pay to
the meter Readers in the C.P.W D.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1058).

Need to designate the khallasis em-
ployed in the workshops and power
houses of the C.P.W.D. as cleaners.
Shri Tangamani: I beg to move:

“That the Demand under he
head Other Civil Works be
reduced by Rs. 100.” (1059).

Need to gfant the same scale of pay

to all categories of skilled workers
of C.P.W.D.

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs, 100.” (1060).

Need to increase the fodder allowance
of bullockman in the C.P.W.D.

Shri Tangamani: 1 beg To move:

“That the Demand under 'nhe
head Other Civil Works be
reduced by Rs. 100" (1061).

Failure of the Central P.W.D. to work
out the number of temporary posts
of workcharged staff which have
been in eristence for three years or
more on 1-4-1960,

Shri Tangamani: I beg to move:
“That the Demand under the

head Other Civil Works be

reduced by Rs. 100.” (1082).

Failure to confirm workcharged staff
of the C.P.W.D. against the perma-
ment pos:s, which are in eristence
since 1-4-1958.

Shri Tangamani: I beg to move:
“That the Demand under ‘he

head Other Civil Works be

reduced by Rs. 100.” (1083),
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Failure to grant quasi-permanent
status to the workcharged staff of
the C.P.W.D, who have completed
two years of service on lst Septem-
ber, 1960,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100" (1064).

Need to confirm without further
medical examination workcharged
staff of the C.P.W.D, who have
already medically examined earlier,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1085).

Failure to supply winter liveries and
uniforms to various categories of
workcharged and regular staff in
different Divisions of the C.P.W.D.

Shri Tangamani: T beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs, 100.” (1086).

Failure to refix the pay in the revised
scales and to pay the arrears to
the workcharged and regular staff
in different Divisions of the
C.P.W.D.

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1067).

Failure to grant quasi-permanent
status to the regular staff employed
in different Divisions of the
C.P.WD.
8bhrl Tangamani: 1 beg to move:

“That the Demand under ihe
head Other Civil Works be
reduced by Rs. 100.” (1086),

Failure to provide residential quarters
to the workcharged staff of the
CP.W.D. at Calcutta.

Sbhri Tangamani: I beg to move:
“That the Demand under ne

head Other Civil Works be
reduced by Rs. 100.” (1087).
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paid holiday on
muster

Failure to grant
Republic Day, 1961 to the
roll workers of the C.P.W.D.

Shri Tangamani: I beg to move:

“That the Demand under 'ha2
head Other Civil Works be
reduced by Rs. 100.” (1088).

Need to transfer the juniormost horti-
cultural workers of the CP.W.D. to
the Municipal Corporation of Delhi
on transfer of works,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1089).
Retrenchement of Beldars in the
Calcutta Central Division No. IV
of the CP.W.D.

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1080).

Failure to make rectifications in
the service rollg of the workcharged
staff of the C.P.W.D. as decided by
the Ad Hoc Committee,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1081),

Need to grant compensatory allowance
to the Class IV workcharged staff

of CP.W.D, at NEF.A.

Shri Tangamani; I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100", (1092),
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Need to grant, with retrospective
effect, compensatory allowance to
the class III workcharged staff of
the C.P.W.D, at N.E.F.A.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1083).

Need to grant, with retrospective
effect, compensatory allowance to
the workcharged staff of the
C.P.W.D. in the Madhopur Circle, its
Divisions and sub-Divisions,

Shri Tangamani: I beg to move:

“That the Demand wuncder the
head other civil works be
reduced by Rs. 100.” (1094).

Need to change the designation of
khallasis of the C.P.W.D. who are
working with machine and re-
designate them as cleaners.

Shri Tangamani: I beg to move:

“That the Demand under the
head other civil works Dbe
reduced by Rs. 100.” (1095).

Need to merge the posts of Air-
Conditioning Mechanic and Refri-
gerator Mechanic in the C.P.W.D.
into one post of Refrigeration and
Air-Conditioning Mechanic.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head other civil works be
reduced by Rs. 100.” (1096).

Need to designate the Diesel Engine
Drivers in the Power Houses in the
C.PW.D. as Electric Generating
Power House Drivers,

Shri Tangamani: I beg to move:

“That the Demand under the
head other «civil works be
reduced by Rs. 100.” (1097).

Inspection carried out in the five
circles of Bombay, Madras, Calcutta,
Agra and Guwalior under Depart-
ment of Explosives.

Shri Tangamani: I beg to move:
“That the Demand under the
head miscellaneous departments
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and expenditure under the
Ministry of Works Housing and
Supply be reduced by Rs. 100.”
(1136).

Inspection carried out by inspectorate
of Explosives at Asansol, Gomea in
Eastern Circle and Sivakasi in
Madras Circle.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head miscellancous departments
and expenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100.”
(1137).

Need for foreign training and research
to workers of explosives and
petroleum industry for improving
the general tone of Explosives
Department,

Shri Tangamani: I beg to move:

“That the Demand under the
head miscellaneous departments
and  cxpenditure  under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100.”
(1138).

Need to increase inspection tempo in
circles by the Department of
Explosives.

Shri" Tangamani: 1 beg to move:

“That the demand
head miscellaneous departments
and expenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100."
(1139).

under the

Explosion at Bali Fort in Rajasthan
on the 9th March, 1861.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100.
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Need to implement the decisions of
the State Housing Ministers’ Con-
rerence held at Udaipur,

Shri Tangamani: I beg to move:

*That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1141).

Lack of co-operation of employers in
carrying out the Plantation Labour
Housing Scheme.

Shrl Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1142).

Inadequate progress in slum clearance

Shri Tangamani: I beg to move:

’
“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1143).

Failure to carry out the recommenda-
tions of the Advisory Committee
headed by Shri A. K. Sen for spe-
cial grant to sir major cities for
slum clearance.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellancous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100."
(1144).

Delay in allotting accommodation in
Srinivasapuri, New Delhi.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-

Relations

ply be reduced by Rs. 100"
(1145). -

Failure to supply electricity to ‘H’

type Government quarters.
Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100
(1146).

Need to abolish private catering and

introduce departmental catering in
Hotel Janpath.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1147).

Working conditions of the staff of
Hotel Janpath.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1148).

between the wmanagement
and the staff of Hotel Janpath.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100
(1148),

Need to enquire into the working of

Hotel Janpath,
Shri Tangamani: I beg to move:

“That the demand under the
hcad miscellaneous departments
and expenditure under the Minis-
try of Works, Howsing and Sup-
ply be reduced by Rs. 100"
(1150).
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Need for appointment of Labour Wel-
fare Officer for ‘the staff of Hotel
Janpath.

Shrl Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1151).

Need for a separate canteen and Rest
Room jor the staff of Hotel Jan-
path.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1152),

Need for early submission of report
of the magisterial enquiry over Bali
Fort explosion.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1153).

Failure of the Inspector of Explosives
in Gwalior Circle to avert Bali Forf
accident.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1154).

Need to inspect centres in Rajasthan
and to destroy gun powder stored
for preventing further mishaps.

Shrl Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-

MARCH 20, 1961

for Grants 8116

try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1155).

Need to increase number of Inspectors
in Madras and Bombay Circle of the
Department of Explosives.

Shri Tangamani: 1 beg to move:

“That the demand under the
head miscellancous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100."
(1156).

Need for confirming staff of Hotel

Janpath,

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1157).

Need to grant casual leave to clerical

staff of Hotel Janpath as recom-
mended by Pay Commission.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1158).

Need to grant earned leave to staff of

Hotel Janpath.
Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1159).
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Need to discontinue the practice of
continuous night shift work of tele-
phone operators in Hotel Janpath.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1160),

Failure to accept lowest tenders in
purchases by India Store Depart-
ment, London and India Supply
Mission, Washington,

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1161).

Need to provide adequate and better
accommodation to the staff of
Ashoka Hotel

Shri Tangamanl: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100."
(1162).

18 hrs.

Shri M. B. Thakore (Patan): I thank
you very much, Mr. Chairman, for
giving me time to speak on the
Demands of the Works, Housing and
Supply Ministry.

We talk much of democracy but in
fact we do not apply this democracy
to the villagers who comprise 80 per
cent of the people. If democracy is
for the people, for the majority of the
people, then the villagers also should
be looked after. But I find since 13
years this housing problem in villages
is becoming worse in nearly all the
States. I have gone to the villages.

CHAITRA 8, 1883 (SAKA)

for Grants 8118

What I find is what my hon. friend,
Shri P. R. Patel, said about the vil-
lages, namely, that the cattle and the
people live together. The worst part
of it is that they have only one house,
with no compartment even, in many
of the villages in Gujarat. The point
want to make is that the housing
problem of villages will not be solved
unless the Ministry takes urgent steps
in the Th.rd Plan period. In the first
two Plan periods, that is, in the First
and Second Plan periods, I do not
think the Ministry has done any com-
mendable job in this regard.

As my learned friend, Shri Patel,
put it, 50 million houscs have to be
repared or improved in the villages.
I do not know whether it is possible
unless in the Third Five-Year Plan
we make more allocation for the
housing problem in villages. Always,
luxury and comforts are concentrated
in cities and all of us, the representa-
tives of the people, also forget about
the villages. 1 know that when the
general clections come we remember
the villages and, I think, only for
votes and for nothing else. When we
come over here and when
the Assembly members go to
their Assemblies, they forget all about
it.

Unless we solve the housing problem
in the villages a time will come when
there will be a rift between the rural
and the urban areas, I still stay in a
village. Even though it is a very good
village—it belongs to the ex-Baroda
State—still, there is not sufficient
water supply nor are there latrines or
any other facility which you easily
find even in a small town. Even then,
whenever 1 go to my constituency, 1
always stay in my villagee. What I
find is that the villagers think about
al] these things. They feel that the
city people, that is, the urban people
are looked after much more than the
villagers by this Government. I may
remind and warn the Government that
when they come to know that we are
spending about 90 per cent of our
Budget on development and other
things in cities and are not looking
after these villages, they would re-
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volt against this kind of our attitude.
So, 1 again request the hon. Minister
to impress upon the Planning Com-
mission and the hon, Finance Minis-
ter to have more allocation for the
village housing problem.

Sir, the slums in Villages are so
bad that we cannoi cven imagine of
them. In my constituency, in certain
villages of the Mehsana district, fami-
lies consisting of ten members live in
houses measuring ten feet by twelve
feet, along wilh two heads of oxen
with a kind of grasg stored for winter
and monsoon days,

I would now like to say a few words
regarding slums in Delhi, particula:_-i_v
those in Sabzi Mandi. Some  Guje-
rathi Harijan refugees from Sind have
come to Delhi and have settled them-
selves in Sabzi Mandi. They arc
about 125 families and the population
may be 700. They are all labourers
and stay in slums. I do not think any
humapn being could stay there. In
monsaon when I went there, along
with my friend, Mr, K. U. Parmar,
who is also a Member, we were puzz:
led, because we could not go into
the slum. It was very difficult to
approach the slum from the joad.
There was not even a foot-path. My
friends Mr. Parmar and Shri P. R.
Patel, and 1 approached the Railway
Minister, Shri Jagjivan Ram. He
wrote to the Home Ministry, he told
us. But nothing has been done up till
now for these people. Then I wrote
to the Minister of Rehabilitation, Shri
Mehr Chand Khanna, and he replied
in his usual style, but doing absolu-
tely nothing regarding this. These re-
fugees are ready to form a cooperative
sociely; they arc ready to pay rent for
their houses. So, I would request the
hon. Mihister to look into this matter
and construct some houses or tene-
mants them,

I would now like to say a few words
about my cut motions Nos. 264, 283
and 266. Many a time when govern-
ment servants are disappointed, they
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approach Members of Parliament, 1
do not think it is their fault. Some
are so afraid that we have to write
D.O, letters. I am sorry to mention
about it. We have to write to the
Minister concerned. I wrote to Mr.
Roddy so often. But I am sorry to
slate that there is no satisfactory reply
coming from the Minister, The same
reply which they get from the depart-
mental sources is again given to the
Mcembers of Parliament, That is what
has happened particularly to me. So,
1 would request the hon. Minster
concerned, namely Shri K. C. Reddy,
to look into it. I may assure him
that it is only after we are satisfied
about the case that we write to him.
Otherwise, I, for my part, would never
write to a Minister; and I rarely
approach a Minister for any of these
thing: In fact, many of the Ministers
da nny know me: they do not know
who Shri #1. B, Thakore is. But when
these Government servants come and
teil us and want the out-of-turn
ullotment on the basis of medical
certificates, and we look into  them,
and we find that there is urgency,
then only we write. I requested the
hon. Minister so many times to give
out of-turn allotment to the Govern-
men{ servants. but I do not think any
pro:ress has been made in this regard,
So, I would again request the hon.
Minister to look into it, and if need
be. he may construct some more
Wouses for the Government servants.

About Ashoka Hotel, I do not want
to pass any remarks such as my other
friends have donc. But what I feel is
this. I had been to Europe and other
countrieg also. What I found there
wag that even in big hotels, whatever
was produced there was available for
anv of the travellers. But, here, I put
a Question, and some other hon.
Members also put questions, about
whether becf was actually being serv-
ed in Ashoka Hotel. The reply was
in affirmative. Ours js a society which
actually believes in ghimsa and other
things, and the majority of our people
do not believe in this kind of thing,
such as the eating of beef etc., and,
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therefore, they would not like the
idea of beef being served in the
Ashoka Hotel. And yet, without any
consideration for these things, beef is
being served in Ashoka Hotel.

Shri Tangamani: What does my hon.
friend say about pork?

Shrl M, B. Thakore: Certainly, if
the majority of the people do not
like the idea of beef or pork being
served in Ashoka Hotel, that feeling
has to be respected. After all, this is
a Government concern. If it is serv-
ed in some private hotel, then we
would not care so much for it.

Shri Tangamani: Then, they will be
serving only vegetarian meals,

Shri M. B, Thakore: Further,
Ashoka Hotel is named after Ashoka
who himself preached non-violence,
angd in fact, we ourselves are preach-
ing those things nowadays, So, I
would request the hon. Minister,
through you, to see that the serving
of beef is stopped. After all, the
foreigners who come here understand
what is India, and T may assure the
hon. Minister also that they are not
so fond of beef, as he stated in his
reply, because many of them are now
becoming vegetarians, and they would
like to taste our food So. what harm
is there if the serving of beef js
stopped? I would request the hon,
Minister to think about this and see
that whatever is not liked by our
people is not served in our big hotels
just with a view to earning money.

I may tell you that from my own
constituency, many of the Jains wrote

CHAITRA 8, 1883 (SAKA)
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to me saying that I should write to
Shri K. C. Reddy and have a discus.
sion with him regarding this and gee
that beef was not served in Ashoka
Hotel. After all, it is a question of the
fecling of the majorily of the people
in India, which should be respected.

Regarding the Central Public Works
Department, so much of criticism has
been made, So far as I am concerned,
here, as a Member of Parllament, 1
must say that I have great regard for
it, apart from whatever might be said
about the State PWD, and apart from
the contract system and the engineers
cte.; in many of the State enterprises,
such enginecers are there, But I would
not support the idea of accusing the
administration only because of these
things. As far as I am concerned, 1
have had no occasion to complain
against {the Central Public Works De-
partment. That iz all that I would
like to say.

Mr. Chairman: The hon. Minister.

Shri Anil K. Chanda: May I say that
so many detailed questions have been
asked, an? we have 2 hours and 45
minutes left? T would lik: to speak to-
morrow,

Shri 8. C. Samanta (Tamluk): There
is no quorum.

Mr. Chairman: The House stands
adjourned to meect again at 11 AM.
fnmorrow.
1R.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 30, 1961/Chaitra 9, 1883
(Saka).
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DAILY DIGEST

[Wednesday, March 29, 1961/Chaitra 8, 1883 (Saka)]

ORAL ANSWERS TO QUESTIONS

S8.0. Subject COLMNS
No.
1174 Imported newsprint. 7821—24
1178 Scooters and motor-cycles .  7124—28
1179 Manufacture of Steel pmps

at Vikhroli 7828—30
1180 World Fair in New ank 7830-31

1181 Small scale industrics around

Durgapur Steel Project
arca . . - 7831—35
1184 Arrest of Chinese . 7835—3R
1185 Implementation  of Jute
Wage Board recommenda-
tions by Kanpur Mills 783%-39
1186 Training of  Tcacher
Administrators . 7840-41
1187 Paper from mango wood 7841—43
1189 Tea estates . 7843
1190 Circulation of a Brochure
entitled ‘Victory of the
Five Principles’ . 7844—47
1191 Allotment of land to Harijan
and Non-Harijan refugees  7847—s52
1192 Cn]]apse of scafloldirg
. Building, T
Dc . 7852—s55
1194 Transfcr of C. P Ww. D staff 7855-56
1177 Backward arcas 785¢—€0
WRITTEN ANSWERS
TO QUESTIONS—
Sﬁ.
1175 Sholapur Spinning and
Weaving Mills . . 7861
1176 Fertilizer;Plant at_ Bombay 7861
1182 Chineseresidentsin Calcutta  7861-62
1183 Low and Middle Income
Groups Housing Schemes 7862-63
1188 Magnesite refractory bricks 7863
1193 ‘Geophone’ . . 7863
1195 Chemical manure for tea
industry 7864
1196 Russian atlases . 7864
1197 Allocation for hmd:mt‘u
clurmg the Thlrd Five Ycar
Plan. 7864-65
1198 Cement for tea mdustry 7865
U.S.0Q.
No.
2468 Indo-Pak border incidents . TRE5-66
2469 Streptomycin . 7866
2470 Hindustan Insecticides Ll.d

3471 Papermill » t Nangal,

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q. Subject

No.

2472 Black-listing of contractors
in Orissa . . .

2473 Unemployed in Delhi

2474 Review of Punjabi books
by A.LR. . . .

2475 Allotment of Government
shops in colonies

2476 Watch factory in Punjab.

2477 Solvent extraction plants .

2478 Technical school for D. Ps,
in Champaran Distt,

2479 Naga rebels

2481 C.P.W.D. Workchamcd
staff in West Bengal

2481 Uniforms to wnrkchargcd
staff of C.P.W.D,

2482 Ruanda-Urundi

2483 Cooperative Industrial
Fstates in Ludhiana

2484 Reid Chest l-Impiml at
Shillong

2485 Devclnpment of lndmtncc
in U.P.

2486 Export and Impm’t llccnccs

2487 Pav scales in Cnvernment
presses . .

2488 Refugees from T:bct in
N.E.F.A.

2489 Value of work done hy de-
partmental agenac-z and
contractors

2490 Industrial Estates in Andhra
Pradesh .

2491 Loans to Coopentwe Socu-—
ties .

2492 Central Drug chearch
Institute, Lucknow .

2493 Manufacture of tractors
2494 Jute mill in Assam
2495 Pém expend:mre in Madrn

2496 Employmcm of educsted
persons .

2497 Tea producnon in l(erala
and Madras . .

2498 Production of cars

2499 Dock Mineral Coopcntive
Society Ltd. . .

2500 Supply of cement to aner
2501 Expon o!tu from South

2502 Elaort of Indian teato

8124

COLUMNS

7868
7867-68

7868-69

7869
7869-70
7870-71

7871
7871-72

7872

7872
7873

7873-74
7874

7874—76
7876

7876-77

7877-71

7878
7878-79
7879-80

7880
7880-81
7881-82

7882
7882-83

7883-84
788485

7885
7885-86

7886-87
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WRITTEN ANSWERS TO

QUESTIONS—contd. )
U.SQ. Subject - Cerumms
No.

2503 Sertlement of Tibetan re-

fugees in Ladakh 7887
2504 Pragn Tools Corporation

Lid. . . 7888
2505 Exhibirion of Indian goods

in Kuala Lumpur and

Singapore . . 788889
2506 C.P.W.D. staff 7889

2507 C.P.W.D. staff on deputation
to New Delhi Mumc:pa!

ittee . . 7880-90

2508 C.P.W.D staff on depuw ation
to Delhi Municipal Corp. 7890

2509 Quarters In Srinivaspuri 78907891
2510 Plantation Labour Housing 7891

2511 Subsidised Industrial
Housing Scheme for teo
plantations 7892

2513 Rayontyrecord factory 7592-93
2514 Workers" Education centres 7893
2515 Allocations «f coal tor
ilwavys
2516 Development of Danda-
karanya area . . 7894
2517 Mandirocksaltmines 7804-95
2518 Mills in Puniab 7895
2519 Industrial Training Centre
at Tripura
CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

-893-91

7895-9

TRehH-—gH

Shri Naushir Bharucha called
the attention of the Minister
of Labour and Employment
to the reported death of
iwenty-three persons and
injuries to others in a fire
which broke out in an ol
factory at Jalgaon on 17th
March, 1961, The Deputy
Minister of Labour
(Shri Abdi Ali} promiscd
to lay a statement on
the Table later after ascer-
taining the facts,

PAPERS LAID ON THE

TABLF 7898 —7900

(1, A copy each of the follow-
ng Reports under sub-section
(1) of Section 639 of the Com-
panies Act, 1956 :—

() Annual Report of Indian
Rare Earths Limited for
the year 1959-60 along
with the Autited Acoounts

| Datpy Droksr]

PAPERS LAID ON THE
TABLE—contd.

and the comments of the
Comptroller and Auditor
General * thereon,

(i) Annual Report of the
ravancore Minerals
Limited for the year 1959-
60 along with the Audited
Accounts and the comments

of the Com ller and
and Auditor General there-
an,

(2) Statement showing the
Result of the economy
mecasures taken during the
uarters ended the 3mm

arch, 1060 (and uu'p»
plementary information for
the three previous
quarters of the year 1959-60),
joth June, 1960 and 3oth
September, 1960,

(3) A copy each of the follow-
ing papers :—

(f) Annual Report of the
National Newsprint and
Paper  Mills Limited
for the year 1959-60 along
with the Audited Accounts
and the

comments
of the Comptroller
and  Auditor ieneral
th under subssection

(1) of Section 639 of he
Companies Act, 1956,

i1} Review by the Govern-
ment on the working of the
above Company,

1) Report {1960 of the

Working  Group for the
Cotton Texrile Industry
appointed by the Nutional
Industrial  Development
Coorporation,

(v Government Resolution
No.22(1-Tex(B}/60, dared
the 24th March, 1961 on
the above Report.

“4) A cop‘, ot the Revised Esui-
mates for the year 1960-61
md Budge htnmtcs for

r 1961-62 of the
Bmp oyeer’ State Insurance
Corporation, under Section
36  of the Employee’s State
Insurance Corporation Act,
190,

8126

COLUMNS
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MESSAGE FROM YA
SABHA, RAJ

Secretary reported the follwing
message from RaJKa Sabha—
That atits sitting held on the
27th March, 1961 Rajya
Sabha had passed the Tele-
Er'aph Laws (Amendment)

s 1960, passed by Lok
Sabha on the 23rd December,
1960, with amendments and
had returned the Bill with
the request that the concur-
rence of Lok Sabha to the
amendments be communica-
ted to Rajya Sabha.

BILL LAID ON THE TABLE
AS RETURNED

BY RAJYA
SABHA WITH AMEND-
MENTS . . .

Tcllac?'aph Laws (Amendment)
ill |

REPORT OF THE COM-
MITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS —PRESE-
NTED

Eighty-first Report was pre-
. sented,

[DarLy Dicrer]

COLUMNS

7900

7901

2001

REPORT OF ESTIMATES
COMMITTEE—PRESEN-

Hundred and Fourteenth Report
was presented.

STATEMENT BY MINISTER

The Parliamentary Secretary to
the Minister of External
Affairs (Shri Sadat Ali Khan)
made a statement correcting
the reply to Starred stion
No. 1092 regarding Uranium
Mine at Jaduguda (Bihar).

DEMANDS FOR GRANTS

Discussionon the Demands for
Grands in res of the
Ministry of Home Affairs
concluded. Discussion on
Demands for Grants in res-
gc( of the Ministry of

orks, Housing and Supply
commenced an was not
concluded.

AGENDA FOR MARCH 3o,
19 1/CHAITRA 9, 1883 (SAKA)

Further Discussion on the
Demands for Grants in res-
%E“ of the Ministry of

orks, Housing andS upply.
Discussion on the Demands
for Grants in respect of the
Ministry of Irrigation and
Power.

GMGIPND—LS 1—2402 (Ai) LS—8-3-61—900,

8128,

CoLuMNS

7901

7501-02

. 7902—8122
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